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a 
Regional Office, U.P. Pollution Control Board, Ghaziabad 

Website- www.uppcb.gov.up.in, e-mail:roghaziabad@uppcb.in 

ffi ft§QI : .. L.~~ .... /mo~o-222/202s 

mfr Tf, 
1 . ~ JI I g@ l-1 t:;1 G ~. ~ Pl ' 1 l-1, ' II ful ~ I 611 G I 

2. '<iftjcl, 'llfui~l611G fclcnrn ~. 'llfui~l611G I 

3. 1j"&r ftjfchct-11 ~- 'llfui~l611G I 

4. ~ Pl~~I¢, '<il91fui¢ cHPlcfil i;rwr, ,11ful~l6'IG I 

5. '341gcfd ~ (~1a1~1a), ,11ful~l6IIG I 

6. '3 q ful &1 I f?l ¢ I fl, fITT / ~ / Jf1 ~11 ' I ( ' II ful ~ 1611 G I 

7. ~ ~- q~l-Jiil&i ~ ~axo1 Pl'll-1 ~O, ,11ful~l6'IG I 

s. qR4l0i11 Pl~~I¢, ~o~o~o~o. ~~1gx'i, ,11fui~l6'IG 1 

9. qR<TI\ii--11 Pi~~I¢, ~0~03TROiro~o, ,11ful~l6'IG I 

10. '34lgcfd, "'3"0>f0 3-llcll'<i ~ ~¢1fl 4Rl51G, 'llfui~l5'1G I 

11. ~ ~. "'3"0>f0 ~ Pi'l'i, 'llfui~l5'1G I 

12. ~ ~. ~o-cfro~o3TTW0~0~0, ,11ful~l6!IG I 

13. ~ ~- ~o-cfro~03TROiro~o, ,11fui~l6!IG I 

14. ~ ~. ~ PlJilOI fcr:rrl", ,11fui~l6!IG I 

15. ~ 4Rcl51 ~- ,11fui~l6!IG I 

16. ~ Jifr.:i~l'i--1 ~. 'llfui~lcsllG I 

17. fui&11 ~ ~. 'llfui~lcsllG I 

18. ~ ~- 'llfti~lcsllG I 

19. fl'itfi ~ ~-~ 41~¢1 qRtSfG/~ q·i11~a~ 'll~~lcsllG I 

Fcfq~: Commission for Air Quality Management in NCR and Adjoining Areas 'aRT 
~ GRAP q)- Ptcl~N q)- otjql<'1'1 fcl;1) ufFT q)- ti .. ~ lJ ~twt12iq51~ '1fflG~ q)­
Picl~lljtll'< ~'1icf5 12.11.2025 3fqi(l~'1 01:00 ~ ~<'il~cf>l=fi '16~G~ ctfl' ~aidl 
i) q5~~e ~'11'1( •ll~~◄ IG ffl" q;T q51i~\I@ ~ ti .. ~ ~ I 

' 'ii:,IG~ 

4i4~1 0q~'1cfd ~ cpl ffl m ffi cpl~ cfR I Co1nmissionfor Air Quality 

Management in NCR and Adjoining Areas GRT "GlRT GRAP cfi Pi~~ff cfi 3lj41&11 ~ 
v=rA" cf) ~.-£.T -q ~&1,~cf>I~ s-rnlG~ cfi Pi~~ll,jfilx ~1icf> 12.11.2025 314xl--t51 01:00 ~ 

fGi &-11f8¢1fi 'i$l~~ ctJ- J!U:TarcTT lf ¢~cf~c x=rTTlR, ,, 1~~cs11 G lf '<iA1.=.:i ~ cpl ¢14~rn 

~ cfi m~ -<➔ &-1J-icf>x 3m'.fl=r J11c1~~cf> cf>14c11g) ~ ~ ~ \JfT m t 1 

ft 61' '1q,:'34~ cfd I j'fi I'< I 

-q fa f?-1 Rt 
1. ~ ci I f8cf>I~ 1·H51 ~ ~. 'llfGi~csll ~ cn7" fl I ~x xtil-ilci' *R@- I 

2. ~ Rlct>l-<i 3~, ,11fG1~1611~ cn7" fll<::x xr-c1112f ~ 1 

~~ 
~ cf>lllfclll : 3lllo~o~0-2, 'flcfei(-16, ~. •IIRil~l◄IG-201012 tf>Ff-0120-41lfo1oa 

!J&ll<:if~ : TC-12V, ~ ~. •~iteft ~. C'IG1\:b 226010 

uu 

R-1
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C 
Commission for Air Quality Management in NCR and Adjoining Areas &RT ulRl' 
GRAP «t Ac?,ff «t 3ij4fo,., ~ ul"A' ~ tti41.f.l ~ Rilt'fr~ct>,4' 1161'<4 ~ Acl,uj'tll'< 
~.:ticf> 12.11.2025 314-<ii@.:t 01:00 ~ Rflt'fl~4>1~ itfflct4 ctn" 3tlSQetdl ~ cf>~~e fftli•ii, 
•11~4illct ~ 'il>T ctH4i{m I 

~ ~ ~. '301r0 Mti:~IDI PftJ?lol iITt, •ii~lll◄I~ effi ~c:Plci cf>'<illl 

7fm fcl> liTO ttciftil ~llliclll cf> PtilYiiijtfi'< ~ ~ -q cITg Mctl!f 0i ct, Pt~i-1 ct,~ 

~ tt-<ct>i-< am~~ ~o 11a(ar) fa-1ict> 12-01-2011 em~ Rwitt C.:cr.il-1 

~ ~ ~ TTm t I ~ Rt<rftt C.:cr.ii-1 ~ cf> ~41;q4.:, ~ ~ MctqOj ct> 

3R q,l'(<t,)' cf) ~ Ptti?IDI ffi ufA ~ ~ ~ cpl ~ 1)- ~. ~eel, ~fcbct>, 

~ ~qjl,4f, ~ ~ 3R ~q~Jt!c ~ 3Rt f54){fl ft:t-1c:6 q,j'(Oj ~ MctqUj ~ 

tf'1~1 ffiT ~ t, <ITT ~..g'Jct,'<oi 'cJR '{cr.il-9 ~ ~ ~ '1fA ~ d~ljtti'< 

3fl'q}tllq, 4>1441tt1 ~ 'GJA cf> Pti?}tl ~ 1f4 t I fa6-cl) ~ 3R ~0~03TNO ~ 1)- Air 

Quality lnd~x (AQI) 300 ~ 3lfuq; ~ cfi 41l:!a1a Commission for Air Quality Management 

in NCR and Adjoining Areas eRT Sub-Committee for GRAP cfi recommendation cf> 311~1'< 

tR ffl ~ R-1ict> 19.10.2025 am GRAP ~ Stage-II~ t, ft:tttcf>i 31:J4IC'1"1 ~~ild 

Cf>'<i~ '1fA ~ ct>lllf<"llf Rif<"ll~cf>l;t), •llft:tlll~IG cf> tf.lr R.:ticf> 11.11.2025 cf> '11~'1 ~ 

~ ~ <ITT ct>l441tfl ~ '1fA ~ Pti?~ld cJR ~ lflIT t I 

~ ~. 'G"O~fO S4~tfDI Ptli?IDI iltt, •llft:tlll~IG am 314•it1 4>-<illl "11m fcl> 

Gf~4G •ii~lflEIIG 1l AQI * ~icf><"l-1 ~ 04 q,;.e)~JIB ~ qqj~e) +tt.fleR•i :re}tl.:t 

titll~d ~ ~ Gf914G cf;T AQI Severe WJft' 1l ~1-t.01Ra t I 'G"cRf cf;T ~ cf>l'<0 1, m 
~. c & D 4R46.:t aBf ~ ~ 1l ~ ~ ~. Pt'1f01 <Plm ~ GJPta ~ ~ 

om Trans Boundary Pollutant t, '1n" adverse meteorological condition~ 4>1-<4> ~ttcff 

~ "ITT tJT ~ t I ~ 1l ~ ~ * ~ affi ~ fchlll "lfllf.-

1. ~ fcJct,ltl ct,:tllQ, -<IGi't<I ~. 2. ~ , ~ 
•llfutlllillC: I 

1flfuill1Eil C: I •llfuilllEflC: I 

s. ~ t1d1~1 4J'11'<, ~otfto~o o~o-qo, a. ~ cg'11( °'1ouo 
•JlfuiqlEIIC: f •llftilllEflG I 

7. ~ cftqcf> 4J'11( ~ 

!j~IC:.-J•I~. •llf'GtllrEIIG I 

qRqG, 8. ~ 

•IIRfflllEflG I 

, ~0~03TRO-etO~O, 

, \30UO 3Ucfl't1 -qc.f 10. ~ fclmlr, Jllfttlll~IG I 

faq;,ff qR tic:, ,,,fti~ri4r c: I 
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( 

11. ~ ~.~o o, , 12. mo , cA~, 

13. cg'il~, ~o~o 0, 14. ~ 3ffern' <g'il( ~o~ 0, •IIRit~IEIIG I 

•11Rif41i!IC: I 

15. ~ ~g-1~-1 ~ 'll'TGq, ~o'Gfto~o. 1a. ~ ~o o , • ciRto w◄~q,, 

~otfto~031lto~o~o. ,,,Rrt4t◄tc: 1 ~otfro~o~o~o~o. ,,,Rit4t◄tc: 1 

11. ~ <fi'iN , o o, \lo~o ~ ~•l'l, 18. ~ 3ffiUT ~ • , o o, \jo~o ~ 

•11Rif41GIIC: I Pf•t'I, •11Rif41i!IC: I 

q R41Gi.=tl, 'I ,Rit4 IGII G I 

21. ~ 3TTT.fc1 

4i:4I4d, •llftilllGIIC: I 

23. ~ 41tlcll'1, '34i!Jcffi 

M)ffitS-9, •llfti4tGIIC: I 

311fcbtN, 

•iifut41GIIC: I 

0 4dc-tl, -=JlR 22. ~ '[d'ft1 ~qfi@q, 

•IIRiflltif IC: I 

~ ~ 24. ~ 3ffiUT <fi'iN ~. "Q"CPO~O~O~O, 

•llf'Gr4tGIIC: I 

25. ~ 311~~ <fi'll( .:rR ~•lit, 26. ~ ~ ~. ~O~ 0, •11Rit416flG I 

•iiftilllGIIC: I 

27. ~ 

•llftilltiflG I 

0, 28. ~ 3ITTmf ftrn-, 

ftic-tt~cf>I~, •iiftilltiff G eRT ~ fcMrm cf)T ~ ~"13TT 'CR q,flfqtifl ~ 

uJR q3 Ptc?~, ~ ~=-
• \J1'14G l)-~ S4<icfDI q3 ~ ~ ~ Pl'1f0, ffl, m ~. '9•1~4 offi ~q~,te 

Gif.:f•I, ~ JIQ~lte Gif.:f•I, ~ ~cf>,,m 3l1ft ~ ti~~ l)-~ cf>l4cllift m 
~ ~/3ffei41Gi'91f'icf> cf>llfcll~ iRft 3l1ft fct;-l) ufR q3 Pt~~,~ 1nl t I arn 
l)- tfio~o-10 ctft lJJ?JT cffl' Ptli~a fct;-l) uJR 'c[5G ~ "CR tt~q,)- 3l1ft ctft ~ 

~ uJR ~ Ptc?~,a fcl>m" "GITTIT t I 
cf>i4qlt) 3f~~d-'ti+il~d ~1•11 

• \71'14G l) ~ ~ MiqDI ~ f?nffi ~ mc-m RIPsa fct;-l) ~ t. ~~cf> 

tt4'wtft 6lc-~. m ~ tt~.»eft me m. ~o ~ tro m tt~?cfl' me-~, 
~ ~ MiqUf '8~.tfr Nc-m 'tt~~C1 t) ftt-1~ tl~.U l)- ~ 

4Rm\71-113fl/~ct>,,m ~ fcl'{ijce 1TI0 ~,~4 mffl 3Tm01. ~ FaR-fl am~~ 

31 I~ ~rl' * 31 j-81~ q 4fq~ufl 4 lti Rt 'lfcf ~ fcl>m" 'GfAT ~ t I 

ct>llfqlifl 3f~~d-'tilil~ fiNl•I I 

• ~ ~ W ~ Pf ti?IDI ~ ~ * ~ m Mrfci•I ~ "GfR fo~q,jq cnT ffl 

uRt~1 tJPtflt4a fcl;m ~ ~ ~ tt~.-u l) ~Ptct> '<)~~ ffi cm ~4f;ta 
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~ \30~0 Sf<t,.tt 01 Ptti=,io1 ~ cf;) ~ ~ '1fm I '11-iqG -q "frq-3 WI.~ ~ 

cf>l-<0 1 MRSM, Water Sprinkling tank, Anti Smog Guns 'cf>T 24 x7 Mlt~41 -q ~ 

\ifA tt~?cfr Ptcf:tt ~ l1<l t I 
cfH4qlifl 31~fi!ltt-yf1R Pi•l'i/ •11Rif41◄14 fclq;1,e Ql~<6'<Ui 

• '11-iqG * m ~ ~ Sfcf>I-< ~ Pt'1f0 , cf>Tlf (~•Nul4 ~ ~ atRIRcffi) cf>)' ci6:ISIC1 

wmr ~ ~ ~ uJm 1 '11.=tqG -q ih:r 3Tlmfffl/amo'to~o~o fcl>c/~ ~ 

"CR qRqRfa "ift ~o~o ~ 'cf>T tf=q1e1-1 ~ '11llP11, aRJ ~ ~o~o flctt cf>)' 

dt=q;fcl ~ ~ ~ cf>-<llll uJm I 

<614qlifl 31~f!ttt-'ti¥iir\ltt ~i•i I 

• \J1-1qG ~ j{..c.ltd: ~/~ ~ 4R4~Gi.=tl31T 1)-~ Wlf TA~ \i4cl&lc11 

cpl Qlt) 41 '§Plfl=qa ~ ~ ~ ~ cf>l Rita-11 ~ m, ~ ~ ~ I 
<614qltl 31~fatd--ti41r\ld ~l•I 

• \J1-14G * ;:141-t)ll offl ~q~,~ q;T tt~501/Qcf>-54Ul ~ ~ ~ '(jPf~ild ~ 

~. mfct> ~ * 3TllT cl 4I~ ~ ~C'113fT tR ~ "cl"lT ~I 

4>1lfq18) 31~fattt-ufto~-q-o/~ A•l'1/-tt'1ffl ~ q,~4>1 qRqct/il•l~<iiu4d 

• ~o-cfto~u'5To ~ em Fclct>ffta ~ &l?l1" 1t 't1~ct>1 ~ (!l-<tcii ~Rt cJ '3-ttfl 

'3H-fRifd 5T ~ ~-~ee) ~ 'CR Pf ~-5401 ~ ~olfio~0'51"0 cffl" ~ ~ 1t -tt~cf> 

Pf'1f0 1 cf>T ffl ~ 'G-IFt 'Sg Ptcl°~ld ~ llm t I 
4>l4qitl 31~fttd-1{Plfto~~. •11Rfl41iil4 

• Gf'14G 4llfGt~li41G <$ aJlql'fflll a):;rr ~/ttillf<:id °'3tl~ 411 <$ ~ fcli8G9i q;T 

tt~l4'1 -qcf \3cffi" a):;rr ~ ~<i;i 0 ict>l:fl ~ cITT ~ 1t ~ ~ ~ qi~cftl91 cf>T 

Fct=cu~a ~ ufA ~ ~o ttcff-eq ~llllclll affi ffiFclcl ftc ~l~clil ~o 320 / 1994, 

~ ~Fclll~ Ef'11'1 ~ll'1 3TJtJ; ~fa'5lll q 3RI -q q1Ra aua~, R9iicli 20-01-1997 

Ti ~,~ Q<ictDI Pr4?1DI ~ ~ 3t'114f°ffi /tt6'1Rt ~.; ffl ~ ~cf>l~41 ~ fcl~ 

fclwr 3TTtfcf q;)' d61>1cl WTicf ~ ~-rURa Fcht11 ~ I 

cf>l4ql8' 31~fittd-~ fcl'.tl•I, •11~~1◄1~ t 

• Gf'1YG l{ ~ titU~d ~ m cf>T -t1ille1'1 iR:: ch-<l'-tl ~ ctm ~il,R:ld me 
~cM '<"tire! ~ 3JRO~O~O ~,~ ct>T tii11<1'1 ir=G cfNl'-tl ~ I 

cf>i4qldl 31~~d- '8'0VO Sl\qu1 Pt4:;ao1 ~ / e;,;, fcl111•1 

• GfrfYG lf tti:f1~d ~ BS-IV ql5;n° cf>T ~ m um) ~ 3l11l '1A ~ llklllllct 

tti:f lclrf <ffl" WTlJ ~ '1JA ~ Q\Sql~Gi~ "GfRT ~ ~ I 
chl4qltn 3i~~d- ~ldl~ld ~l•I I 

• vFf QC: 1i 3TJlf urf-Jf l~tl ~ ~ ~ Q\SEll~Gil:ft "GfRT cf)"ffl ~ • m um) 

fcl>' N-95 Mask ct>T ffl fcpm uml, ~ 1) Air Purifier cf>T ~ffiitl~ m um) ~ 
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• 

JJ@:cf>1<Rl1 ~ ~ cf>lcl11 (Morning & Evening Walk) m cffl' ~f?la fcl>m ~ I 

~ 1ft Pt<l~1a fcl>m "Tm fcl; Urban Outreach Camp cfft ~ cfft ~. ~ 

~ ~ qR{~~ cffl' ffi fcl>m ~ I 

cf>l4qlifl 3t~f1lta-~ fl4fclH-fll 3tlticf>i~, •iifutl41ill~ I 

• G11qG ~ tit11~a ~Rief> ftmr qRqG ~ tt•f«i ~ ('il~~cf> ftmr 

qRqG/~O~O~O{O/ 3nto~o~O{O/tftcJia ftmr qRqG/'iG-<tfl ~ q 3RJ 

~) ~ 'il~dl ~ om tf4iciidl ID""C<f fc1~1clm (q;m ~ ~ 05 "flcf>) ~ ~lf1-<a 

~/01?113IT -qcj ct>)Ri•I 'f'l.:=e~) ~~~cf@ ~/01?113111$ ~I~ tR 

~ cf@ ~Rt~cl ~ q;)- 1~•1a ~ ~ 3'ffvq au~!trf (fcf) -.:llRtcf> xi>tr ~ q;&TT31T 

cJ;T ttillcl1 ~ m ~ fc1~1cllf /ct>)Ri•i ~ ~ 6t,fil'5 ~ '11~'1 ~ 

~ q;T tiiilcl1 fcl>m Gii~•II I ~ 1ft Ptc!~,a fcl>m 7nrr t fcl; \J114G -q 'tf1fr 

Asthmatic Students cfft q;&TT31T q;r tit11c11 ~ m ~ fc)~1c1lf /ct>)Ri•1 

~ ~ 61 ~fll '5 lffis imzllJ ~ q;an31T cJ;T tiii I cl 1 fcl>m G1 I~• II I 

ct>l4qnft 3t~ftta-•Rtct> ft1m 31~""~ 

fttcll~cf>I~, •llfttlflEIIG 6ffi tf'i«t ~ 'Pl 31jqicl1 ~l&ll ~Rt~1 05 ~ ~ 

~ ~ ~. '30~0 ~c;:qol Ptli:;io1 ~' •IIRillflCillG 1$ ~ ~ fttc1l~cf>I~ cf>llffcllf 

cITT ~Pict> 311~1 ~~a ~ "GfR 1$ Pf 4!tl ~ lfl)-1 3Rf -ij ~~cUG ~ --~ ~ 

q;T tf'ilq1 f<blfl 7nrr I 
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CHALLAN
(अलौह खनन तथा धातु कर्म उद्योग, उ0प्र0)

Government of Uttar Pradesh
Uttar PradeshTreasury Form-209(1) - Challan for Depositing Money

[To be submitted through Net-Payment]
Challan No.: AKV250032037 Challan Date:11/12/2025

Assessment Year:2025-2026 Tax Period: ANNUAL

Name of the Bank:
Unique Id:
Depositor Name: Bani Singh

Depositor Address:

Head Description Serial No. Amount (in Rs.)
085300102010000खनिज रियायत शुल्क किराया और स्वत्व शुल्क 1 50000.00

Totals of the above heads -- 50000.00

A SUM OF Rs. 50000.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT
TRANSACTION ]-- ON  HAS BEEN DEPOSITED BY THE DEPOSITOR.

(Depositor Remarks->GRAP Penalty Pachayra Khand-02)
THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPAFZULJA9,  Scroll Date:-11/12/2025
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1. Vehicle Number: UP14LT3741 

(BITTU son of LILU, Address 151, Panchayra, Ghaziabad, UP, 

201102 (MO: - 9312661514) 
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2. Vehicle Number: UP14MT4722 

(BITTU son of LILU, Address 151, Panchayra, Ghaziabad, UP, 

201102 (MO: - 9312661514) 
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Invocation of Stage-III GRAP dt 13.12.2025  1 | P a g e 8  
 

 

  
 

 

No.120017/27/GRAP/2021/CAQM        Dated: 13.12.2025 

ORDER 

Sub.: Invocation of actions under Stage III (‘Severe” category, AQI range 401-

450) of schedule of GRAP (21.11.2025) – steps to be taken 

 The Commission for Air Quality Management in NCR and adjoining areas, 

in pursuance of the Hon’ble Supreme Court directions, issued a modified the 

schedule of GRAP vide order dated 21.11.2025 for implementation with immediate 

effect in entire NCR by all concerned (available on CAQM website- caqm.nic.in). 

2. As of now, Stage- I & II of extant schedule of GRAP are in force vide order 

dated 14.10.2025 & 19.10.2025. 

3. Noting an increasing trend in AQI levels of Delhi, the Sub-Committee on 

GRAP in its earlier meeting held on 12.12.2025 reviewed the increasing air quality 

scenario in the region and decided to keep a close watch on the situation further. 

The Sub-Committee in its urgent meeting held at 10:00 AM today, further 

reviewed the air quality scenario in the region as well as the IMD/IITM forecasts 

and observed as under: 

The AQI of Delhi, recorded as 259 on 10.12.2025 (‘Poor’), 307 on 11.12.2025 

(‘Very Poor’) and 349 on 12.12.2025 (‘Very Poor’), exhibited a continuous 

increasing trend owing to very low speed wind, stable atmosphere and 

unfavorable weather parameters and meteorological conditions for dispersal 

of pollutants, resulting into trapping of the pollutants in the region and thereby 

gradually increasing the AQI levels.  

The change in the wind direction/pattern since yesterday and winds blowing 

easterly has further worsened the situation for the PM 2.5 concentrations, 

which is the predominant pollutant during the winter season and is on 

increasing trend. Almost all the AQI stations in Delhi are showing PM 2.5 as 

the predominant pollutant and the AQI of Delhi has been recorded as 387 

at 6:00 AM, 393 at 8:00 AM and recorded as 401 at 10:00 AM today 

already crossing the “Severe” category mark.   

This situation of calm winds, stable atmosphere and unfavorable 

meteorological conditions is likely to remain for a couple of days as per the 

forecast from IMD/IITM. 
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4. Accordingly, keeping in view the prevailing trend of air quality, in an effort 

to prevent further deterioration of the air quality, the Sub Committee on GRAP 

hereby decide to invoke all actions under Stage-III (‘Severe' Air Quality of 

Delhi, ranging 401-450) of extant schedule of GRAP, with immediate effect in 

right earnest by all the agencies concerned in Delhi-NCR, in addition to the Stage-

I and II actions already in force. 

5. Direction No. 88 dated 03.06.2025 as amended on 17.10.2025 allows all 

BS-IV commercial goods vehicle to enter Delhi for a limited period up to 

31.10.2026 and restricts entry of all BS-III and below commercial good vehicle 

(registered outside Delhi) into Delhi w.e.f. 01.11.2025. 

6.  As GRAP is an emergency measure, it shall prevail as far as restrictions on 

entry of BS-IV diesel operated LCVs (goods carriers) are concerned. Therefore, 

Action Point No. 6 of Stage-III of GRAP schedule is modified and may be read 

as under:- 

“GNCTD to not permit BS-IV diesel operated LCVs (goods carriers), 

registered outside Delhi, to enter Delhi, except those carrying 

essential commodities / providing essential services”  

7. It is further clarified that in terms of Direction No. 88, as amended, all BS-

III and below diesel operated commercial goods vehicles viz., LGVs, MGVs, HGVs, 

registered outside Delhi, are already not permitted to enter Delhi w.e.f 01.11.2025, 

even if they are carrying essential commodities / providing essential services. 

8. Actions under Stage-I, II & III of the revised GRAP shall be implemented, 

monitored and reviewed by all the agencies concerned in the entire NCR to ensure 

that the AQI levels do not slip further. All implementing agencies shall keep strict 

vigil and intensify measures of the extant schedule of GRAP. Citizens are requested 

to strictly adhere to the citizen charter under GRAP Stage-III. 

9. The Sub-Committee, shall be keeping a close watch on the air quality 

scenario and review the situation from time to time for further appropriate decision 

depending upon the Air Quality in Delhi and forecast made by IMD/IITM. 

 
(R.K. Agrawal) 

Director (Technical) 
To: 

1. The Chief Secretary, Government of Uttar Pradesh, 101, Lok Bhawan, U. P. 
Civil Secretariat, Vidhan Sabha Marg, Lucknow – 226 001. 

2. The Chief Secretary, Government of Rajasthan, Government Secretariat, 
Jaipur, Rajasthan – 302 005. 

3. The Chief Secretary, Government of Haryana, 4th Floor, Civil Secretariat, Sector 

– 1, Chandigarh.  
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4. The Chief Secretary, Government of NCT of Delhi, 3rd Floor, Delhi Secretariat, 
I. P. Estate, New Delhi – 110 002.    

5. Additional Chief Secretary/Principal Secretary, Department of Environment, 
Uttar Pradesh.  

6. Additional Chief Secretary, Department of Environment, Room No. 335, 3rd 

Floor, Haryana New Secretariat, Sector 17, Chandigarh. 
7. Additional Chief Secretary / Principal Secretary, Department of Environment, 

Government of NCT of Delhi, Room No. 801, 8th Floor, B Wing, Delhi Secretariat, 

Delhi - 110002.  
8. Principal Secretary, Department of Environment, Room No. 4224, 2nd Floor, 

Main Building, Government of Rajasthan Sectt. Jaipur.  
9. Principal Secretary, Department of Transport, Government of Uttar Pradesh, 

Room No. 701, Bapu Bhawan, Hazratganj, Lucknow, Uttar Pradesh 

10. Addl. Chief Secretary, Department of Transport, Govt. of Rajasthan, Room No. 
4102, Main Building, Rajasthan Sachivalya, Jaipur, Rajasthan. 

11. Principal Secretary, Department of Transport, Government of Haryana, Room 

No. 621, 6th Floor, New Secretariat Bldg. Sector 17, Chandigarh. 
12. Principal Secretary cum Commissioner, Department of Transport, Government 

of NCT of Delhi 5/9, Under Hill Road. Ludlow Castle, Civil Lines, Delhi – 
110054. 

13. Principal Secretary, Urban Local Bodies, Uttar Pradesh, 201, Lok Bhawan, 

Lucknow, Uttar Pradesh.  
14. Principal Secretary, Urban Local Bodies, Rajasthan, Food Building, Secretariat 

Jaipur, Rajasthan. 
15. Principal Secretary, Urban Local Bodies, Haryana, 506, 5th Floor, New Civil 

Secretariat, Sector 17, Chandigarh.  

16. Commissioner of Police, Delhi, New Police Hqrs., Jaisingh Road, New Delhi.  
17. Director General of Police, Uttar Pradesh, Police Headquarters, 9th Floor, Tower 

-2, Gomti Nagar Ext., Shaheed Path, Lucknow, Uttar Pradesh.  

18. Director General of Police, Rajasthan, Police Headquarters, Lal Kothi, Tonk 
Road, Jaipur, Rajasthan.  

19. Director General of Police, Haryana, Police Headquarters, Sector-6, City-
Panchkula, Haryana -134109. 

20. Special Commissioner of Police (Traffic) Delhi, Delhi Police New Headquarters, 

Tower-I, 3rd Floor, Jaisingh Road, New Delhi.    
21. Addl. Director General of Police, (Traffic) Uttar Pradesh, Police Headquarters, 

Signature Bldg. Gomati Nagar Vistar, Lucknow, Uttar Pradesh.   
22. Addl. Director General of Police (Traffic), Rajasthan, Room No. 740, Police 

Headquarters, Nehru Palace, Tonk Road, Jaipur, Rajasthan.  

23. Inspector General of Police (Traffic & Highways), Haryana, Sector-7, Karnal, 
Haryana.  

24. Chairman, National Highway Authority of India (NHAI), G 5&7, Sector 10, 

Dwarka, New Delhi – 110075. 
25. Vice-Chairman, Delhi Development Authority (DDA), B Block, 1st Floor, Vikas 

Sadan, INA, New Delhi – 110023.  
26. Chairman, New Delhi Municipal Council (NDMC), Palika Kendra, Parliament 

Street, New Delhi – 110001. 

27. Commissioner, Municipal Corporation of Delhi, Civic Centre, 4th Floor, Minto 
Road, Delhi - 110002  

28. Engineer in chief (E in C-I,II, III) Municipal Corporation of Delhi, Civic Centre, 
Minto Road, New Delhi 110002 
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29. Chief Executive Officer, Delhi Cantonment Board, Sadar Bazar Road, Delhi 
Cantonment, Delhi 110010.  

30. Chairman, Central Pollution Control Board (CPCB), Parivesh Bhawan, East 
Arjun Nagar, Delhi – 110032.   

31. Chairman, Uttar Pradesh Pollution Control Board, T C, 12 V, Vibhuti Khand, 

Gomati Nagar, Lucknow, Uttar Pradesh.   
32. Chairman, Rajasthan Pollution Control Board, 4, Jhalana Institutional Area, 

Jhalana Doongari, Jaipur, Rajasthan – 302004. 

33. Chairman, Haryana Pollution Control Board, C-11, Sector 6, Panchkula, 
Haryana - 134109.  

34. Chairman, Delhi Pollution Control Committee, 6th Floor, C Wing, Delhi 
Secretariat, IP Estate, Delhi – 110002.  

35. Engineer-in-Chief, Public Work Department (PWD), Delhi, 12th Floor, Maso 

Building, Indraprastha Estate, New Delhi-110002. 
36. Engineer-in-Chief, Public Works Department, Haryana, Nirman Sadan, Plot 

No.1, Dakshana Marg, Sector -33 A, Haryana PWD (B&R), Chandigarh. 

37. Engineer-in-Chief, Public Works Department, Rajasthan, 170, Kamala Nehru 
Nagar, Ganpati Nagar, Jaipur, Rajasthan – 302007. 

38. Engineer In Chief, U.P. Public Works Department, Nirman Bhavan, 96 M.G. 
Marg, Opp. Raj Bhavan, Lucknow-226001. 

39. CMD, NTPC, NTPC Bhawan, SCOPE Complex, Institutional Area, Lodhi Road, 

New Delhi – 110003.   
40. Managing Director, DMRC Ltd., Metro Bhawan, Brigade Lane, Barakhamba 

Road, New Delhi – 110 001.  
41. Managing Director & CEO, DIMTS, 8th Floor, A Block, IT Park Road, Metro 

Vihar, Shastri Park, Shahdara, New Delhi, Delhi -110053. 

42. Managing Director, National Capital Region Transport Corporation, Gati Shakti 
Bhawan, INA, New Delhi – 110023.   

43. Chairman cum Managing Director, NBCC Bhawan, Lodhi Rd, New Delhi - 

110003 
44. Chairman, New Okhla Industrial Development Authority (NOIDA), Main 

Administrative Bldg. Sector 6, NOIDA, Uttar Pradesh.   
45. Chairman, Greater Noida Industrial Development Authority, Plot No. 01, 

Knowledge Park -04, Greater NOIDA, Gautam Budh Nagar, UP – 201308.    

46. Vice Chairman, Ghaziabad Development Authority, Vikas Path, Old Bus Stand, 
Ghaziabad, Uttar Pradesh – 201001. 

47. Chief Executive Officer, Gurugram Metropolitan Development Authority, Metro 
Station, Plot No3, Sector 44, Near HUDA City Centre, Gurugram, Haryana. 

48. Member Secretary, Central Pollution Control Board (CPCB), Parivesh Bhawan, 

East Arjun Nagar, Delhi – 110032.   
49. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Vibhuti 

Khand, Gomati Nagar, Lucknow, Uttar Pradesh – 226010. 

50. Member Secretary, Rajasthan Pollution Control Board, 4, Jhalana     
Institutional Area, Jhalana Doongari, Jaipur, Rajasthan – 302004. 

51. Member Secretary, Haryana Pollution Control Board, C-11, Sector 6, 
Panchkula, Haryana – 134109.   

52. Member Secretary, Delhi Pollution Control Committee, 6th Floor, C Wing, Delhi 

Secretariat, I P Estate, Delhi – 110002.  
53. Chief Engineer, Urban Local Bodies, Haryana, Directorate of Urban Local 

Bodies, Bays No. 11-14, Sector 4, Panchkula, Haryana – 134112. 
54. Chief Engineer, Directorate of Urban Local Bodies, Plot No. 18, Sector-7, 

Gomati Nagar, Uttar Pradesh.   
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55. Chief Engineer, Directorate of Urban Local Bodies, 22 Godam, Near Shiv Line 
Fatak, Jaipur, Rajasthan.  

56. The Deputy Commissioner, Central Delhi, 14, Daryaganj, New Delhi – 110002.  
57. The Deputy Commissioner, East Delhi, L M Bund, Shastri Nagar, Delhi – 

110031.  

58. The Deputy Commissioner, New Delhi, 12/1, Jam Nagar House, Sahajahan 
Road, New Delhi – 110011.  

59. The Deputy Commissioner, North Delhi, Alipur, Delhi – 110036.  

60. The Deputy Commissioner, North East Delhi, DC Office Complex, Nand Nagari, 
Opposite Gagan Cinema, Delhi – 110093. 

61. The Deputy Commissioner, North West Delhi, O/o of the Deputy Commissioner, 
Kanjhawala, Delhi – 110081.  

62. The Deputy Commissioner, Shahdra, Nand Nagari, Opposite Gagan Cinema, 

Delhi - 110093.  
63. The Deputy Commissioner, South Delhi, M B Road, Saket, New Delhi 110068.  
64. The Deputy Commissioner, South East Delhi, Old Gargi College Building, 

Lajpat Nagar-IV, New Delhi – 110024.  
65. The Deputy Commissioner, South West Delhi, Old Terminal Tax Building, 

Kapashera, New Delhi- 110037.  
66. The Deputy Commissioner, West Delhi, Plot No. 3, Shivaji Palace, Near West 

Mall Gate, Raja Garden, New Delhi – 110027.  

67. The District Magistrate, Meerut, Office of the District Magistrate, Collectorate, 
District Meerut, Uttar Pradesh – 250002. 

68. The District Magistrate, Ghaziabad, District Magistrate Office, Collectorate, 
Rajnagar, Ghaziabad, Uttar Pradesh – 201001.  

69. The District Magistrate, Shamli, Bara bazar, Shamli, Uttar Pradesh - 247776 

70. The District Magistrate, Bulandshahr Collectorate, Bulandshahr, Uttar 
Pradesh – 203001.  

71. The District Magistrate, Muzaffarnaga, Collectorate, (Near Prakash Chowk), 

District – Muzaffarnagar, Uttar Pradesh -251001.  
72. The District Magistrate, Hapur, Collectorate,  Hapur, Uttar Pradesh -245101.  

73. The District Magistrate, Baghpat, Collectorate, Baghpat, Uttar Pradesh -
250619.  

74. The District Magistrate, Gautam Budhha Nagar, Tulsi Marg, Pocket G, Sector -

27, Noida, Gautam Budhha Nagar, Uttar Pradesh -201301.  
75. The Deputy Commissioner, Rohtak, Mini Secretariat, District Rohtak, Haryana 

- 124001. 
76. The Deputy Commissioner, Gurugram, First Floor, Mini Secretariat, 

Gururgram 

77. The Deputy Commissioner, Sonepat, Mini Secretariat, District Sonepat, 
Haryana – 131001. 

78. The Deputy Commissioner, Panipat, 1st Floor, Mini Secretariat, District 

Panipat, Haryana – 132103.       
79. The Deputy Commissioner, Karnal, Mall Road, Karnal, District Karnal, Haryana 

– 132001. 
80. The Deputy Commissioner, Faridabad, Room No.- 111, 1st Floor, Mini 

Secretariat, Sec-12, Faridabad -121004.   

81. The Deputy Commissioner, Bhiwani, Commissioners’ Office, Bhiwani, Haryana 
-127021.  

82. The Deputy Commissioner, Rewari, Mini Secretariat, Bawal Road, Rajiv Chowk, 
Rewari, Haryana – 123401.  
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83. The Deputy Commissioner, Mahendragarh 1st Floor Mini Secretariat, Narnaul, 
Mahendragarh, Haryana. 

84. The Deputy Commissioner, Palwal, Room No-201, Second Floor, Mini 
Secretariat, Palwal, Haryana- 121102. 

85. The Deputy Commissioner, Nuh, Second Floor, Mini Secretariat Nuh, Haryana 

– 122107. 
86. The Deputy Commissioner, Jhajjar, Mini Secretariat, DC Office, Jhajjar, 

Haryana – 124103. 

87. The Deputy Commissioner, Charkhi Dadri, Mini Secretariat, Charkhi Dadri, 
Haryana. 

88. The Deputy Commissioner, Jind, O/o Deputy Commissioner, Mini Secretariat, 
Jind, Haryana -126102. 

89. The District Collector & Magistrate, Collectorate, Rajendra Nagar, Bharatpur, 

Rajasthan – 321001. 
90. The District Collector & Magistrate, Mohalla Ladiya, Alwar, Rajasthan – 

301001. 

91. The Commissioner, Meerut Nagar Nigam, Near Ghanta Ghar, Kaiser Ganj Road, 
Meerut – 250002. 

92. The Commissioner, Ghaziabad Nagar Nigam, Navyug Market, Opp. Old Bus 
Stand, Ghaziabad, Uttar Pradesh – 201001. 

93. The Chairman, Nagar Palika Parishad Shamli Mill Road, Shamli, Uttar Pradesh 

– 247776.   
94. The Chairman, Nagar Palika, Bulandshahr, Uttar Pradesh. 

95. The Chairman, Nagar Palika Parishad, SD Area, Muzaffarnagar, Uttar Pradesh 
– 251002. 

96. The Chairman, Nagar Palika Parishad, Hapur, Lothi Gate Nagar, Atarpura 

Chopla, Hapur, Uttar Pradesh –245101. 
97. The Chairman, Nagar Palika Prishad, Baghpat, Uttar Pradesh. 
98. Chief Executive Officer, Gautam Budhha Nagar, Uttar Pradesh. 

99. The Commissioner, Municipal Corporation Rohtak, Ambedkar Chowk, M C 
Office, Opp. BSNL Office, Rohtak, Haryana – 124001. 

100. The Commissioner, Municipal Corporation, Sonepat, Near Railway Station, 
Railway Road, Sonepat, Haryana – 131001. 

101. The Commissioner, Municipal Corporation Panipat, Tau Devi Lal Complex, 

Railway Road, Panipat, Haryana – 132103. 
102. The Commissioner, Municipal Corporation Karnal, Sector-12, (near Mini 

Secretariat), Urban State, Karnal, Haryana – 132001. 
103. The Commissioner, Municipal Corporation Faridabad, B.K Chowki, New 

Industrial Town, Faridabad, Haryana – 121001. 

104. The Commissioner, Municipal Corporation Gurugram, C 1, Info City, Sector 34, 
Gurugram, Haryana -122001. 

105. The District Municipal Commissioner, Bhiwani Municipal Committee, Near 

Railway Station, Bhiwani, Haryana. 
106. The Additional Deputy Commissioner, Municipal Council Rewari, Bharawas 

Rd, Near Agarsen Chowk,Bhajan Ka Bagh, Raam Bagh Mahalla Rewari, 
Haryana -123401.  

107. The District Municipal Commissioner, Municipal Council Narnaul, Near PWD 

Rest House, Narnaul, Mahendragarh, Haryana. 
108. The Deputy Commissioner, Municipal Council, Palwal, Second Floor, Mini 

Secretariat, Palwal, Haryana- 121102. 
109. The Executive Officer, Municipal Committee, Nuh, Near Sabzi Mandi, Civil 

Lines, Nuh, Haryana - 122107. 
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110. The Executive Officer, Municipal Council, Jhajjar, Chhuchhakwas Road, 
Jhajjar, Haryana - 124103. 

111. The Deputy Commissioner, Municipal Council, Mini Secretariat, District 
Charkhi Dadri, Haryana. 

112. The Deputy Commissioner, Municipal Council, Police Lines, District Jind, 

Haryana -126102. 
113. The Commissioner, Nagar Nigam Bharatpur, Mathura Gate, Bharatpur, 

Rajasthan – 321001. 

114. The Commissioner, Nagar Parishad, Alwar Church Road, Alwar, Rajasthan. 
115. The Chief Executive Officer (CEO), Plot No. 3, Sector 44, Near HUDA City Centre 

Metro Station, Gurugram, Haryana – 122003.  
116. Chief Controller of Explosives, PESO, CGO Complex, 5th, A Block, Seminary 

Hills, Nagpur, Maharashtra – 440001.  

117. Managing Director, BSES Rajdhani Power Limited, BSES Rajdhani Power 
Limited, BSES Bhawan, Nehru Place, New Delhi - 110019. 

118. The Managing Director, BSES Yamuna Power Limited, Shakti Kiran Building, 

Vishwas Nagar, Shahdara, Delhi -110032. 
119. Chief Executive Officer, Tata Power Delhi Distribution Limited (TPDDL), Tata 

Power Delhi Distribution Ltd, Hudson Lines, Kingsway Camp, Delhi-110 009. 
120. Managing Director, Uttar Haryana Vidyut Vitran Nigam Limited (UHVVNL) 

Vidyut Sadan, Plot No. C-16, Sector-6, Panchkula, Haryana. 

121. Managing Director, Dakshani Haryana Vidyut Vitran Nigam Limited (DHVVNL), 
Vidyut Sadan, Vidyut Nagar, Hisar, Haryana -125005. 

122. Managing Director, Pashchimanchal Vidyut Vitran Nigam Limited (PVVNL), 
Urja Bhawan, Victoria Park, Meerut, Uttar Pradesh - 250001. 

123. Managing Director, Noida Power Company Limited (NPCL) Commercial 

Complex, 1st Avenue, Pocket H, Sector Alpha II, Greater Noida, Uttar Pradesh.  
124. Managing Director, Jaipur Vidyut Vitran Nigam Limited (JVVNL), Vidyut 

Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005. 

125. Managing Director, Bharatpur Electricity Service Limited (JVVNL) Vidyut 
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005. 

126. Managing Director, Delhi Transport Corporation (DTC), Government of National 
Capital Territory of Delhi, DTC Headquarters, IP Estate, New Delhi-110002. 

127. Managing Director, U P State Road Transport Corporation, Tehri Kothi, MG 

Marg, Lucknow, Uttar Pradesh - 226 001.  
128. Managing Director, State Road Transport Corporation of Haryana, 30 Bays 

Building, 2nd Floor, Sector - 17C, Chandigarh – 160017. 
129. Managing Director, Rajasthan State Road Transport Corporation, Parivahan 

Marg, Chaumu House, Jaipur, Rajasthan - 302 001 

130. The Chief Engineer (O&M), Rajiv Gandhi Thermal Power Project, Haryana Power 
Generation Corporation Ltd.,Tehsil, Khedar,  Barwala, Vidyut Sadan Vidyut 
Nagar Hisar, Haryana – 125 122.  

131. The Chief Engineer (O&M), Deen Bandhu Chhotu Ram Thermal   Power Station, 
Haryana Power Generation Corporation Ltd, Village- Pansara, Yamunanagar – 

135 004. 
132. The Chief Engineer (O&M), Panipat Thermal Power Station, Haryana Power 

Generation Corporation Ltd.,Village Assan, Jind Road, Panipat, Haryana – 132 

105.  
133. Sr. Vice President (O&M), Jhajjar Power Ltd., Mahatma Gandhi Thermal Power 

Plant, CLP India Ltd, Tehsil- Matanhai, Dist- Jhajjar, Haryana - 124106  
134. Plant in charge, Harduaganj Thermal Power Station, Uttar Pradesh Rajya 

Vidyut Utpadan Nigam Limited, 14, Ashok Marg, Shakti Bhavan, Lucknow 
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135. The Chief Engineer (O&M) Talwandi Sabo Power Ltd, Village – Banawala, 
Mansa, Talwandi Sabo Road, Mansa - 151 302. 

136. Sr. Vice President (O&M), Rajpura Thermal Power Plant, Nabha Power Ltd, 
Nalash/Nalas Village, Rajpura, Dist. Patiala, Punjab. 

137. The Chief Engineer (O&M), Guru Gobind Singh Thermal Power Station, Punjab 

State Electricity Board, Ropar, Punjab.  
138. The Chief Engineer (O&M), Guru Hargobind Singh Thermal Power Station, 

Punjab State Electricity Board Lehra Mohabbat, Bhatinda, Punjab.  

139. Chief General Manager, National Capital Thermal Power Station (NCTPS) 
National Thermal Power Corporation, Dadri, Dist: Gautam Budhnagar, Uttar 

Pradesh -201 008. 
140. The Chief Engineer (O&M) Rajiv Gandhi Thermal Power Project, Haryana Power 

Generation Corporation Ltd., Tehsil, Khedar, Barwala, Hisar, Haryana - 125 

122.  
 

Copy for information and appropriate action to: 

1. The Chairman and CEO, Railway Board, Raisina Road, Central Secretariat, New 
Delhi, Delhi 110001.   

2. The Secretary, Department of Personnel and Training (DoPT), Government of 
India, Room No. – 112, North Block, New Delhi – 110 001 

3. The Director General, Central Public Work Department (CPWD) A-Wing, Room 

No. 101 Nirman Bhawan, New Delhi  
4. The Additional Chief Secretary, Health Department, Govt. of Haryana 

5. The Additional Chief Secretary, Medical Health & Family Welfare Department, 
Govt. of Rajasthan 

6. The Principal Secretary, Medical Health & Family Welfare, Govt. of Uttar 

Pradesh 
7. The Secretary, Health & Family Welfare, Govt. of NCT of Delhi 

 

Copy also to:  

1. The Secretary, Ministry of Environment, Forest and Climate Change, 

Government of India, Indira Paryavaran Bhawan, Jor Bagh, New Delhi 
2. The Defence Secretary, Ministry of Defence, Government of India, South Block, 

New Delhi – 110 001.  

3. The Secretary, Ministry of Petroleum and Natural Gas, Government of India, 
Shastri Bhawan, New Delhi – 110 001.  

4. The Secretary, Ministry of Road Transport and Highways, Government of India, 
Transport Bhawan, New Delhi – 110 001.   

5. The Secretary, Ministry of Power, Government of India, Rafi Marg, Shram 

Shakti Bhavan, New Delhi, Delhi 110001 
6. The Secretary, Department of Telecommunication, Ministry of Communication 

& IT, Government of India, Sanchar Bhawan, 20 Ashoka Road, New Delhi 

7. The Chairperson and all Members (including Associate Members), CAQM  
 

 
(R.K. Agrawal) 

Director (Technical) 

(Member Convenor of Sub-Committee on GRAP)  
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mijksDr fo"k;d Commission for Air Quality Management in 
National Capital Region and Adjoining Areas ds i= la0 
120017/27/GRAP/2021/CAQM fnukad 13-12-2025 dk lanHkZ xzg.k djsa] ftlds }kjk 
voxr djk;k x;k gS fd fnYYkh ,u0lh0vkj0 {ks= esa xzsi LVst&3 o 4 ykxw fd;k x;k gSA 

mijksDr ds lEca/k esa voxr djkuk gS fd Commission for Air Quality 
Management in National Capital Region and Adjoining Areas ds funsZ’kkuqlkj 
xszi LVst&3 o 4 ykxw gksus ij leLr [kuu lafdz;kvksa dks ckf/kr fd;k x;k gSA 

vr% vkidks funsZf’kr fd;k tkrk gS fd Commission for Air Quality 
Management in National Capital Region and Adjoining Areas }kjk fnYyh 
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gksxsaA   
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No.t2oo17 I 27 I GRAP I 2o21lcAQM t { 2 8 D7 Dated: 02.O7.2026

ORDER

Sub.: Revocation of actions under Stage IU ('severe' Air Qualityl of GRAP
and intensifying actions under Stage-I & U of modified Graded
Response Action Plan (21.11.2O25f

The Commission for Air Quality Management in NCR and adjoining
areas, in pursuance of the Hon'ble Supreme Court directions, issued a
modified schedule of GRAP vide its order dated 2I.11.2025 for
implementation with immediate effect by all concerned (available on CAQM
website i.e., caqm.nic.in).

2. As of now, Stage- I, II & III of extant schedule of GRAp are in force vide
order dated 14.1O.2025, 19.1O.2O25 & 13.12.2025, respectively.

3. The Sub-Committee on GRAP held its meeting today, reviewed the air
quality scenario in the region as well as the IMD/IITM forecast and observed
as under:

The AQI of Delhi has shown significant improuement owinq to strong tuinds
and fauourable meteorologicol conditions and hc-s been recorded. 236 on
02.01.2026. N'urther, the forecast bg IMD/ IITM predicts the AeI to remain
in poor to uerlt poor category in coming dags.

4. The Sub-Committee, accordingly, decided to revoke its order dated
L3.12.2O25, for invoking actions under Stage-III (.Severe, Air euality) of
Schedule of GRAP (modified on 27.11.2025\, with immediate effect.

5. Construction & Demoiition project sites etc. which have been issued
specific closure orders on account of violations/ non-compliances of various
statutory directions, rules, guidelines etc_ under no circumstances shall
resume their operations without any specific order to this effect from the
Commission.

6. Actions under Stage-I & II shall, however, remain invoked and be
implemented as per the modified cRAp dated 21.11.20125 lcopy
enclosedf , monitored and reviewed by all the agencies concerned in the entire
NCR to ensure that thc AQI levcls do not slip further to the,,severe/ Severe+
Category". A11 implementing agencies shall keep strict vigil and especially
intensify measures under Stage-l & II of the modified GRAp.

7. While GRAP Stage-III is being revoked, keeping in view the winter
season when weather conditions are not so favorable and in order to ensure
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that the AQI levels do not slip further, the citizens are requested to strictly
adhere to the citizen charter under GRAP-I & II.

8. The Sub-Committee, shail be keeping a close watch on the air quality
scenario and review the situation from time to time for further appropriate
decision depending upon the Air Quality in Delhi and forecast made by
IMD/IITM.

Encl: Copy of modilied GRAP dated 2l.ll.202s
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1.

2.

?

4.

5.

6.

7.

8.

9.

10.

11.

12.

13.

74.

15.

16.

(s.D. At
Member-Technical

(Chairman of Sub-Committee on GRAP)

The Chief Secretary, Government of Uttar Pradesh, 101, Lok Bhawan, U. P-

Civil Secretariat, Vidhan Sabha Marg, Lucknow - 226 OOl.
The Chief Secretary, Government of Rajasthan, Government Secretariat,
Jaipur, Rajasthan - 302 005.
The Chief Secretary, Government of Haryana, 4th Floor, Civil Secretariat,
Sector - 1, Chandigarh.
The Chief Secretary, Government of NCT of Delhi, 3'd Floor, Delhi Secretariat,
L P. Estate, New Delhi - 110 002.
Additional Chief Secretary/ Principal Secretary, Department of Environment,
Uttar Pradesh.
Additional Chief Secretary, Department of Environment, Room No. 335, 3'd

Floor, Haryana New Secretariat, Sector 17, Chandigarh.
Additional Chief Secretary / Principal Secretary, Department of
Environment, Government of NCT of Delhi, Room No. 801 , 8th Floor, B Wing,
Delhi Secretariat, Delhi - 110002.
Principal Secretary, Department of Environment, Room No. 4224,2nd Floor,
Main Building, Government of Rajasthan Sectt. Jaipur.
principal Secietary, Department of Transport, Government of Uttar Pradesh,

Room No. 701, Bapu B-hawan, Hazratganj, Lucknow, Uttar Pradesh
Addl. Chief Secretary, Department of Transport, Govt. of Rajasthan, Room

No.4102, Main Building, Rajasthan Sachivalya, Jaipur, Rajasthan'
Principal Secretary, Department of Transport, Government of Haryana,
Room No. 627,6tt, Floor, New Secretariat Bldg. Sector 17, Chandigarh'
Principal Secretary cum Commissioner, Department of Transport,
Government of NCT of Delhi 5/9, Under Hill Road. Ludlow Castle, Civil Lines,
Delhi - 110054.
Principal Secretary, Urban Local Bodies, Uttar Pradesh, 201, Lok Bhawan,
Lucknow, Uttar Pradesh.
Principal Secretary, Urban Local Bodies, Rajasthan, Food Building,
Secretariat Jaipur, Rajasthan.
Principal Secretary, Uiban Local Bodies, Haryana, 506, sth Floor, New Civil
Secretariat, Sector 17, Chandigarh'
Commissioner of Police, Delhi, New Police Hqrs., Jaisingh Road, New Delhi'
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17. Director Generai of Police, Uttar Pradesh, Police Headquarters, 9fr Floor,
Tower -2, Gomti Nagar Ext., Shaheed Path, Lucknow, Uttar Pradesh.

18. Director General of Police, Rajasthan, Police Headquarters, Lal Kothi, Tonk
Road, Jaipur, Rajasthan.

19. Director General of Police, Haryana, Police Headquarters, Sector-6, City-
Panchkula, Haryana - 134 109.

20. Special Commissioner of Police (Traffic) Delhi, Delhi Police New
Headquarters, Tower-I, 3'd Floor, Jaisingh Road, New Delhi.

21. Addi. Director General of Police, (Traflic) Uttar Pradesh, Police Headquarters,
Signature Bldg. Gomati Nagar Vistar, Lucknow, Uttar Pradesh.

22. Addl. Director General of Police (Traffic), Rajasthan, Room No. T4O, police
Headquarters, Nehru Palace, Tonk Road, Jaipur, Rajasthan.

23. Inspector General of Police (Traffic & Highways), Haryana, Sector-7, Karnal,
Haryana.

24. Chairman, National Highway Authority of India (NHAI), G 5&7, Sector 10,
Dwarka, New Delhi - 110075.

25. Vice-Chairman, Delhi Development Authority (DDA), B Block, 1"t Floor,
Vikas Sadan, INA, New Delhi - 1iOO23.

26. Chairman, New Delhi Municipal Council (NDMC), Palika Kendra, parliament
Street, New Delhi - 1 1000 1 .

27. Commissioner, Municipal Corporation of Delhi, Civic Centre, 4th Floor, Minto
Road, Delhi - 110002

28. Engineer in chief (E in C-l,ll, III) Municipal Corporation of Delhi, Civic
Centre, Minto Road, New Delhi 11OOO2

29. Chief Executive Officer, Delhi Cantonment Board, Sadar Bazar Road, Delhi
Cantonment, Delhi 1 10010.

30. Chairman, Central Pollution Control Board (CPCB), parivesh Bhawan, East
Arjun Nagar, Delhi - 1i0032.

31. Chairman, Uttar Pradesh Pollution Control Board, T C, 12V, Vibhuti Khand,
Gomati Nagar, Lucknow, Uttar Pradesh.

32. Chairman, Rajasthan Pollution Control Board, 4, Jhalana Institutional Area,
Jhalana Doongari, Jaipur, Rajasthan - 3O2OO4.

33. Chairman, Haryana Pollution Control Board, C- I 1, Sector 6, panchkula,
Haryana - 1341O9.

34. Chairman, Delhi Pollution Control Committee, 6ft Floor, C Wing, Delhi
Secretariat, IP Estate, Delhi - 110002.

35. Engineer-in-Chief, Public Work Department (PWD), Delhi, 12e Floor, Maso
Building, Indraprastha Estate, New Delhi- 1 10002.

36. Engineer-in-Chief, Public Works Department, Haryana, Nirman Sadan, piot
No. 1, Dakshana Marg, Sector -33 A, Haryana PWD (B&R), Chandigarh.

37. Engineer-in-Chief, Public Works Department, Rajasthan, 170, Kamala
Nehru Nagar, Ganpati Nagar, Jaipur, Rajasthan - 3O2OOT.

38. Engineer In Chief, U.P. Public Works Department, Nirman Bhavan, 96 M.G.
Marg, Opp. Raj Bhavan, Lucknow-226Oo1.

39. CMD, NTPC, NTPC Bhawan, SCOPE Complex, Institutional Area, lodhi
Road, New Delhi - 110003.

40. Managing Director, DMRC Ltd., Metro Bhawan, Brigade Lane, Barakhamba
Road, New Delhi - 110 OO1.

41. Managing Director & CEO, DIMTS, Sth Floor, A B1ock, IT park Road, Metro
Vihar, Shastri Park, Shahdara, New Delhi, Delhi - 1 10053.
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42.

43

44

45.

46.

47.

48.

49.

5o

51.

<a

<c

55.

56.

57.

5tl

54

Managing Director, National Capital Region Transport Corporation, Gati
Shakti Bhawan, lNA, New Delhi - 110023.
Chairman cum Managing Director, NBCC Bhawan, Lodhi Rd, New Delhi -

110003
Chairman, New Okhla Industrial Development Authority (NOIDA), Main
Administrative Bldg. Sector 6, NOIDA, Uttar Pradesh.
Chairman, Greater Noida Industrial Development Authority, Piot No' 01,

Knowledge Park -04, Greater NOIDA, Gautam Budh Nagar, UP - 201308'
Vice Chairman, Ghaziabad Development Authority, Vikas Path, Old Bus
Stand, Ghaziabad, Uttar Pradesh - 201OO1

chief Executive officer, Gurugram Metropolitan Development Authority,
Metro Station, Plot No3, Sector 44, Near HUDA City Centre, Gurugram,
Haryana.
Member Secretary, Central Pollution Control Board (CPCB), Parivesh

Bhawan, East Arjun Nagar, Deihi - 110032.
Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Vibhuti
Khand, Gomati Nagar, Lucknow, Uttar Pradesh - 226010'
Member Secretary, Rajasthan Pollution Control Board, 4, Jhalana
Institutional Area, Jhalana Doongari, Jaipur, Rajasthan - 302004'
Member Secretary, Haryana Pollution Control Board, C- 1 1, Sector 6,

Panchkula, Haryana - 134 109.
Member Secretary, Delhi Pollution Control Committee, 6s Floor, C Wing,

Delhi Secretariat, I P Estate, Delhi - 110002.
chief Engineer, Urban Local Bodies, Haryana, Directorate of Urban Local

Bodies, Biys No. 11-14, Sector 4, Panchkula, Haryana - 134112'
chief Engineer, Directorate of urban Local Bodies, Plot No. 18, Sector-7,

Gomati Nagar, Uttar Pradesh.
Chief Engirieer, Directorate of Urban Local Bodies, 22 Godam, Near Shiv Line

Fatak, Jaipur, Rajasthan.
fhe Oeputy Commissioner, Central Deihi, 14, Daryaganj, New Delhi -
110002.
The Deputy Commissioner, East Delhi, L M Bund, Shastri Nagar, Delhi -
110031.
The Deputy Commissioner, New Delhi, 12l l, Jam Nagar House, Sahajahan

Road, New Delhi - 110011.
The Deputy Commissioner, North Delhi, Alipur, Delhi - 110036'
fhe Deputy Commissioner, North East Delhi, DC Office Complex, Nand

Nagari, Opposite Gagan Cinema, Delhi - 110093'
ffrJ Oeputy Commissioner, North West Delhi, O / o of the Deputy

Commissioner, Kanjhawala, Delhi - i 1008 I '
The Deputy Commiisioner, Shahdra, Nand Nagari, Opposite Gagan Cinema'

Delhi - 110093.
ifre Oeputy Commissioner, South Delhi, M B Road, Saket, New Delhi

110068.
ihe Deputy commissioner, South East Delhi, old Gargi college Building,
Lajpat Nagar-lV, New Delhi - llOO24.
rir" o"p""tv commissioner, South west l)elhi, old Terminal Tax Building,
Kapashera, New Delhi- 110037.
rheneputyCommissioner,WestDelhi,PlotNo.3,ShivajiPalace,NearWest
Mall Gate, Raja Garden, New Delhi - llOO27 '

59.
60.

61.

62.

63.

65.

64

66
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67

68.

The District Magistrate, Meerut, Office of the District Magistrate,
Collectorate, District Meerut, Uttar Pradesh - 25OOO2.
The District Magistrate, Ghaziabad, District Magistrate Office, Collectorate,
Rajnagar, Ghaziabad, Uttar Pradesh - 201001.
The District Magistrate, Shamli, Bara bazar, Shamli, Uttar Pradesh - 247776
The District Magistrate, Bulandshahr Collectorate, Bulandshahr, Uttar
Pradesh - 203001.
The District Magistrate, Muzaffarnaga, Coliectorate, (Near Prakash Chowk),
District - Muzaffarnagar, Uttar Pradesh -2510O 1 .

The District Magistrate, Hapur, Collectorate, Hapur, Uttar Pradesh -
245tOt.
The District Magistrate, Baghpat, Collectorate, Baghpat, Uttar Pradesh -
250619.
The District Magistrate, Gautam Budhha Nagar, Tulsi Marg, Pocket G,
Sector -27, Noida, Gautam Budhha Nagar, Uttar Pradesh -201301.
The Deputy Commissioner, Rohtak, Mini Secretariat, District Rohtak,
Haryana - |24OOI.
The Deputy Commissioner, Gurugram, First Floor, Mini Secretariat,
Gururgram
The Deputy Commissioner, Sonepat, Mini Secretariat, District Sonepat,
Haryana - 131001.
The Deputy Commissioner, Panipat, 1st Floor, Mini Secretariat, District
Panipat, Haryana - 132 I 03.
The Deputy Commissioner, Karnal, Mall Road, Karnal, District Karnal,
Haryana- 132001.
The Deputy Commissioner, Faridabad, Room No.- 1 I 1, lst Floor, Mini
Secretariat, Sec-12, Faridabad -l2lOO4.
The Deputy Commissioner, Bhiwani, Commissioners' Office, Bhiwani,
Haryana -127021.
The Deputy Commissioner, Rewari, Mini Secretariat, Bawal Road, Rajiv
Chowk, Rewari, Haryana - 123401.
The Deputy Commissioner, Mahendragarh l st Floor Mini Secretariat,
Narnaul, Mahendragarh, Haryana.
The Deputy Commissioner, Palwal, Room No-2O1, Second Floor, Mini
Secretariat, Palwal, Haryana- 121 1O2.
The Deputy Commissioner, Nuh, Second Floor, Mini Secretariat Nuh,
Haryana - l22lo7.
The Deputy Commissioner, Jhajjar, Mini Secretariat, DC Office, Jhajjar,
Haryana - 124103.
The Deputy Commissioner, Charkhi Dadri, Mini Secretariat, Charkhi Dadri,
Haryana.
The Deputy Commissioner, Jind, Olo Deputy Commissioner, Mini
Secretariat, Jind, Haryana - 726 1O2.
The District Collector & Magistrate, Collectorate, Rajendra Nagar,
Bharatpur, Rajasthan - 32 10O 1 .

The District Collector & Magistrate, Mohalla Ladiya, Alwar, Rajasthan -
301001 .

The Commissioner, Meerut Nagar Nigam, Near Ghanta Ghar, Kaiser Ganj
Road, Meerut - 25OOO2.
The Commissioner, Ghaziabad Nagar Nigam, Naryug Market, Opp. Old Bus
Stand, Ghaziabad, Uttar Pradesh - 201001.

69.
70.

7t.

7a

73

74.

75

76.

77.

7a

79.

80

8t

42.

83.

84.

85.

86

87

88

89

90

91.

92.
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93. 'lhe Chairman, Nagar Palika Parishad Shamli Mill Road, Shamli, Uttar
Pradesh - 247776.
The Chairman, Nagar Palika, Bulandshahr, Uttar Pradesh.
The Chairman, Nagar Palika Parishad, SD Area, Muzaffarnagar, Uttar
Pradesh - 25lOO2.
The Chairman, Nagar Palika Parishad, Hapur, Lothi Gate Nagar, Atarpura
Chopla, Hapur, Uttar Pradesh -245101.
The Chairman, Nagar Palika Prishad, Baghpat, Uttar Pradesh.
Chief Executive Officer, Gautam Budhha Nagar, Uttar Pradesh.
The Commissioner, Municipal Corporation Rohtak, Ambedkar Chowk, M C
Office, Opp. BSNL Office, Rohtak, Haryana - 124OO1 .

The Commissioner, Municipal Corporation, Sonepat, Near Railway Station,
Railway Road, Sonepat, F{aryana - 13 100 1 .

The Commissioner, Municipal Corporation Panipat, Tau Devi Lal Complex,
Railway Road, Panipat, Haryana - 132103.
'lhe Commissioner, M unicipal Corporation Karnal, Sector- 1 2, (near Mini
Secretariat), Urban State , Karnal, Haryana - 132001.
The Commissioner, Municipal Corporation Faridabad, B.K Chowki, New

lndustrial Town, Faridabad, Llaryana - 121001.
The Commissioner, Municipal Corporation Gurugram, C 1, Info City, Sector
34, Gurugram, I-{aryana 122OOl.
The District Municipal Commissioner, Bhiwani Municipal Committee, Near
Railway Station, Bhiwani, Haryana.
The Additional Deputy Commissioner, Municipal Council Rewari, Bharawas
Rd, Near Agarsen Chowk,Bhajan Ka Bagh, Raam Bagh Mahalla Rewari,
Flaryana -123401.
The District Municipal Commissioner, Municipal Council Narnaul, Near
PWD Rest House, Narnaul, Mahendragarh, Haryana.
The Deputy Commissioner, Municipal Council, Palwal, Second Floor, Mini
Secretariat, Palwal, Haryana- 1211O2.
The Executive Officer, Municipal Committee, Nuh, Near Sabzi Mandi, Civil
Lines, Nuh, Haryana - l22lo7.
'I'he Executive Officer, Municipal Council, Jhajjar, Chhuchhakwas Road,
Jhajjar, Haryana - I24lO3.
The Deputy Commissioner, Municipal Council, Mini Secretariat, District
Charkhi Dadri, Haryana.
The Deputy Commissioner, Municipal Council, Police Lines, District Jind,
Haryana -126102.
The Commissioner, Nagar Nigam Bharatpur, Mathura Gate, Bharatpur,
Rajasthan - 32 100 1 .

The Commissioner, Nagar Parishad, Alwar Church Road, Alwar, Rajasthan.
The Chief Executive Officer (CEO), Plot No. 3, Sector 44, Near HUDA City
Centre Metro Station, Gurugram, Haryana - l22OO3.
Chief Controller of Explosives, PESO, CGQ Complex, 5th, A Block, Seminary
Hills, Nagpur, Maharashtra - 44OO01.
Managing Director, BSES Rajdhani Power Limited, BSES Rajdhani Power
Limited, BSES Bhawan, Nehru Place, New Delhi - 110019.
The Managing Director, BSES Yamuna Power Limited, Shakti Kiran
Building, Vishwas Nagar, Shahdara, Delhi -110032.

94.
95.

96.

97.
oa
99.

100.

101.

to2.

103.

104.

105.

106.

to7.

108.

109.

110.

111.

112.

113.

114.
115.

116.

1t7 .

1 18.
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119.

120.

t2t.

122.

1 4.,

124.

125.

126.

t27.

128.

129.

130.

131.

132.

133.

134.

r 35.

136.

137.

138.

139.

Chief Executive Officer, Tata Power Delhi Distribution Limited (TpDDL), Tata
Power Delhi Distribution Ltd, Hudson Lines, Kingsway Camp, Delhi-110
009.
Managing Director, Uttar Haryana Vidyut Vitran Nigam Limited (UHWNL)
Vidyut Sadan, Plot No. C-16, Sector-6, Panchkula, Haryana.
Managing Director, Dakshani Haryana Vidyut Vitran Nigam Limited
(DHWNL), Vidyut Sadan, Vidyut Nagar, Hisar, Haryana -125005.
Managing Director, Pashchimanchal Vidyut Vitran Nigam Limited (PWNL),
Urja Bhawan, Victoria Park, Meerut, Uttar Pradesh - 250001.
Managing Director, Noida Power Company Limited (NPCL) Commercial
Complex, lst Avenue, Pocket H, Sector Alpha II, Greater Noida, Uttar
Pradesh.
Managing Director, Jaipur Vidyut Vitran Nigam Limited (JWNL), Vidyut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005.
Managing Director, Bharatpur Electricity Service Limited (JWNL) Vidyut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005.
Managing Director, Delhi Transport Corporation (DTC), Government of
National Capital Territory of Delhi, DTC Headquarters, IP Estate, New Delhi-
110002.
Managing Director, U P State Road Transport Corporation, Tehri Kothi, MG
Marg, Lucknow, Uttar Pradesh - 226 OOl.
Managing Director, State Road Transport Corporation of Haryana, 30 Bays
Building, 2"d Floor, Sector - 17C, Chandigarh - 160O17.
Managing Director, Rajasthan State Road Transport Corporation, Parivahan
Marg, Chaumu House, Jaipur, Rajasthan - 302 001
The Chief Engineer (O&M), Rajiv Gandhi Thermal Power Project, Haryana
Power Generation Corporation Ltd.,Tehsil, Khedar, Barwala, Vidyut Sadan
Vidyut Nagar Hisar, Haryana - 125 122.
The Chief Engineer (O&M), Deen Bandhu Chhotu Ram Thermal Power
Station, Haryana Power Generation Corporation Ltd, Village- Pansara,
Yamunanagar - 135 004.
The Chief Engineer (O&M), Panipat Thermal Power Station, Haryana Power
Generation Corporation Ltd.,Village Assan, Jind Road, Panipat, Haryana -
132 105.
Sr. Vice President (O&M), Jhajjar Power Ltd., Mahatma Gandhi Thermal
Power Plant, CLP India Ltd, Tehsil- Matanhai, Dist- Jhajjar, Haryana -
124tO6
Plant in charge, Harduaganj Thermal Power Station, Uttar Pradesh Rajya
Vidyut Utpadan Nigam Limited, 14, Ashok Marg, Shakti Bhavan, Lucknow
The Chief Engineer (O&M) Talwandi Sabo Power Ltd, Village - Banawala,
Mansa, Talwandi Sabo Road, Mansa - 151 302.
Sr. Vice President (O&M), Rajpura Thermal Power Plant, Nabha Power Ltd,
Nalash/Nalas Village, Rajpura, Dist. Patiala, Punjab.
The Chief Engineer (O&M), Guru Gobind Singh Thermal Power Station,
Punjab State Electricity Board, Ropar, Punjab.
The Chief Engineer (O&M), Guru Hargobind Singh Thermal Power Station,
Punjab State Electricity Board lrhra Mohabbat, Bhatinda, Punjab.
Chief General Manager, National Capital Thermal Power Station (NCTPS)
National Thermal Power Corporation, Dadri, Dist: Gautam Budhnagar, Uttar
Pradesh -2O1 OO8.
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14O. The Chief Engineer (O&M) Rajiv Gandhi Thermal Power Project, Haryana
Power Generation Corporation Ltd., Tehsil, Khedar, Barwala, Hisar, Haryana
- 125 122.

Copy for information and appropriate action to:

1. The Chairman and CEO, Railway Board, Raisina Road, Central Secretariat,
New Delhi, Delhi 1 100O 1.

2. The Secretary, Department of Personnel and Training (DoPI), Government
of lndia, Room No. - 1 12, North Block, New Delhi - 110 001

3. The Director General, Central Public Work Department (CPWD) A-Wing,
Room No. 1O1 Nirman Bhawan, New Delhi

4. The Additional Chief Secretary, Health Department, Govt. of Haryana
5. The Additional Chief Secretary, Medical Health & Family Welfare

Department, Govt. of Rajasthan
6. The Principal Secretary, Medical Health & Family Welfare, Govt. of Uttar

Pradesh
7. The Secretary, Health & Family Welfare, Govt. of NCT of Delhi

lS.D. Attril
Member-Technical

(Chairman of Sub-Committee on GRAP)

z-ltl>a LL
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Copy also to:

I . The Secretary, Ministry of Environment, Forest and Climate Change,
Government of India, Indira Paryavaran Bhawan, Jor Bagh, New Delhi

2. The Defence Secretary, Ministry of Defence, Government of lndia, South
Block, New Delhi - 110 0O1.

3. The Secretary, Ministry of Petroleum and Natural Gas, Government of India,
Shastri Bhawan, New Delhi - 110 001.

4. The Secretary, Ministry of Road Transport and Highways, Government of
India, Transport Bhawan, New Delhi - 1 10 00 1 .

Sl. fne Secretary, Ministry of Power, Government of India, Rafi Marg, Shram
Shakti Bhavan, New Delhi, Delhi 110001

6. The Secretary, Department of Telecommunication, Ministry of

Communication & IT, Government of India, Sanchar Bhawan, 20 Ashoka

Road, New Delhi
7. The Chairperson and all Members (including Associate Members), CAQM
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COMMISSION FOR AIR QUALITY MANAGEMENT 
IN NATIONAL CAPITAL REGION AND ADJOINING AREAS 

 

GRADED RESPONSE ACTION PLAN (GRAP) 
FOR THE NATIONAL CAPITAL REGION (NCR) 

 

(Revision: 21.11.2025) 
 

1.  The GRAP for the entire NCR has been classified under 4 different stages 
of adverse air quality in Delhi viz. Stage – I ‘Poor’ (AQI 201 – 300), Stage – II ‘Very 
Poor (AQI 301-400), Stage – III ‘Severe’ (AQI 401-450) and Stage – IV ‘Severe +’ 
(AQI >450) respectively.  

 

2.  Based on the dynamic model and weather/ meteorological forecast by 
IMD / IITM on a day-to-day basis, actions under Stages I, II, III and IV of the GRAP 
shall be invoked in advance of the AQI of Delhi reaching to the projected levels 
of that stage, also provided that the higher projected AQI levels are likely to 
sustain for longer period.    

 

3.  Even if the AQI forecasts do not indicate the AQI of Delhi to be breaching 
a particular threshold and under extreme meteorological conditions or due to 
any episodic event the AQI breaches the threshold, that particular stage of the 
GRAP shall be invoked with immediate effect in respect of actions / measures 
that can be invoked immediately. 

 

4.  Restrictive actions undertaken as per previous stages shall be continued, 
in addition to the air pollution stage under which the restrictive actions are 
envisaged to be taken. For example, restrictive actions under the Stage III 
category, whenever invoked, shall be in addition to those under Stage I and II 
respectively and so on and so forth.   

 

5.  The Sub-Committee on GRAP constituted by the Commission shall meet 
frequently to plan for advance action and issue necessary orders for invoking 
various provisions of the GRAP, based on the prevalent air quality and the AQI 
forecast to be provided by IMD from time to time. The Sub-Committee shall also 
review the actions taken by various agencies responsible towards effective 
implementation of the GRAP. 

 

6.  The Chief Secretaries of NCR States and GNCTD shall frequently review 
the actions and implementation of the GRAP especially when the air quality falls 
or is likely to fall in the ‘Severe’ or ‘Severe +’ category (Stage III and beyond).  

  

 7.  The Commission may decide upon any exceptions and additional 
measures to the schedule of the GRAP, under different air pollution categories 
i.e., Stages I to IV, as per the prevalent AQI and weather forecast. 
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Schedule under the GRAP for NCR 

Stage I – ‘Poor’ Air Quality 
(DELHI AQI ranging between 201-300) 

Actions 
Agencies responsible / Implementing 

Agencies 

1. Ensure proper implementation of Directions/ 

Rules/ guidelines on dust mitigation 

measures in Construction and Demolition 

(C&D) activities and sound environmental 

management of C&D waste.  

2. Ensure strict compliance of Direction Nos. 

11-18 dated 11.06.2021 and do not permit 

C&D activities in respect of such projects 

with plot size equal to or more than 500 sqm 

which are not registered on the ‘web portal’ 

of the respective state / GNCTD and / or 

which do not fulfil the other requirements as 

per the above noted statutory directions, for 

remote monitoring of dust mitigation 

measures.  

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns 

 

- Construction agencies and plot owners (both 

public & private). 

3. Ensure regular lifting of Municipal Solid 

Waste (MSW), Construction & Demolition 

(C&D) waste, and Hazardous wastes from 

dedicated dump sites and ensure that no 

waste is dumped illegally in open land areas. 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns  

- All land-owning agencies  

- Construction agencies (both public & 

private). 

4. Carry out periodic mechanized sweeping 

and water sprinkling on roads and ensure 

scientific disposal of the dust collected in 

designated sites/landfills. 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns  

- Chief Executives of all road owning and 

maintaining agencies. 
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5. Ensure that C&D materials & waste are 

properly stored/ contained, duly covered in 

the premises.  Ensure transportation of C&D 

materials and C&D waste only through 

covered vehicles.  

 

6. Strictly enforce the statutory directions and 

yardsticks for use of anti-smog guns at C&D 

sites, in proportion to the total built-up area 

of the project under construction.  

 

7. Intensify use of anti-smog guns, water 

sprinkling and dust suppression measures in 

road construction / widening / repair projects 

and maintenance activities.  

 
- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns 

-  All construction agencies and plot owners 

(both public & private). 
 

 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns 

-  All construction agencies and plot owners 

(both public & private). 

 

- All road owning / maintenance agencies in 

NCR. 

8. Stringently enforce prohibition on open 

burning of bio-mass and municipal solid 

waste. Impose maximum EC upon violations 

in accordance with Hon’ble NGT’s orders 

dated 04.12.2014 and 28.04.2015 in OA 

21/2014.    

9. Strict vigil to ensure that there are no burning 

incidents in the landfill sites / dumpsites.  

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns  

- All land-owning agencies.  

10. Deploy traffic police for smooth traffic flow at 

all identified corridors with heavy traffic and 

congestion prone intersections.  

- Commissioner or Head of Traffic Police in 

Delhi and NCR towns. 

11. Strict vigilance and enforcement of PUC 

norms for vehicles. 

12. No tolerance for visible emissions –  

Stop visibly polluting vehicles by impounding 

and / or levying maximum penalty.  

- Commissioner or Head of Transport 

Department of Delhi and NCR States  

- Commissioner or Head of Traffic Police of 

Delhi and NCR towns. 

13. Strictly enforce the Hon’ble Supreme Court 

order on diversion of non- destined truck 

traffic for Delhi, through Eastern and 

Western Peripheral Expressways.  

- Head of Traffic Police of NCT of Delhi and 

NCR towns.  

- DMs /Dy Commissioners of NCT of Delhi / 

NCR towns 

- Municipal Commissioner of Corporations of 

NCT of Delhi and NCR towns.  
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14. Strictly enforce NGT / Hon’ble SC’s order on 

overaged diesel / petrol vehicles and as per 

extant statutes. 

- Commissioner or Head of Transport 

Department of Delhi and NCR States  

- Commissioner or Head of Traffic Police of 

Delhi and NCR towns. 

15. Ensure strict penal/ legal action against 

non-compliant and illegal industrial units.  

16. Stringently enforce all pollution control 

regulations in Industries, brick kilns and 

hot mix plants etc. - strict compliance of the 

prescribed standards of emissions.  

17. Ensure that only approved fuels are used by 

the industries in NCR including in brick kilns 

and hot mix plants and enforce closure in 

case of violations, if any.   

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

- District Magistrates / Deputy Commissioners 

of NCT of Delhi / NCR Towns 

- Commissioners of Urban Local Bodies in Delhi 

and NCR towns.  

18. Stringently enforce emission norms in 

thermal power plants and strict actions be 

taken against non-compliance. 

- Plant in- charge of Power Plants located 

within 300 km radius of Delhi.  

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

 

19. Strictly enforce Hon’ble Courts / Tribunal 

orders regarding ban on firecrackers. 

- Commissioner of Police of Delhi & IG / DIG   

/ SP of NCR towns or Officer In charge of 

Licensing. 

- DMs/ DCs of respective districts in NCR.  

- Chief controller of Explosives, Petroleum and 

Explosive Safety Organizations (PESO). 

20. Ensure regular lifting and proper disposal of 

industrial waste from industrial and                    

non-development areas. 

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

- Commissioners/ Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns  

- All land-owning agencies. 

- District Magistrate / Deputy Commissioners in 

NCR.   

 

21. DISCOMs to minimise power supply 

interruptions in NCR.  

- Head of Power distribution companies in NCR.  

22. Ensure that diesel generator sets are not 

used as regular source of power supply. 

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

- DMs/ DCs of respective districts of NCR. 
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23. Strictly enforce the extant ban on coal / 

firewood as fuel in Tandoors in Hotels, 

Restaurants and open eateries. 

24. Ensure hotels, restaurants and open 

eateries use only electricity / gas-based / 

clean fuel - based appliances.  

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns. 

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

25. Information dissemination including 

through social media and bulk SMS etc. 

Mobile Apps to be used to inform people 

about the pollution levels, contact details of 

control room, enable them to report 

polluting activities / sources to the 

concerned authorities and inform them 

about actions that would be taken by 

Government.  

- ACS/ Pr. Secretary/ Secretary, Dept. of 

Environment, GNCTD and NCR States.  

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

26. Ensure quick actions for redressal of 

complaints on 311 APP, Green Delhi App, 

SAMEER App and other such social media 

platforms to curb polluting activities.  

- Head of Urban Local Bodies in NCR towns. 

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

- Construction agencies, land owning agencies, 

Development agencies and all other 

concerned implementing agencies.  

27. Encourage offices to start unified commute 

for employees to reduce traffic on road. 

- State Governments in NCR and GNCTD. 

28. Ensure uninterrupted power supply to 

discourage use of alternate power 

Generating sets/ equipment (DG sets etc.). 

- Additional Chief Secretary / Principal 

Secretary (Power), NCR State 

Governments / GNCTD 

- Head of Power Distribution Companies of 

Delhi and NCR Districts. 

29. Synchronize traffic movements and deploy 

adequate personnel at intersections / traffic 

congestion points for smooth flow of traffic. 

- Commissioner or Officer in charge - Traffic 

Police of Delhi and NCR towns. 

30. Alert in newspapers / TV / radio to advise 

people about air pollution levels and Do’s 

and Don’ts for minimizing polluting activities. 

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

31. Augment public transport services through 

CNG/ electric buses and metro services by 

- NCR State Governments.  
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inducting additional fleet and increasing the 

frequency of service. Introduce differential 

rates to encourage off – peak travel. 

- Principal Secretary, Department of 

Transport. of NCT of Delhi and NCR State 

Govts.  

- Delhi Transport Corporation (DTC).  

- State Transport Corporation in NCR towns. 

- Delhi Integrated Multi – Model Transit 

System Ltd. (DIMTS).  

- Delhi Metro Rail Corporation (DMRC). 
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 Keep engines of your vehicles properly tuned. 

 Maintain proper tyre pressure in vehicles.  

 Keep PUC certificates of your vehicles up to date.   

 Do not idle your vehicle, also turn off the engine at red lights.  

 Prefer hybrid vehicles or EVs to control vehicular pollution. 

 Do not litter / dispose wastes, garbage in open spaces. 

 Report air polluting activities through 311 App, Green Delhi App, SAMEER App etc. 

 Plant more trees. 

 Celebrate festivals in an eco-friendly manner – avoid firecrackers.  

 Do not drive/ply end of life/ 10/15 years old Diesel/Petrol vehicles. 
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Stage II – ‘Very Poor’ Air Quality  
(DELHI AQI ranging between 301-400)  

 

Actions 
Agencies responsible / Implementing 

Agencies 

1. Carry out mechanical/ vacuum sweeping and 

water sprinkling of the identified roads on a 

daily basis. Enhance the number of shifts   / 

hours of deployment of such machines to 

further intensify mechanised sweeping. 

 

2. Ensure daily water sprinkling along with dust 

suppressants, preferably before peak traffic 

hours, on roads and right of ways especially 

at hotspots, heavy traffic corridors and ensure 

proper disposal of the collected dust in 

designated sites/ landfills. 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns  

- Chief Executives of all road owning and 

maintaining agencies. 

- Commissioner of Traffic Police of Delhi & NCR 

towns to identify roads with heavy traffic and 

provide information to respective Municipal 

Commissioners / Head of Municipal Bodies. 

3. Intensify inspections for strict enforcement of 

dust control measures at C&D sites.  

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi and NCR towns. 

4. Ensure focussed and targeted action for 

abatement of air pollution in all identified 

hotspots in NCR. Intensify remedial measures 

for the predominant sector(s) contributing to 

adverse air quality in each of such hotspots.  

- State Govts. in NCR and GNCTD. 

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi and NCR towns.  
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5. Strictly implement the following Schedule for 
regulated operations of DG sets across all 
sectors in the NCR including Industrial, 
Commercial, Residential etc. in accordance 
with Direction No. 76 dated 29.09.2023.  

Capacity Range of 
DG sets 

System to be 
adopted for 
control of 
emissions  

Regulations 
for use  

Power generating sets 
of all capacities 
running on LPG/ 
Natural Gas/ Bio-
gas/Propane/Butane 

None No restrictions 
  

Power generating sets 
up to 800 kW (1000 
kVA) capacity to 
standards as per 
MoEFCC notification 
No. GSR 804 (E) 
dated    03.11.2022 

None No 
restrictions.  
 
 

DG sets to older specifications / standards 

800 kW (1000 kVA)  
and above 
  
 

Any emission 
control 
system/mechanism, 
however subject to 
compliance of the 
prescribed emission 
standards in 
Direction no. 76 

No restrictions 
  
 
 

41 kW (51 kVA)  
to less than  
800 kW (1000 kVA) 

Dual fuel mode  
OR  

Retro-fitted ECDs 
through certified 

agencies 

No restrictions 
 

19 kW (23 kVA)  
to less than  
41 kW (51 kVA)  
 

Dual fuel mode  No restrictions 
 
Note: DG 
Sets not 
working in a 
dual fuel 
mode, only 
owing to non-
availability of 
gas 
infrastructure 
and supply, 
shall be 
permitted only 
for prescribed 
emergency 
services. *  

Portable DG sets 
below 19kW (23 kVA)  

Presently no 
specific means of 
emission control are 
available in this 
category / capacity 
range of DG sets.  

Not to be 
generally 
permitted.  
Permitted only 
for the 
prescribed 
emergency 
services. *  

 

- Chairpersons – CPCB, DPCC, 

SPCBs (NCR). 

 

- Commissioners / Chief Engineers of 

Urban Local Bodies in Delhi and 

NCR towns. 

 

- District Magistrates / Deputy 

Commissioners of NCR States and 

GNCTD.  
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* Emergency services:  

(i) Only for operating elevators / Escalators / travelators  

(ii) Medical Services (Hospital / Nursing Home/ Health 

care facilities). 

(iii) Railway Services / Railway Stations.  

(iv) Metro Rail Corporation & MRTS Services. 

(v) Airports and Inter-State Bus Terminals. 

(vi) Sewage Treatment Plants. 

(vii) Water pumping Stations. 

(viii) Projects related to national security, defence & of 

national importance. 

(ix) Telecommunications and IT/ data services.  

6. Enhance vehicle parking fees to discourage 

private transport. 

- Chief Secretary and Principal Secretary, 

Urban Local Bodies of NCR States and 

GNCTD.  

- Commissioners of Urban Local Bodies in Delhi 

and NCR towns. 

7. Resident Welfare Associations to 

necessarily provide electric heaters to staff 

engaged in security, sanitation, horticulture 

and other miscellaneous services to avoid 

open Bio-Mass/ MSW burning during 

winters. 

- Resident Welfare Associations. 

8. Do not permit inter-state buses from NCR 

states, other than EVs / CNG / BS-VI 

Diesel, to enter Delhi (excluding buses / 

Tempo Travellers operated with All India 

Tourist Permit).  

- Commissioners or head of Transport 

Department in GNCTD/ NCR States  

- Commissioner of Police / Head of Traffic 

Police of Delhi and NCR towns. 

9.  

(i) GNCTD and NCR State Governments to 

stagger timings for public offices and 

municipal bodies in the National Capital 

Territory of Delhi and the districts of 

Gurugram, Faridabad, Ghaziabad and 

Gautam Buddh Nagar. 

- NCR State Governments and Central 

Government 

811



 

 

(ii) State Governments may take a decision 

to stagger timings for public offices and 

municipal bodies in other areas of NCR. 

10. Central Government may take a decision on 

staggering of timings of Central 

Government offices in Delhi – NCR. 

- Central Government 
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  People to use public transport and minimize use of personal vehicles.  

 Use technology, take less congested route even if slightly longer. 

 Regularly replace air filters at recommended intervals in your automobiles.  

 Avoid dust generating construction activities during months of October to January. 

 Avoid open burning of solid waste and bio-mass.  
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Stage III – ‘Severe’ Air Quality  
(DELHI AQI ranging between 401-450) 

 

Actions 
Agencies responsible / Implementing 

Agencies 

 

1. Construction & Demolition activities: 

 
(i)  Enforce strict restrictions on the following 

categories of dust generating/ air pollution causing 

C&D activities in the entire NCR:  

 Earthwork for excavation and filling including 

boring & drilling works.  

 Piling works. 

 All demolition works.  

 Laying of sewer line, water line, drainage and 

electric cabling etc. by open trench system. 

 Brick / masonry works.  

 Operation of RMC batching plant.  

 Major welding and gas-cutting operations. 

Minor welding activities for MEP works 

(Mechanical, Electrical and Plumbing) to be, 

however, permitted.   

 Painting, polishing and varnishing works etc.  

 Cement, Plaster / other coatings, except for 

minor indoor repairs/maintenance. 

 Cutting / grinding and fixing of tiles, stones and 

other flooring materials, except for minor 

indoor repairs/maintenance.  

 Road construction activities and major repairs.  

 Transfer, loading / unloading of dust 

generating materials like cement, fly-ash, 

bricks, sand, murram, pebbles, crushed stone 

etc. anywhere within / outside the project sites.  

 Movement of vehicles carrying construction 

materials on unpaved roads. 

 Any transportation of demolition waste.  

 

- NCR State Governments and GNCTD 

- Chairpersons – CPCB, DPCC, SPCBs (NCR). 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi and NCR towns. 

813



 

 

(ii) All construction related activities, other than 

those listed under 1(i) above, which are 

relatively less polluting / less dust generating shall 

be permitted to be continued in the NCR, subject 

to strict compliance of the C&D Waste 

Management Rules, dust prevention/ control 

norms including compliance with the directions of 

the Commission issued from time to time.  

 

(iii)  All C&D related activities, including those 

under 1(i) above, shall be continued to be 

permitted only for the following categories of 

projects, however subject to strict compliance of 

the C&D Waste Management Rules, dust 

prevention/ control norms including compliance 

with the directions of the Commission issued from 

time to time: 

(a) Projects for Railway services and stations  

(b) Projects for Metro Rail Services and stations  

(c) Airports and Inter State Bus Terminals 

(d) National security/ defence related activities/ 

projects of national importance; 

(e) Hospitals/ health care facilities  

(f) Linear public projects such as highways, 

roads, flyovers, over bridges, power 

transmission/ distribution, pipelines, tele-

communication services etc.  

(g) Sanitation projects like sewage treatment 

plants and water supply projects etc.  

(h) Ancillary activities, specific to and 

supplementing the above project categories.  

2. Close down operations of stone crushers in 

the entire NCR. 

- Chairpersons – CPCB, DPCC, SPCBs (NCR) 

- Commissioner of Police - Delhi and DG of 

Police of NCR States  

- District Magistrates / Deputy Commissioners 

of respective districts in Delhi and NCR States.  
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3. Close down all mining and associated 

activities in the entire NCR. 

- Chairpersons – CPCB, DPCC, SPCBs (NCR).  

- District Magistrates / Deputy Commissioners 

of respective districts in NCR.  

- Commissioner of Police - Delhi and IG / DIG / 

SP of NCR towns.  

4. NCR State Govts. / GNCTD to impose strict 

restrictions on plying of BS III petrol and BS 

IV diesel LMVs (4 wheelers) in Delhi and in 

the districts of Gurugram, Faridabad, 

Ghaziabad and Gautam Budh Nagar.  

Note: Persons with Disabilities shall be permitted 

to ply BS – III Petrol / BS – IV Diesel LMVs, 

provided that these are specifically adopted for 

them and are run only for their personal use. 

 

- State Governments in NCR and GNCTD.  

- Commissioner or Head of Transport 

Department  

- Commissioner of Police / Head of Traffic 

Police of Delhi and NCR towns. 

 

5. GNCTD to impose strict restrictions on 

plying of Delhi - registered Diesel operated 

Medium Goods Vehicles (MGVs) to BS-IV 

standards or below, in Delhi, except those 

vehicles carrying essential commodities / 

providing essential services.     

- State Governments in NCR and GNCTD.  

- Commissioner or Head of Transport 

Department  

- Commissioner of Police / Head of Traffic 

Police of Delhi and NCR towns. 

 

6. GNCTD to not permit BS-IV and below 

diesel operated LCVs (goods carriers), 

registered outside Delhi, to enter Delhi, 

except those carrying essential 

commodities / providing essential services.  

- State Governments  

- Transport Commissioners, GNCTD/ NCR 

States  

- Commissioners / Head of Urban Local 

Bodies in Delhi-NCR towns.  

- Commissioner of Police / Head of Traffic 

Police of Delhi and NCR towns. 

7.  

(i) State Govts. in the NCR and the GNCTD 

to mandatorily conduct classes in schools 

for children up to class V in a “Hybrid” 

mode i.e., both in physical and online 

mode (wherever online mode is feasible) 

in the territorial jurisdiction of the NCT of 

Delhi and in the districts of Gurugram, 

- State Governments of NCR & GNCTD. 
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Faridabad, Ghaziabad and Gautam 

Buddh Nagar. 

 

(ii) The   NCR State Governments may also 

consider conducting classes for students 

up to Class V in a “Hybrid” mode as above 

in other areas in NCR. 

Note: The option to exercise the online mode 

of education, wherever available, shall vest 

with the students and their guardians. 

 
8. NCR State Governments / GNCTD to take a 

decision on allowing public, municipal and 

private offices to work on 50% strength and 

the rest to work from home. 

- State Governments of NCR & GNCTD. 

 
9. Central Government may take appropriate 

decision on permitting work from home for 

employees in central government offices. 

- Central Government (DoPT). 
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 Walk or use cycles for small distances. 

 Choose a cleaner commute. Share a ride to work or use public transport. 

 People, whose positions allow working from home, may work from home. 

 Do not use coal and wood for heating purpose. 

 Individual house owners may also provide electric heaters to security / other 

staff employed by them to avoid open burning of bio-mass / wood / MSW.  

 Combine errands and reduce trips.  
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Stage IV – ‘Severe +’ Air Quality  
(DELHI AQI > 450) 

 

Actions Agencies responsible / Implementing Agencies 

1. Stop entry of truck traffic into Delhi (except for 

trucks carrying essential commodities/ 

providing essential services.  

All LNG/ CNG / Electric/ BS-VI Diesel trucks) 

shall however be permitted to enter Delhi.   

- State Governments  

- Transport Commissioners, GNCTD/ NCR 

States  

- Commissioners / Head of Urban Local Bodies 

in Delhi-NCR towns.  

- Commissioner of Police / Head of Traffic 

Police of Delhi and NCR towns. 

 
 

 

2. Enforce strict ban on plying of Delhi - 

registered diesel operated BS-IV and below 

Heavy Goods Vehicles (HGVs) in Delhi, 

except those carrying essential 

commodities / providing essential services.    

 

- State Governments of NCR & GNCTD 

- Transport Commissioners, GNCTD/ NCR 

States. 

- Commissioner of Police / Head of Traffic 

Police of Delhi and NCR towns. 

 

 

3. Ban C&D activities, as in the GRAP Stage- III, 

also for linear public projects such as 

highways, roads, flyovers, overbridges, 

power transmission, pipelines, tele-

communication etc.  

- Chairpersons – CPCB, DPCC, SPCBs  

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi - NCR towns. 

- Nodal officers of road owning agencies (dust 

control and management cells). 

4.  

(i) State Govts. in the NCR and the GNCTD to 

mandatorily conduct classes in schools for 

children even for higher classes i.e. from 

class VI to IX and XI in a “Hybrid” mode i.e., 

both in physical and online mode (wherever 

online mode is feasible) in the territorial 

jurisdiction of the NCT of Delhi and in the 

districts of Gurugram, Faridabad, 

Ghaziabad and Gautam Buddh Nagar. 

  

- State Governments of NCR & GNCTD.  
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(ii) The   NCR State Governments may also 

consider conducting classes for students as 

above in a “Hybrid” mode in other areas in 

NCR.  

Note: The option to exercise the online mode 

of education, wherever available, shall vest 

with the students and their guardians. 

 

5. State Governments may consider additional 

emergency measures like closure of colleges/ 

educational institutions and closure of 

non-emergency commercial activities, 

permitting running of vehicles on odd-even 

basis of registration numbers etc.  

- State Governments of NCR & GNCTD. 
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 Children, elderly and those with respiratory, cardiovascular, cerebrovascular or other 

chronic diseases to avoid outdoor activities and stay indoors, as much as possible. If 

required to move outdoors, they are advised to wear mask.  

  

 

******** 
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dk;kZy;    ftykf/kdkjh   xkft;kckn 
¼[kuu vuqHkkx½ 

&&&&&&&&&&&&&&&&&&&&&&&&&&&- 
 

la[;k% 979@[k0vuq&xkft0@2025&26                      fnukad%  02-01-2026          

U;w iSUFkj flD;ksfjVh xkMZ lfoZl  
¼iV~Vk/kkjd xzke ipk;jk [k.M&2½ 
izks0 Jh cuh flag fuoklh& lkyklj dkEiySDl]  
306] 'kadj fogkj dkyksuh dqjS'kh] vyhx<+A 
&&&&&&&&&&&&&&&&&&&&&&&&&&&  
fo"k;%& xzsi LVst& 3 o 4 gVk;s tkus ds n`f"Vxr [kuu lafdz;k;sa vkjEHk fd;s tkus ds lEca/k 

esaA 
&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&& 

    mijksDr fo"k;d bl dk;kZy; ds i= la0 917 fnuakd 14-12-2025 dk lanHkZ xzg.k djssa] 

ftlds }kjk Commission for Air Quality Management in NCR and Adjoining 
Areas ds i= la0 120017/27/GRAP/2021/CAQM fnukad 13-12-2025 esa fn;s funsZ'kksa ds 

vuqikyu esa fnYyh ,u0lh0vkj0 {ks= esa GRAP LVst&3 o 4 ykxw fd;s tkus ds n`f"Vxr vfxze 
vkns'kksa rd [kuu lEcaf/kr leLr xfrfof/k;ksa dks rRdky can fd;s tkus ds vkns'k fn;s x;s FksA 

 bl lEca/k esa voxr djkuk gS fd Commission for Air Quality Management in 
NCR and Adjoining Areas ds i= la0 120017/27/GRAP/2021/CAQM/528DT 
fnukad 02-01-2025 }kjk voxr djk;k x;k gS fd orZeku esa fnYyh ,u0lh0vkj0 {ks= esa GRAP 

LVst&3 o 4 gVk fn;k x;k gS ijUrq GRAP LVst&3 iqu% ykxw fd;s tkus ij [kuu lEcaf/kr 
leLr xfrfof/k;ksa izfrcaf/kr dh tk;saxhA 

vr% vkidks funsZf'kr fd;k tkrk gS fd mijksDr lwpuk ls voxr gksrs gq;s vius [kuu 
iV~Vk {ks= esa [kuu rFkk mlls lEcaf/kr leLr xfrfof/k;kWa vkjEHk djrs gq;s ;g lqfuf'pr fd;k 

tk;s fd GRAP LVst&3 o 4 ykxw gksus o gVk;s tkus dh v|ru fLFkfr ls Lo;a ds Lrj ls 

voxr gksrs gq;s [kuu dk;Z can vFkok vkjEHk fd;k tk;sa] ;fn GRAP LVst&3 o 4 ykxw gksus 
dh fLFkfr esa [kuu@ifjogu lafdz;k lapkfyr ik;h tkrh gS rks m0iz0 iznw"k.k fu;a=.k cksMZ] 
xkft;kckn }kjk lqlaxr fu;eksa ds vUrxZr dk;Zokgh dh tk;sxhA     
                              
             
               vijftykf/kdkjh ¼fo0@jk0½ 
             xkft;kcknA 
i= la0 ,oa fnuakd mijksDrkuqlkjA 
izfrfyfi%& 
1- ftykf/kdkjh] xkft;kckn egksn; dks lknj lwpukFkZ izsf"krA 
2- {ks=h; vf/kdkjh] m0iz0 iznw"k.k fu;a=.k cksMZ] xkft;kckn dks bl funsZ'k ds lkFk izsf"kr fd 
GRAP LVst&3 o 4 ykxw gksus ds lEca/k esa vius Lrj ls vko';d dk;Zokgh fd;k tkuk 
lqfuf'pr djsaA 
 

        vijftykf/kdkjh ¼fo0@jk0½ 
             xkft;kcknA 
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Commission for Air (luality Managernent in
National Capital Region and

Adjoining Areas ': J\Ol I

No. 1200 t7 127 IGRAP 12021/CAQM l9qLD1 Dated: 16.01 .2026

ORDER

Sub.: Invocation of actions under Stage III ('Severe' category, AQI range
4O1-45O) of schedule of GRAP !?L.LL.2O2SI. - steps to be taken

The Commission for Air Quality Management in NCR and adjoining
areas, in pursuance of the Hon'ble Supreme Court directions, issued a
modified the schedule of GRAP vide order dated 21.11.2025 for
implementation with immediate effect in entire NCR by all concerned
(available on CAQM website- caqm.nic.in).

2. As of now, Stage- I & II of extant schedule of GRAP are in force vide
order dated 14.1O.2025 & 19.1O.2025.

3. The Sub-Committee on GRAP in its meeting held today reviewed the air
quality scenario in the region as well as the IMD/IITM forecast and observed
as under:

The AQI of Delhi has shouln an increasing trend and has been recorded
354 on 16.01.2026. IMD/ IITMforecast indicates that the AQI may further
deteriorate and reach in "seuere" category in coming days ouing to
unfauourable meteorological conditions and slotu/ uaiable uind speeds.

4. Accordingly, keeping in view the prevailing trend of air quality, in an
effort to prevent further deterioration of the air quality, the Sub Committee
on GRAP hereby decide to invoke all actions under Stage-III ('Severe' Air
Quality of Delhi, ranging 4O1-45Of of extant schedule of GRAP, with
immediate effect in right earnest by all the agencies concerned in Delhi-NCR,
in addition to the Stage-l and II actions already in force.

5. Direction No. 88 dated 03.06.2025 as amended on 17.1O.2O25 allows
all BS-IV commercial goods vehicle to enter Delhi for a limited period up to
31.10.2026 and restricts entry of all Bs-lll and below commercial good vehicle
(registered outside Delhi) into Delhi w.e.f. O 1. 1 1 .2025.

6. As GRAP is an emergency measure, it shall prevail as far as restrictions
on entry of BS-IV diesel operated LCVs (goods carriers) are concerned.
Therefore, Action Point No. 6 of Stage-III of GRAP schedule is modified
and may be read as under:-
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uGNcrD to not permit Bs-ry diesel operated LCVs (goods
carriers), registered outside Delhi, to enter Delhi, except those
carrying essential commodities / providing essential senrices,

7. It is further clarified that in terms of Direction No. 88, as amended, all
Bs-lll and below diesel operated commercial goods vehicles viz., LGys, MGVs,
HGVs, registered outside Delhi, are already not permitted to enter Delhi w.e.f
01.11.2025, even if they are carrying essential commodities / providing
essential services.

8. Actions under Stage-I, II & III of the revised GRAP shall be implemented,
monitored and reviewed by all the agencies concerned in the entire NCR to
ensure that the AQI levels do not slip further. All implementing agencies shall
keep strict vigil and intensify measures of the extant schedule of GRAp.
Citizens are requested to strictly adhere to the citizen charter under GRAp
Stage-lll.

9. The Sub-Committee, shall be keeping a close watch on the air quality
scenario and review the situation from time to time for further appropriate
decision depending upon the Air Quality in Delhi and forecast made by
rMD/rrTM.

K.
Di (Technical)

(Member Convenor of Sub-Committee on GRAp)

To:

1. The Chief Secretary, Government of Uttar Pradesh, 10l, Lok Bhawan, U. p.
Civil Secretariat, Vidhan Sabha Marg, Lucknow - 226 OO7.

2. The Chief Secretary, Government of Rajasthan, Government Secretariat,
Jaipur, Rajasthan - 3O2 005.

3. The Chief Secretary, Government of Haryana, 4ft Floor, Civil Secretariat,
Sector - 1, Chandigarh.

4. The Chief Secretary, Government of NCT of Delhi, 3.d Floor, Delhi Secretariat,
I. P. Estate, New Delhi - 110 OO2.

5. Additional Chief Secretary/Principal Secretary, Department of Environment,
Uttar Pradesh.

6. Additional Chief Secretary, Department of Environment, Room No. 335, 3ra
Floor, Haryana New Secretariat, Sector 17, Chandigarh.

7 - Additional Chief Secretary / . Principal Secretary, Department of
Environment, Government of NCT of Delhi, Room N<1. 801, 8.h Floor, B Wing,
Delhi secrerariat, Delhi - 110002.

8. Principal Secretary, Departrnent of Environment, Room No. 4224, 2nd Floor,
Main Building, Government of Rajasthan sectt. Jaipur.
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9 Principal Secretary, Department of Transport, Government of Uttar Pradesh,
Room No. 701, Bapu Bhawan, Hazratganj, Lucknow, Uttar Pradesh
Addl. Chief Secretary, Department of Transport, Govt. of Rajasthan, Room
No. 4102, Main Building, Rajasthan Sachivalya, Jaipur, Rajasthan.
Principal Secretary, Department of Transport, Government of Haryana,
Room No. 621, 6tr, Floor, New Secretariat Bldg. Sector 17, Chandigarh.
Principal Secretary cum Commissioner, Department of Transport,
Government of NCT of Delhi 5/9, Under Hill Road. Ludlow Castle, Civil Lines,
Delhi - 11OO54.
Principal Secretary, Urban Local Bodies, Uttar Pradesh, 201, Lok Bhawan,
Lucknow, Uttar Pradesh.
Principal Secretary, Urban Local Bodies, Rajasthan, Food Building,
Secretariat Jaipur, Rajasthan.
Principal Secretary, Urban Local Bodies, Haryana, 506, 5tr' Floor, New Civil
Secretariat, Sector 17, Chandigarh.
Commissioner of Police, Delhi, New Police Hqrs., Jaisingh Road, New Delhi.
Director General of Police, Uttar Pradesh, Police Headquarters, 9ft Floor,
Tower -2, Gomti Nagar Ext., Shaheed Path, Lucknow, Uttar Pradesh.
Director General of Police, Rajasthan, Police Headquarters, Lal Kothi, Tonk
Road, Jaipur, Rajasthan.
Director General of Police, Haryana, Police Fleadquarters, Sector-6, City-
Panchkula, Haryana - 134 109.
Special Commissioner of Police (Traffic) Delhi, Delhi Police New
Headquarters, Tower-I, 3.d Floor, Jaisingh Road, New Delhi.
Addl. Director General of Police, (Traffic) Uttar Pradesh, Police Headquarters,
Signature Bldg. Gomati Nagar Vistar, Lucknow, Uttar Pradesh.
Addl. Director General of Police (Traffic), Rajasthan, Room No. 740, Police
Headquarters, Nehru Palace, Tonk Road, Jaipur, Rajasthan.
Inspector General of Police (Traflic & Highways), Haryana, Sector-7, Karnal,
Haryana.
Chairman, National Highway Authority of India (NHAI), G 5&7, Sector 10,
Dwarka, New Delhi - 110075.
Vice-Chairman, Delhi Development Authority (DDA), B Block, l"t Floor,
Vikas Sadan, INA, New Delhi - 110023.
Chairman, New Delhi Municipal Council (NDMC), Palika Kendra, Parliament
Street, New Delhi - 110001.
Commissioner, Municipal Corporation of Delhi, Civic Centre, 4th Floor, Minto
Road, Delhi - 110002
Engineer in chief (E in C-l,ll, III) Municipal Corporation of Delhi, Civic
Centre, Minto Road, New Delhi 110002
Chief Executive Officer, Delhi Cantonment Board, Sadar Bazar Road, Delhi
Cantonment, Delhi 1 10010.
Chairman, Central Pollution Control Board (CPCB), Parivesh Bhawan, East
Arjun Nagar, Delhi - 11OO32.
Chairman, Uttar Pradesh Pollution Control Board, T C, 12 V, Vibhuti Khand,
Gomati Nagar, Lucknow, Uttar Pradesh.
Chairman, Rajasthan Pollution Control Board, 4, Jhalana Institutional Area,
Jhalana Doongari, Jaipur, Rajasthan - 302004.
Chairman, Haryana Pollution Control Board, C- 1 1, Sector 6, Panchkula,
Haryana - 134109.

10

11.

t2

13

t4

15.

16.
t7.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

33.
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34. Chairman, Delhi Pollution Control Committee, 6th Floor, C Wing, Delhi
Secretariat, IP Estate, Delhi - 110002.

35. Engineer-in-Chief, Public Work Department (PWD), Delhi, 12th Floor, Maso
Building, Indraprastha Estate, New Delhi- 1 10002.

36. Engineer-in-Chief, Public Works Department, Haryana, Nirman Sadan, plot
No.1, Dakshana Marg, Sector -33 A, Haryana pwD (B&R), chandigarh.37. Engineer-in-chief, public works Department, Rajasthan, l7o, Kamaia
Nehru Nagar, Ganpati Nagar, Jaipur, Rajasthan _ SOZOOZ.38. Engineer In Chief, U.P. Public Works Department, Nirman Bhavan, 96 M.G.
Marg, Opp. Raj Bhavan, Lucknow-2260O1.

39. CMD, NTPC, NTPC Bhawan, SCOPE Complex, Institutional Area, Lodhi
Road, New Delhi - 110OO3.

40- Managing Director, DMRC Ltd., Metro Bhawan, Brigade Lane, Barakhamba
Road, New Delhi - 110 001.

41. Managing Director & CEO, DIMTS, 8th Floor, A Block, IT park Road, Metro
vihar, Shastri Park, Shahdara, New Delhi, Delhi -110053.42- Managing Director, National Capital Region Transport Corporation, Gati
Shakti Bhawan, INA, New Delhi - 110023.

43. Chairman cum Managing Director, NBCC Bhawan, Lodhi Rd, New Delhi -
1 10003

44. Chairman, New okhla Industrial Development Authority (NOIDA), Main
Administrative Bldg. Sector 6, NOIDA, Uttar pradesh.

45. Chairman, Greater Noida Industrial Development Authority, plot No. 01,
Knowledge Park -04, Greater NolDA, Gautam Budh Nagar, up - 20130g.46. Vice Chairman, Ghaziabad Development Authority, Vikas path, Old Bus
Stand, G!;raziabad, Uttar pradesh - 201001.

47. Chief Executive Officer, Gurugram Metropolitan Development Authority,
Metro Station, Plot No3, Sector 44, Near HUDA City Centre, Gurugram,
Haryana.

48. Member Secretary, Central Pollution Control Board (CpCB), parivesh
Bhawan, East Arjun Nagar, Delhi - 110032.

49. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Vibhuti
Khand, Gomati Nagar, Lucknow, Uttar pradesh _ 226010.50. Member Secretary, Rajasthan Pollution Control Board, 4, Jhalana
Institutional Area, Jhalana Doongari, Jaipur, Rajasthan - 302004.51. Member Secretary, Haryana pollution control Board, c-11, Sector 6,
Panchkula, Haryana - 134109.

52- Member Secretary, Delhi Pollution Control Committee, 6th Floor, C Wing,
Delhi Secretariat, I P Estate, Delhi - 110002.

53. Chief Engineer, Urban Local Bodies, Haryana, Directorate of Urban Local
Bodies, Bays No. 1l-14, Sector 4, panchkura, I{aryana - l34lt2.54. Chief Engineer, Directorate of Urban Local Bodiis, plot No. 18, Sector-7,
Gomati Nagar, Uttar pradesh.

55. Chief Engineer, Directorate of Urban Local Bodies, 22 Godam, Near Shiv Line
Fatak, Jaipur, Rajasthan.

56. The Deputy commissioner, central Delhi, 14, Daryaganj, New Delhi -
1 10002.

57. The Deputy Commissioner, East Delhi, L M Bund, Shastri Nagar, Delhi -110031.
58. The Deputy commissioner, New Delhi, 12l1 , Jam Nagar House, Sahajahan

Road, New Delhi - 110011.
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6r

62

63

64

65

66

67

68

59
60

69.
70.

7t

72

73

74

75

76

78

79.

80

81.

82.

83

The Deputy Commissioner, North Delhi, Alipur, Delhi - 110036.
The Deputy Commissioner, North East Delhi, DC Office Complex, Nand
Nagari, Opposite Gagan Cinema, Delhi - 110093.
The Deputy Commissioner, North West Delhi, O lo of the Deputy
Commissioner, Kanjhawala, Delhi - 110081.
The Deputy Commissioner, Shahdra, Nand Nagari, Opposite Gagan Cinema,
Delhi - 110093.
The Deputy Commissioner, South Delhi, M B Road, Saket, New Delhi
1 10068.
The Deputy Commissioner, South East Delhi, Old Gargi College Building,
Lajpat Nagar-lV, New Delhi - llOO24.
The Deputy Commissioner, South West Delhi, Old Terminal Tax Building,
Kapashera, New Delhi- 110037.
The Deputy Commissioner, West Delhi, Plot No. 3, Shivaji Palace, Near West
Mall Gate, Raja Garden, New Delhi - lIOO27.
The District Magistrate, Meerut, Office of the District Magistrate,
Collectorate, District Meerut, Uttar Pradesh - 25OOO2.
The District Magistrate, Ghaziabad, District Magistrate Office, Collectorate,
Rajnagar , Ghaziabad, Uttar Pradesh - 20 1001 .

The District Magistrate, Shamli, Bara bazar, Shamli, Uttar Pradesh - 247776
The District Magistrate, Bulandshahr Collectorate, Bulandshahr, Uttar
Pradesh - 20300 1.

The District Magistrate, Muzaffarnaga, Collectorate, (Near Prakash Chowk),
District - Muzaffarnagar, Uttar Pradesh -251OO1.
The District Magistrate, Hapur, Collectorate, Hapur, Uttar Pradesh
24510t.
The District Magistrate, Baghpat, Collectorate, Baghpat, Uttar Pradesh -

2506t9.
The District Magistrate, Gautam Budhha Nagar, Tulsi Marg, Pocket G,
Sector -27, Noida, Gautam Budhha Nagar, Uttar Pradesh -201301.
The Deputy Commissioner, Rohtak, Mini Secretariat, District Rohtak,
Haryana - |24OOI.
The Deputy Commissioner, Gurugram, First Floor, Mini Secretariat,
Gururgram
The Deputy Commissioner, Sonepat, Mini Secretariat, District Sonepat,
Haryana - 13 100 1 .

The Deputy Commissioner, Panipat, 1st Floor, Mini Secretariat, District
Panipat, Haryana - 1321O3.
The Deputy Commissioner, Karnal, Mall Road, Karnal, District Karnal,
Haryana - 132001.
The Deputy Commissioner, Faridabad, Room No.- 111, 1st Floor, Mini
Secretariat, Sec- 12, Faridabad -l2lOO4.
The Deputy Commissioner, Bhiwani, Commissioners' Office, Bhiwani,
Haryana -127021.
The Deputy Commissioner, Rewari, Mini Secretariat, Bawal Road, Rajiv
Chowk, Rewari, Haryana - l234ol.
The Deputy Commissioner, Mahendragarh lst Floor Mini Secretariat,
Narnaul, Mahendragarh, Haryana.
The Deputy Commissioner, Palwal, Room No-201, Second Floor, Mini
Secretariat, Palwal, Haryan a- l2l lO2.

77

84.
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85.

86.

87.

88.

89.

90.

9t.

92.

93.

The Deputy commissioner, Nuh, Second Floor, Mini Secretariat Nuh,
Haryana - 122107.
The Deputy commissioner, Jhajjar, Mini secretariat, DC office, Jhajjar,
Haryana - l24lo3.
The Deputy Commissioner, Charkhi Dadri, Mini Secretariat, Charkhi Dadri,
Haryana.
The Deputy commissioner, Jind, o lo Deputy commissioner, Mini
Secretariat, Jind, Haryana -126102.
The District Collector & Magistrate, collectorate, Rajendra Nagar,
Bharatpur, Rajasth an - 321001 .

The District collector & Magistrate, Mohalla Ladiya, Alwar, Rajasthan -
301001.
The Commissioner, Meerut Nagar Nigam, Near Ghanta Ghar, Kaiser Ganj
Road, Meerut - 25OOO2.
The commissioner, Ghaziabad Nagar Nigam, Navyug Market, opp. old Bus
Stand, Ghaziabad, Uttar Pradesh - 201001 .

The Chairman, Nagar Palika parishad Shamli Mill Road, Shamli, Uttar
Pradesh - 247776.
The Chairman, Nagar Palika, Bulandshahr, Uttar pradesh.
The chairman, Nagar palika parishad, sD Area, Muzaffarnagar, uttar
Pradesh - 25lOO2.

96. The Chairman, Nagar Palika Parishad, Hapur, Lothi Gate Nagar, Atarpura
Chopla, Hapur, Uttar Pradesh -24SlOl.97. The chairman, Nagar Palika prishad, Baghpat, Uttar pradesh.

98. chief Executive officer, Gautam Budhha Nagar, Uttar pradesh.
99. The Commissioner, Municipal Corporation Rohtak, Ambedkar Chowk, M C

Office, Opp. BSNL Office, Rohtak, Flaryana - l24OOl.
100. The Commissioner, Municipal Corporation, Sonepat, Near Railway Station,

Railway Road, Sonepat, Haryana - 13 100 1 .

101. The Commissioner, Municipal Corporation Panipat, Tau Devi Lal Complex,
Railway Road, Panipat, Haryana - 132103.

102. The Commissioner, Municipal Corporation Karnal, Sector-12, (near Mini
Secretariat), Urban State, Karnal, Haryana - 132001.

103. The Commissioner, Municipal Corporation Faridabad, B.K Chowki, New
Industrial Town, Faridabad, Haryana- 121001.

104. The Commissioner, Municipal Corporation Gurugram, C 1, Info City, Sector
34, Gurugram, Haryana -l22OO\.

105. The District Municipal Commissioner, Bhiwani Municipal Committee, Near
Railway Station, Bhiwani, Haryana.

106. The Additional Deputy Commissioner, Municipal Council Rewari, Bharawas
Rd, Near Agarsen chowk,Ilhajan Ka Bagh, Raam Bagh Mahalla Rewari,
Haryana -123407.

107' The District Municipai Commissioner, Municipal Council Narnaul, Near
PWD Rest House, Narnaul, Mahendragarh, Haryana.

1O8. The Deputy Commissioner, Municipal Council, Palwal, Second Floor, Mini
Secretariat, Palwal, Haryan a- l2llo2.

109. The Executive Officer, Municipal Committee, Nuh, Near Sabzi Mandi, Civil
Lines, Nuh, Haryana - l22lOT.

110. The Executive Officer, Municipal Council, Jhajjar, Chhuchhakwas Road,
Jhajjar, Haryana - 124LO3.

94.
95.

Page 5 of 9

825



111. The Deputy Commissioner, Municipal Council, Mini Secretariat, District
Charkhi Dadri, Haryana.

112. The Deputy Commissioner, Municipal Council, Police Lines, District Jind,
Haryana -126102.

113. The Commissioner, Nagar Nigam Bharatpur, Mathura Gate, Bharatpur,
Rajasthan - 321OO 1.

114. The Commissioner, Nagar Parishad, Alwar Church Road, Alwar, Rajasthan.
115. The Chief Executive Officer (CEO), Plot No. 3, Sector 44, Near HUDA City

Centre Metro Station, Gurugram, Haryana - l22OO3.
I 16. Chief Controller of Explosives, PESO, CGO Complex, Sth, A Block, Seminary

Hills, Nagpur, Maharashtra - 440001.
117. Managing Director, BSES Rajdhani Power Limited, BSBS Rajdhani Power

Limited, BSES Bhawan, Nehru Place, New Delhi - 110O19.
118. The Managing Director, BSES Yamuna Power Limited, Shakti Kiran

Building, Vishwas Nagar, Shahdara, Delhi - 1 10032.
I 19. Chief Executive Officer, Tata Power Delhi Distribution Limited (TPDDL), Tata

Power Delhi Distribution Ltd, Hudson Lines, Kingsway Camp, Delhi-l10
009.

120. Managing Director, Uttar Haryana Vidyut Vitran Nigam Limited (UHWNL)
Vidyut Sadan, Plot No. C-16, Sector-6, Panchkula, Haryana.

121. Managing Director, Dakshani Haryana Vidyut Vitran Nigam Limited
(DHWNL), Vidyut Sadan, Vidyut Nagar, Hisar, Haryana -125005.

122. Managing Director, Pashchimanchal Vidyut Vitran Nigam Limited (PWNL),
Urja Bhawan, Victoria Park, Meerut, Uttar Pradesh - 250001.

123. Managing Director, Noida Power Company Limited (NPCL) Commercial
Complex, lst Avenue, Pocket H, Sector Alpha II, Greater Noida, Uttar
Pradesh.

124. Managing Director, Jaipur Vidyut Vitran Nigam Limited (JWNL), Vidyut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005.

125. Managing Director, Bharatpur Electricity Service Limited (JWNL) Vidyut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005.

126. Managing Director, Delhi Transport Corporation (DTC), Government of
National Capital Territory of Delhi, DTC Headquarters, IP Estate, New Delhi-
1 10002.

127. Managing Director, U P State Road Transport Corporation, Tehri Kothi, MG
Marg, Lucknow, Uttar Pradesh - 226 OOl.

128. Managing Director, State Road Transport Corporation of Haryana, 30 Bays
Building, 2"d Floor, Sector - l7C, Chandigarh - 160017.

129. Managing Director, Rajasthan State Road Transport Corporation, Parivahan
Marg, Chaumu House, Jaipur, Rajasthan - 302 001

130. The Chief Engineer (O&M), Rajiv Gandhi Thermal Power Project, Haryana
Power Generation Corporation Ltd.,Tehsil, Khedar, Barwala, Vidyut Sadan
Vidyut Nagar Hisar, Haryana - I25 122.

131. The Chief Engineer (O&M), Deen Bandhu Chhotu Ram Thermal Power
Station, Haryana Power Generation Corporation Ltd, Village- Pansara,
Yamunanagar - 135 004.

132. The Chief Engineer (O&M), Panipat Thermal Power Station, Haryana Power
Generation Corporation Ltd.,Village Assan, Jind Road, Panipat, Haryana -
132 105.
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133. Sr. Vice President (O&M), Jhajjar Power Ltd., Mahatma Gandhi Thermal
Power Plant, cLP India Ltd, Tehsil- Matanhai, Dist- Jhajjar, Haryana -
t24to6

134. Plant in charge, Harduaganj Thermal Power Station, Uttar Pradesh Rajya
Vidyut Utpadan Nigam Limited, 14, Ashok Marg, Shakti Bhavan, Lucknow

135. The Chief Engineer (O&M) Talwandi Sabo Power Ltd, Village - Banawala,
Mansa, Talwandi Sabo Road, Mansa - 1S1 302.

136. Sr. Vice President (O&M), Rajpura Thermal Power Plant, Nabha power Ltd,
Nalash/Nalas Village, Rajpura, Dist. patiala, punjab.

137. The Chief Engineer (O&M), Guru Gobind Singh Thermal Power Station,
Punjab State Electricity Board, Ropar, punjab.

138. The Chief Engineer (O&M), Guru Hargobind Singh Thermal Power Station,
Punjab State Electricity Board Lehra Mohabbat, Bhatinda, trunjab.

139. Chief General Manager, National Capital Thermal Power Staiion (NCTpS)
National Thermal Power Corporation, Dadri, Dist: Gautam Budhnagar, Uttar
Pradesh -201 008.

140. The Chief Engineer (O&M) Rajiv Gandhi Thermal Power Project, Haryana
Power Generation Corporation Ltd., Tehsil, Khedar, Barwala, Hi""., Haryana
- 125 122.

Copy for information and appropriate action to:

1. The Chairman and CEO, Railway Board, Raisina Road, Central Secretariat,
New Delhi, Delhi 1 1000 1 .

2. The Secretary, Department of Personnel and Training (DoPT), Government
of India, Room No. - 112, North Block, New Delhi - 110 OO1

3. The Director General, Central Public Work Department (CpWD) A-Wing,
Room No. 101 Nirman Bhawan, New Delhi

4. The Additional chief secretary, Health Department, Govt. of Haryana
5. The Additional Chief Secietary, Medical Health & Family Welfare

Department, Govt. of Rajasthan
6. The Principal Secretary, Medical Health & Family Welfare, Govt. of Uttar

Pradesh
7. The secretary, Health & Family welfare, Govt. of NCT of Delhi

Copy also to:

1. The Secretary, Ministry of Environment, Forest and Climate Change,
Government of India, Indira paryavaran Bhawan, Jor Bagh, New Delhi2- The Defence Secretary, Ministry of Defence, Govern-.rrt of India, South
Block, New Delhi - 110 001.

3. The Secretary, Ministry of Petroleum and Natural Gas, Government of India,
Shastri Bhawan, New Delhi - 110 001.

4. The Secretary, Ministry of Road Transport and Highways, Government of
India, Transport Bhawan, New Delhi - l l0 001.

5. The secretary, Ministry of power, Government of India, Rafi Marg, Shram
Shakti Bhavan, New Delhi, Delhi 110001
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6. The secretary, Department of Telecommunication, Ministry of
Communication & IT, Government of India, Sanchar Bhawan, 20 Ashoka
Road, New Delhi

7. The Chairperson and all Members (including Associate Members), CAeM

(Technical)
(Member Convenor of Sub-Committee on GRAp)
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कायाŊलय िजलािधकारी गािज़याबाद 

(खनन अनुभाग) 
  ------------------------------------- 
 

पũ संƥा:  1004/ख०िल०-गािज़०/2025-26                        िदनांक: 17.01.2026 

Ɋू पœथर िसƐोįरटी गाडŊ सिवŊस 
(पǥाधारक Ťाम पचायरा खǷ-2) 
Ůो० ŵी बनी िसंह िनवासी- सालासर का̱ɘेƛ, 
306, शंकर िवहार कॉलोनी कुरैशी, अलीगढ | 
--------------------------------------------- 
 
िवषय:- GRAP stage-3 लागू िकये जाने के ̊िʼगत खनन संिŢयाये Ůितबİɀत िकये जाने के सɾंध मŐ | 
 ------------------------------------------------------------------------------------------ 
 
 उपरोƅ िवषयक अवगत कराना है िक Commission for Air Quality Management in NCR and 

and Adjoining Areas के पũ सं० 120017/27/GRAP/2021/CAQM1542DT िदनांक16.01.2026 का सȽभŊ 

Ťहण करे, िजसके Ȫारा अवगत कराया गया है िक िदʟी एन०सी०आर० Ɨेũ मŐ GRAP stage-3 लागू िकया गया 

है| 

 उपरोƅ के सɾंध मŐ अवगत कराना है िक Commission for Air Quality Management in NCR and 

Adjoining Areas के िनदőशोनुसार GRAP stage-3 लागू होने पर समˑ खनन संिŢयाओ को Ůितबंिधत िकया 

गया है | 

 अतः  आपको िनदő िशत िकया जाता है िक Commission for Air Quality Management in NCR and 

and Adjoining Areas Ȫारा िदʟी एन०सी०आर० Ɨेũ मŐ GRAP stage-3 लागू िकये जाने के कारण अपने खनन 

पǥा Ɨेũ मŐ तǽाल Ůभाव से समˑ खनन सɾंिधत संिŢयाये बंद िकया जाना सुिनिʮत करे, अɊथा की दशा मŐ 

आपके िवŜȠ िनयमानुसार कायŊवाही की जायेगी, िजसके िलये आप ˢयं उȅरदायी होगे | 

 

         अपरिजलािधकारी(िव०/रा०) 
                  गािज़याबाद | 
पũ सं० एवं िदनांक उपरोƅानुसार | 

Ůितिलिप:- 

1.िजलािधकारी, गािज़याबाद महोदय को सादर सूचनाथŊ Ůेिषत | 

2. िनदेशक, भूतȕ एवं खिनकमŊ िनदेशालय, उ०Ů०, लखनऊ को सदर सूचनाथŊ Ůेिषत | 

3. Ɨेũीय अिधकारी, उ०Ů० Ůदूषण िनयंũण बोडŊ , गािज़याबाद को आवʴक कायŊवाही हेतु Ůेिषत | 

 

         अपरिजलािधकारी(िव०/रा०) 
                  गािज़याबाद | 
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No.120017/27/GRAP/2021/CAQM         Dated 17.01.2026 

 

ORDER 

Sub.: Invocation of actions under Stage-IV (‘Severe+’ category AQI >450) of 

schedule of GRAP (21.11.2025) – steps to be taken 

 The Commission for Air Quality Management in NCR and adjoining areas, 

in pursuance of the Hon’ble Supreme Court directions, issued a modified the 

schedule of GRAP vide order dated 21.11.2025 for implementation with 

immediate effect in entire NCR by all concerned (available on CAQM website- 

caqm.nic.in). 

2. As of now, Stage- I, II & III of extant schedule of GRAP are in force vide 

order dated 14.10.2025, 19.10.2025 & 16.01.2026 respectively. 

3. Noting a sharp increase in AQI levels of Delhi, the Sub-Committee on 

GRAP called for its urgent meeting at 8:15 PM today, and reviewed the air quality 

situation in the region as well as the IMD/IITM forecasts and observed as under: 

The AQI of Delhi, today recorded as 400 at 04:00 PM (‘Very Poor’ Category), 
exhibiting a sharp increasing trend owing to calm winds, stable 
atmosphere and unfavorable meteorological conditions resulting into 
trapping of the pollutants. The AQI for Delhi has further increased to 428 
at 8:00 PM. IMD/IITM forecast indicates further deterioration of air quality. 

4. Accordingly, in an effort to prevent further deterioration of the air quality, 

the Sub Committee on GRAP hereby decide to proactively invoke all actions 

under Stage-IV (‘Severe+' AQI of Delhi >450) of extant schedule of GRAP 

(read with paras 6, 7 & 8 below), with immediate effect in right earnest by all 

the agencies concerned in Delhi-NCR, in addition to the Stage-I, II and III actions 

already in force. 

5. Direction No. 88 dated 03.06.2025 as amended on 17.10.2025 allows all 

BS-IV commercial goods vehicles viz., LGVs, MGVs, HGVs to enter Delhi for a 

limited period up to 31.10.2026 and restricts entry of all BS-III and below 

commercial good vehicle (registered outside Delhi) into Delhi w.e.f. 01.11.2025.  

6. As GRAP is an emergency measure, it shall prevail as far as restrictions on 

entry of truck traffic into Delhi are concerned. Therefore, Action Point No.1 of 

Stage-IV of extant GRAP schedule is modified and may be read as under:- 
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“Stop entry of BS-IV truck traffic into Delhi (except for trucks 

carrying essential commodities / providing essential services). 

All LNG/ CNG / Electric/ BS-VI Diesel trucks shall however be 

permitted to enter Delhi. ” 

7. It is further clarified that in terms of Direction No. 88, as amended, all BS-

III and below diesel operated commercial goods vehicles viz., LGVs, MGVs, HGVs, 

registered outside Delhi, are already not permitted to enter Delhi w.e.f 

01.11.2025, even if they are carrying essential commodities / providing essential 

services. 

8. Actions under Stage-I, II, III & IV of the GRAP shall be implemented, 

monitored and reviewed by all the agencies concerned in the entire NCR to 

ensure that the AQI levels do not slip further. All implementing agencies shall 

keep strict vigil and intensify measures of the extant schedule of GRAP. Citizens 

are requested to strictly adhere to the citizen charter under GRAP Stage-IV. 

9. The Sub-Committee shall be keeping a close watch on the air quality 

scenario and review the situation from time to time for further appropriate 

decision depending upon the Air Quality in Delhi and forecast made by 

IMD/IITM. 

      
(R.K. Agrawal) 

Director (Technical) 
(Member Convenor of Sub-Committee on GRAP) 

 

To: 

1. The Chief Secretary, Government of Uttar Pradesh, 101, Lok Bhawan, U. P. 

Civil Secretariat, Vidhan Sabha Marg, Lucknow – 226 001. 
2. The Chief Secretary, Government of Rajasthan, Government Secretariat, 

Jaipur, Rajasthan – 302 005. 

3. The Chief Secretary, Government of Haryana, 4th Floor, Civil Secretariat, 
Sector – 1, Chandigarh.  

4. The Chief Secretary, Government of NCT of Delhi, 3rd Floor, Delhi Secretariat, 
I. P. Estate, New Delhi – 110 002.    

5. Additional Chief Secretary/Principal Secretary, Department of Environment, 

Uttar Pradesh.  
6. Additional Chief Secretary, Department of Environment, Room No. 335, 3rd 

Floor, Haryana New Secretariat, Sector 17, Chandigarh. 

7. Additional Chief Secretary / Principal Secretary, Department of Environment, 
Government of NCT of Delhi, Room No. 801, 8th Floor, B Wing, Delhi 

Secretariat, Delhi - 110002.  
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8. Principal Secretary, Department of Environment, Room No. 4224, 2nd Floor, 
Main Building, Government of Rajasthan Sectt. Jaipur.  

9. Principal Secretary, Department of Transport, Government of Uttar Pradesh, 
Room No. 701, Bapu Bhawan, Hazratganj, Lucknow, Uttar Pradesh 

10. Addl. Chief Secretary, Department of Transport, Govt. of Rajasthan, Room No. 

4102, Main Building, Rajasthan Sachivalya, Jaipur, Rajasthan. 
11. Principal Secretary, Department of Transport, Government of Haryana, Room 

No. 621, 6th Floor, New Secretariat Bldg. Sector 17, Chandigarh. 

12. Principal Secretary cum Commissioner, Department of Transport, 
Government of NCT of Delhi 5/9, Under Hill Road. Ludlow Castle, Civil Lines, 

Delhi – 110054. 
13. Principal Secretary, Urban Local Bodies, Uttar Pradesh, 201, Lok Bhawan, 

Lucknow, Uttar Pradesh.  

14. Principal Secretary, Urban Local Bodies, Rajasthan, Food Building, 
Secretariat Jaipur, Rajasthan. 

15. Principal Secretary, Urban Local Bodies, Haryana, 506, 5th Floor, New Civil 

Secretariat, Sector 17, Chandigarh.  
16. Commissioner of Police, Delhi, New Police Hqrs., Jaisingh Road, New Delhi.  

17. Director General of Police, Uttar Pradesh, Police Headquarters, 9th Floor, 
Tower -2, Gomti Nagar Ext., Shaheed Path, Lucknow, Uttar Pradesh.  

18. Director General of Police, Rajasthan, Police Headquarters, Lal Kothi, Tonk 

Road, Jaipur, Rajasthan.  
19. Director General of Police, Haryana, Police Headquarters, Sector-6, City-

Panchkula, Haryana -134109. 
20. Special Commissioner of Police (Traffic) Delhi, Delhi Police New Headquarters, 

Tower-I, 3rd Floor, Jaisingh Road, New Delhi.    

21. Addl. Director General of Police, (Traffic) Uttar Pradesh, Police Headquarters, 
Signature Bldg. Gomati Nagar Vistar, Lucknow, Uttar Pradesh.   

22. Addl. Director General of Police (Traffic), Rajasthan, Room No. 740, Police 

Headquarters, Nehru Palace, Tonk Road, Jaipur, Rajasthan.  
23. Inspector General of Police (Traffic & Highways), Haryana, Sector-7, Karnal, 

Haryana.  
24. Chairman, National Highway Authority of India (NHAI), G 5&7, Sector 10, 

Dwarka, New Delhi – 110075. 

25. Vice-Chairman, Delhi Development Authority (DDA), B Block, 1st Floor, Vikas 
Sadan, INA, New Delhi – 110023.  

26. Chairman, New Delhi Municipal Council (NDMC), Palika Kendra, Parliament 
Street, New Delhi – 110001. 

27. Commissioner, Municipal Corporation of Delhi, Civic Centre, 4th Floor, Minto 

Road, Delhi - 110002  
28. Engineer in chief (E in C-I,II, III) Municipal Corporation of Delhi, Civic Centre, 

Minto Road, New Delhi 110002 

29. Chief Executive Officer, Delhi Cantonment Board, Sadar Bazar Road, Delhi 
Cantonment, Delhi 110010.  

30. Chairman, Central Pollution Control Board (CPCB), Parivesh Bhawan, East 
Arjun Nagar, Delhi – 110032.   

31. Chairman, Uttar Pradesh Pollution Control Board, T C, 12 V, Vibhuti Khand, 

Gomati Nagar, Lucknow, Uttar Pradesh.   
32. Chairman, Rajasthan Pollution Control Board, 4, Jhalana Institutional Area, 

Jhalana Doongari, Jaipur, Rajasthan – 302004. 
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33. Chairman, Haryana Pollution Control Board, C-11, Sector 6, Panchkula, 
Haryana - 134109.  

34. Chairman, Delhi Pollution Control Committee, 6th Floor, C Wing, Delhi 
Secretariat, IP Estate, Delhi – 110002.  

35. Engineer-in-Chief, Public Work Department (PWD), Delhi, 12th Floor, Maso 

Building, Indraprastha Estate, New Delhi-110002. 
36. Engineer-in-Chief, Public Works Department, Haryana, Nirman Sadan, Plot 

No.1, Dakshana Marg, Sector -33 A, Haryana PWD (B&R), Chandigarh. 

37. Engineer-in-Chief, Public Works Department, Rajasthan, 170, Kamala Nehru 
Nagar, Ganpati Nagar, Jaipur, Rajasthan – 302007. 

38. Engineer In Chief, U.P. Public Works Department, Nirman Bhavan, 96 M.G. 
Marg, Opp. Raj Bhavan, Lucknow-226001. 

39. CMD, NTPC, NTPC Bhawan, SCOPE Complex, Institutional Area, Lodhi Road, 

New Delhi – 110003.   
40. Managing Director, DMRC Ltd., Metro Bhawan, Brigade Lane, Barakhamba 

Road, New Delhi – 110 001.  

41. Managing Director & CEO, DIMTS, 8th Floor, A Block, IT Park Road, Metro 
Vihar, Shastri Park, Shahdara, New Delhi, Delhi -110053. 

42. Managing Director, National Capital Region Transport Corporation, Gati 
Shakti Bhawan, INA, New Delhi – 110023.   

43. Chairman cum Managing Director, NBCC Bhawan, Lodhi Rd, New Delhi - 

110003 
44. Chairman, New Okhla Industrial Development Authority (NOIDA), Main 

Administrative Bldg. Sector 6, NOIDA, Uttar Pradesh.   
45. Chairman, Greater Noida Industrial Development Authority, Plot No. 01, 

Knowledge Park -04, Greater NOIDA, Gautam Budh Nagar, UP – 201308.    

46. Vice Chairman, Ghaziabad Development Authority, Vikas Path, Old Bus 
Stand, Ghaziabad, Uttar Pradesh – 201001. 

47. Chief Executive Officer, Gurugram Metropolitan Development Authority, 

Metro Station, Plot No3, Sector 44, Near HUDA City Centre, Gurugram, 
Haryana. 

48. Member Secretary, Central Pollution Control Board (CPCB), Parivesh Bhawan, 
East Arjun Nagar, Delhi – 110032.   

49. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Vibhuti 

Khand, Gomati Nagar, Lucknow, Uttar Pradesh – 226010. 
50. Member Secretary, Rajasthan Pollution Control Board, 4, Jhalana     

Institutional Area, Jhalana Doongari, Jaipur, Rajasthan – 302004. 
51. Member Secretary, Haryana Pollution Control Board, C-11, Sector 6, 

Panchkula, Haryana – 134109.   

52. Member Secretary, Delhi Pollution Control Committee, 6th Floor, C Wing, Delhi 
Secretariat, I P Estate, Delhi – 110002.  

53. Chief Engineer, Urban Local Bodies, Haryana, Directorate of Urban Local 

Bodies, Bays No. 11-14, Sector 4, Panchkula, Haryana – 134112. 
54. Chief Engineer, Directorate of Urban Local Bodies, Plot No. 18, Sector-7, 

Gomati Nagar, Uttar Pradesh.   
55. Chief Engineer, Directorate of Urban Local Bodies, 22 Godam, Near Shiv Line 

Fatak, Jaipur, Rajasthan.  

56. The Deputy Commissioner, Central Delhi, 14, Daryaganj, New Delhi – 110002.  
57. The Deputy Commissioner, East Delhi, L M Bund, Shastri Nagar, Delhi – 

110031.  
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58. The Deputy Commissioner, New Delhi, 12/1, Jam Nagar House, Sahajahan 
Road, New Delhi – 110011.  

59. The Deputy Commissioner, North Delhi, Alipur, Delhi – 110036.  
60. The Deputy Commissioner, North East Delhi, DC Office Complex, Nand 

Nagari, Opposite Gagan Cinema, Delhi – 110093. 

61. The Deputy Commissioner, North West Delhi, O/o of the Deputy 
Commissioner, Kanjhawala, Delhi – 110081.  

62. The Deputy Commissioner, Shahdra, Nand Nagari, Opposite Gagan Cinema, 

Delhi - 110093.  
63. The Deputy Commissioner, South Delhi, M B Road, Saket, New Delhi 110068.  

64. The Deputy Commissioner, South East Delhi, Old Gargi College Building, 
Lajpat Nagar-IV, New Delhi – 110024.  

65. The Deputy Commissioner, South West Delhi, Old Terminal Tax Building, 

Kapashera, New Delhi- 110037.  
66. The Deputy Commissioner, West Delhi, Plot No. 3, Shivaji Palace, Near West 

Mall Gate, Raja Garden, New Delhi – 110027.  

67. The District Magistrate, Meerut, Office of the District Magistrate, Collectorate, 
District Meerut, Uttar Pradesh – 250002. 

68. The District Magistrate, Ghaziabad, District Magistrate Office, Collectorate, 
Rajnagar, Ghaziabad, Uttar Pradesh – 201001.  

69. The District Magistrate, Shamli, Bara bazar, Shamli, Uttar Pradesh - 247776 

70. The District Magistrate, Bulandshahr Collectorate, Bulandshahr, Uttar 
Pradesh – 203001.  

71. The District Magistrate, Muzaffarnaga, Collectorate, (Near Prakash Chowk), 
District – Muzaffarnagar, Uttar Pradesh -251001.  

72. The District Magistrate, Hapur, Collectorate,  Hapur, Uttar Pradesh -245101.  

73. The District Magistrate, Baghpat, Collectorate, Baghpat, Uttar Pradesh -
250619.  

74. The District Magistrate, Gautam Budhha Nagar, Tulsi Marg, Pocket G, Sector 

-27, Noida, Gautam Budhha Nagar, Uttar Pradesh -201301.  
75. The Deputy Commissioner, Rohtak, Mini Secretariat, District Rohtak, 

Haryana - 124001. 
76. The Deputy Commissioner, Gurugram, First Floor, Mini Secretariat, 

Gururgram 

77. The Deputy Commissioner, Sonepat, Mini Secretariat, District Sonepat, 
Haryana – 131001. 

78. The Deputy Commissioner, Panipat, 1st Floor, Mini Secretariat, District 
Panipat, Haryana – 132103.       

79. The Deputy Commissioner, Karnal, Mall Road, Karnal, District Karnal, 

Haryana – 132001. 
80. The Deputy Commissioner, Faridabad, Room No.- 111, 1st Floor, Mini 

Secretariat, Sec-12, Faridabad -121004.   

81. The Deputy Commissioner, Bhiwani, Commissioners’ Office, Bhiwani, 
Haryana -127021.  

82. The Deputy Commissioner, Rewari, Mini Secretariat, Bawal Road, Rajiv 
Chowk, Rewari, Haryana – 123401.  

83. The Deputy Commissioner, Mahendragarh 1st Floor Mini Secretariat, 

Narnaul, Mahendragarh, Haryana. 
84. The Deputy Commissioner, Palwal, Room No-201, Second Floor, Mini 

Secretariat, Palwal, Haryana- 121102. 
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85. The Deputy Commissioner, Nuh, Second Floor, Mini Secretariat Nuh, Haryana 
– 122107. 

86. The Deputy Commissioner, Jhajjar, Mini Secretariat, DC Office, Jhajjar, 
Haryana – 124103. 

87. The Deputy Commissioner, Charkhi Dadri, Mini Secretariat, Charkhi Dadri, 

Haryana. 
88. The Deputy Commissioner, Jind, O/o Deputy Commissioner, Mini 

Secretariat, Jind, Haryana -126102. 

89. The District Collector & Magistrate, Collectorate, Rajendra Nagar, Bharatpur, 
Rajasthan – 321001. 

90. The District Collector & Magistrate, Mohalla Ladiya, Alwar, Rajasthan – 
301001. 

91. The Commissioner, Meerut Nagar Nigam, Near Ghanta Ghar, Kaiser Ganj 

Road, Meerut – 250002. 
92. The Commissioner, Ghaziabad Nagar Nigam, Navyug Market, Opp. Old Bus 

Stand, Ghaziabad, Uttar Pradesh – 201001. 

93. The Chairman, Nagar Palika Parishad Shamli Mill Road, Shamli, Uttar 
Pradesh – 247776.   

94. The Chairman, Nagar Palika, Bulandshahr, Uttar Pradesh. 
95. The Chairman, Nagar Palika Parishad, SD Area, Muzaffarnagar, Uttar Pradesh 

– 251002. 

96. The Chairman, Nagar Palika Parishad, Hapur, Lothi Gate Nagar, Atarpura 
Chopla, Hapur, Uttar Pradesh –245101. 

97. The Chairman, Nagar Palika Prishad, Baghpat, Uttar Pradesh. 
98. Chief Executive Officer, Gautam Budhha Nagar, Uttar Pradesh. 
99. The Commissioner, Municipal Corporation Rohtak, Ambedkar Chowk, M C 

Office, Opp. BSNL Office, Rohtak, Haryana – 124001. 
100. The Commissioner, Municipal Corporation, Sonepat, Near Railway Station, 

Railway Road, Sonepat, Haryana – 131001. 

101. The Commissioner, Municipal Corporation Panipat, Tau Devi Lal Complex, 
Railway Road, Panipat, Haryana – 132103. 

102. The Commissioner, Municipal Corporation Karnal, Sector-12, (near Mini 
Secretariat), Urban State, Karnal, Haryana – 132001. 

103. The Commissioner, Municipal Corporation Faridabad, B.K Chowki, New 

Industrial Town, Faridabad, Haryana – 121001. 
104. The Commissioner, Municipal Corporation Gurugram, C 1, Info City, Sector 

34, Gurugram, Haryana -122001. 
105. The District Municipal Commissioner, Bhiwani Municipal Committee, Near 

Railway Station, Bhiwani, Haryana. 

106. The Additional Deputy Commissioner, Municipal Council Rewari, Bharawas 
Rd, Near Agarsen Chowk,Bhajan Ka Bagh, Raam Bagh Mahalla Rewari, 
Haryana -123401.  

107. The District Municipal Commissioner, Municipal Council Narnaul, Near PWD 
Rest House, Narnaul, Mahendragarh, Haryana. 

108. The Deputy Commissioner, Municipal Council, Palwal, Second Floor, Mini 
Secretariat, Palwal, Haryana- 121102. 

109. The Executive Officer, Municipal Committee, Nuh, Near Sabzi Mandi, Civil 

Lines, Nuh, Haryana - 122107. 
110. The Executive Officer, Municipal Council, Jhajjar, Chhuchhakwas Road, 

Jhajjar, Haryana - 124103. 
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111. The Deputy Commissioner, Municipal Council, Mini Secretariat, District 
Charkhi Dadri, Haryana. 

112. The Deputy Commissioner, Municipal Council, Police Lines, District Jind, 
Haryana -126102. 

113. The Commissioner, Nagar Nigam Bharatpur, Mathura Gate, Bharatpur, 

Rajasthan – 321001. 
114. The Commissioner, Nagar Parishad, Alwar Church Road, Alwar, Rajasthan. 
115. The Chief Executive Officer (CEO), Plot No. 3, Sector 44, Near HUDA City 

Centre Metro Station, Gurugram, Haryana – 122003.  
116. Chief Controller of Explosives, PESO, CGO Complex, 5th, A Block, Seminary 

Hills, Nagpur, Maharashtra – 440001.  
117. Managing Director, BSES Rajdhani Power Limited, BSES Rajdhani Power 

Limited, BSES Bhawan, Nehru Place, New Delhi - 110019. 

118. The Managing Director, BSES Yamuna Power Limited, Shakti Kiran Building, 
Vishwas Nagar, Shahdara, Delhi -110032. 

119. Chief Executive Officer, Tata Power Delhi Distribution Limited (TPDDL), Tata 

Power Delhi Distribution Ltd, Hudson Lines, Kingsway Camp, Delhi-110 009. 
120. Managing Director, Uttar Haryana Vidyut Vitran Nigam Limited (UHVVNL) 

Vidyut Sadan, Plot No. C-16, Sector-6, Panchkula, Haryana. 
121. Managing Director, Dakshani Haryana Vidyut Vitran Nigam Limited 

(DHVVNL), Vidyut Sadan, Vidyut Nagar, Hisar, Haryana -125005. 

122. Managing Director, Pashchimanchal Vidyut Vitran Nigam Limited (PVVNL), 
Urja Bhawan, Victoria Park, Meerut, Uttar Pradesh - 250001. 

123. Managing Director, Noida Power Company Limited (NPCL) Commercial 
Complex, 1st Avenue, Pocket H, Sector Alpha II, Greater Noida, Uttar Pradesh.  

124. Managing Director, Jaipur Vidyut Vitran Nigam Limited (JVVNL), Vidyut 

Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005. 
125. Managing Director, Bharatpur Electricity Service Limited (JVVNL) Vidyut 

Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005. 

126. Managing Director, Delhi Transport Corporation (DTC), Government of 
National Capital Territory of Delhi, DTC Headquarters, IP Estate, New Delhi-

110002. 
127. Managing Director, U P State Road Transport Corporation, Tehri Kothi, MG 

Marg, Lucknow, Uttar Pradesh - 226 001.  

128. Managing Director, State Road Transport Corporation of Haryana, 30 Bays 
Building, 2nd Floor, Sector - 17C, Chandigarh – 160017. 

129. Managing Director, Rajasthan State Road Transport Corporation, Parivahan 
Marg, Chaumu House, Jaipur, Rajasthan - 302 001 

130. The Chief Engineer (O&M), Rajiv Gandhi Thermal Power Project, Haryana 

Power Generation Corporation Ltd.,Tehsil, Khedar,  Barwala, Vidyut Sadan 
Vidyut Nagar Hisar, Haryana – 125 122.  

131. The Chief Engineer (O&M), Deen Bandhu Chhotu Ram Thermal   Power 

Station, Haryana Power Generation Corporation Ltd, Village- Pansara, 
Yamunanagar – 135 004. 

132. The Chief Engineer (O&M), Panipat Thermal Power Station, Haryana Power 
Generation Corporation Ltd.,Village Assan, Jind Road, Panipat, Haryana – 
132 105.  

133. Sr. Vice President (O&M), Jhajjar Power Ltd., Mahatma Gandhi Thermal 
Power Plant, CLP India Ltd, Tehsil- Matanhai, Dist- Jhajjar, Haryana - 124106  

134. Plant in charge, Harduaganj Thermal Power Station, Uttar Pradesh Rajya 
Vidyut Utpadan Nigam Limited, 14, Ashok Marg, Shakti Bhavan, Lucknow 
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135. The Chief Engineer (O&M) Talwandi Sabo Power Ltd, Village – Banawala, 
Mansa, Talwandi Sabo Road, Mansa - 151 302. 

136. Sr. Vice President (O&M), Rajpura Thermal Power Plant, Nabha Power Ltd, 
Nalash/Nalas Village, Rajpura, Dist. Patiala, Punjab. 

137. The Chief Engineer (O&M), Guru Gobind Singh Thermal Power Station, 

Punjab State Electricity Board, Ropar, Punjab.  
138. The Chief Engineer (O&M), Guru Hargobind Singh Thermal Power Station, 

Punjab State Electricity Board Lehra Mohabbat, Bhatinda, Punjab.  

139. Chief General Manager, National Capital Thermal Power Station (NCTPS) 
National Thermal Power Corporation, Dadri, Dist: Gautam Budhnagar, Uttar 

Pradesh -201 008. 
140. The Chief Engineer (O&M) Rajiv Gandhi Thermal Power Project, Haryana 

Power Generation Corporation Ltd., Tehsil, Khedar, Barwala, Hisar, Haryana 

- 125 122.  
Copy for information and appropriate action to: 

1. The Chairman and CEO, Railway Board, Raisina Road, Central Secretariat, 

New Delhi, Delhi 110001.   
2. The Secretary, Department of Personnel and Training (DoPT), Government of 

India, Room No. – 112, North Block, New Delhi – 110 001 
3. The Director General, Central Public Work Department (CPWD) A-Wing, Room 

No. 101 Nirman Bhawan, New Delhi  

4. The Additional Chief Secretary, Health Department, Govt. of Haryana 
5. The Additional Chief Secretary, Medical Health & Family Welfare Department, 

Govt. of Rajasthan 
6. The Principal Secretary, Medical Health & Family Welfare, Govt. of Uttar 

Pradesh 

7. The Secretary, Health & Family Welfare, Govt. of NCT of Delhi 
Copy also to:  

1. The Secretary, Ministry of Environment, Forest and Climate Change, 

Government of India, Indira Paryavaran Bhawan, Jor Bagh, New Delhi 
2. The Defence Secretary, Ministry of Defence, Government of India, South 

Block, New Delhi – 110 001.  
3. The Secretary, Ministry of Petroleum and Natural Gas, Government of India, 

Shastri Bhawan, New Delhi – 110 001.  

4. The Secretary, Ministry of Road Transport and Highways, Government of 
India, Transport Bhawan, New Delhi – 110 001.   

5. The Secretary, Ministry of Power, Government of India, Rafi Marg, Shram 
Shakti Bhavan, New Delhi, Delhi 110001 

6. The Secretary, Department of Telecommunication, Ministry of 

Communication & IT, Government of India, Sanchar Bhawan, 20 Ashoka 
Road, New Delhi 

7. The Chairperson and all Members (including Associate Members), CAQM  
 

           
(R.K. Agrawal) 

Director (Technical) 

(Member Convenor of Sub-Committee on GRAP)  
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ORDER

Sub.: Revocation of actions under Stage III ('severe' category, AQI range
4O1-45O) of GRAP and intensifying actions under Stage-I & II of
modified Graded Response Action Plan l2l.Ll.2025l

The Commission for Air Quality Management in NCR and adjoining
areas, in pursuance of the Hon'ble Supreme Court directions, issued a
modified schedule of GRAP vide its order dated 21.11.2025 for
implementation with immediate effect by all concerned (available on CAQM
website i.e., caqm.nic.in).

2. As of now, Stage- I, II & III of extant schedule of GRAP are in force vide
order dated 14.1O.2O25, 19.1O.2025 & 16.01.2026, respectively.

3. The Sub-Committee on GRAP held its meeting today, reviewed the air
quality scenario in the region as well as the IMD/IITM forecast and observed
as under:

The AQI of Delhi has been improuing ouing to fauourable meteorological
conditions and recorded as 322 todag i.e. on 22.01.2026. Forecast by
IMD/ IITM indicates that AQI is likely to remain in "moderate" to "poor"
category in coming days.

4. The Sub-Committee, accordingly, decides to revoke its orders dated
16.01.2026, for invoking actions under Stage-III ('Severe' Air Quality) of
Schedule of GRAP (modified on 21.11.2025), with immediate effect.

5. Construction & Demolition project sites etc. which have been issued
specific closure orders on account of violations/ non-compliances of various
statutory directions, rules, guidelines etc. under no circumstances shall
resume their operations without any specific order to this effect from the
Commission.

6. Actions under Stage-I & II shall, however, remain invoked and be
implemented as per the modified GRAP dated 2L.LL.2O25, monitored and
reviewed by all the agencies concerned in the entire NCR to ensure that the
AQI levels do not slip further to the "severe/ Severe+ Category". All
implementing agencies shall keep strict vigil and especially intensify
measures under Stage-l & II of the modified GRAP.

7. While GRAP Stage-lll is being revoked, keeping in view the winter
season when weather conditions are not so favorable and in order to ensure
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that the AQI levels do not slip further, the citizens are requested to strictly
adhere to the citizen charter under GRAP Stage-l & II.

8. The Sub-Committee, shall be keeping a close watch on the air quality
scenario and review the situation from time to time for further appropriate
decision depending upon the Air Quality in Delhi and forecast made by
rMD/rrTM.

lr{ ol )-o
(Dr. S.D. Attri)

Member Technical
(Chairman of Sub-Committee on GRAP)

To:

1. The Chief Secretary, Government of Uttar Pradesh, 101, Lok Bhawan, U. P.

Civil Secretariat, Vidhan Sabha Marg, Lucknow - 226 OOl.
2. The Chief Secretary, Government of Rajasthan, Government Secretariat,

Jaipur, Rajasthan - 302 005.
3. The Chief Secretary, Government of Haryana, 4ft Floor, Civil Secretariat,

Sector - 1, Chandigarh.
4. The Chief Secretary, Government of NCT of Delhi, 3'd Floor, Delhi Secretariat,

I. P. Estate, New Delhi - 110 002.
5. Additional Chief Secretary/Principal Secretary, Department of Environment,

Uttar Pradesh.
6. Additional Chief Secretary, Department of Environment, Room No. 335, 3'd

Floor, Haryana New Secretariat, Sector 17, Chandigarh.
7. Additional Chief Secretary / Principal Secretary, Department of

Environment, Government of NCT of Delhi, Room No. 801, 8ft Floor, B Wing,
Delhi Secretariat, Delhi - 110002.

8. Principal Secretary, Department of Environmeht, Room No. 4224, 2'd Floor,
Main Building, Government of Rajasthan Sectt. Jaipur.

9. Principal Secretary, Department of Transport, Government of Uttar Pradesh,
Room No. 701, Bapu Bhawan, Hazratganj, Lucknow, Uttar Pradesh

lO. Addl. Chief Secretary, Department of Transport, Govt. of Rajasthan, Room
No. 4102, Main Building, Rajasthan Sachivalya, Jaipur, Rajasthan.

I 1. Principal Secretary, Department of Transport, Government of Haryana,
Room No. 621, 6,h Floor, New Secretariat Bldg. Sector 17, Chandigarh.

12. Principal Secretary cum Commissioner, Department of Transport,
Government of NCT of Delhi 5/9, Under Hill Road. Ludlow Castle, Civil Lines,
Delhi - 110054.

13. Principal Secretary, Urban Local Bodies, Uttar Pradesh, 201, Lok Bhawan,
Lucknow, Uttar Pradesh.

14. Principal Secretary, Urban Local Bodies, Rajasthan, Food Building,
Secretariat Jaipur, Rajasthan.

15. Principal Secretary, Urban Local Bodies, Haryana, 506, Sti' Floor, New Civil
Secretariat, Sector L7, Chandigarh.

16. Cornmissioner of Police, Delhi, New Police Hqrs., Jaisingh Road, New Delhi.

\ >1
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17. Director General of Police, Uttar Pradesh, Police Headquarters, 9th Floor,
Tower -2, Gomti Nagar Ext., Shaheed Path, Lucknow, Uttar Pradesh.

18. Director General of Police, Rajasthan, Police Headquarters, Lal Kothi, Tonk
Road, Jaipur, Rajasthan.

19. Director General of Police, Haryana, Police Headquarters, Sector-6, City-
Panchkula, Haryana - I 34 109.

20. Special Commissioner of Police (Traffic) Delhi, Delhi Police New
Headquarters, Tower-I, 3rd Floor, Jaisingh Road, New Delhi.

21. Addl. Director General of Police, (Traffic) Uttar Pradesh, Police Headquarters,
Signature Bldg. Gomati Nagar Vistar, Lucknow, Uttar Pradesh.

22. Addl. Director General of Police (Traffic), Rajasthan, Room No. 74O, Police
Headquarters, Nehru Palace, Tonk Road, Jaipur, Rajasthan.

23. Inspector General of Police (Traffic & Highways), Haryana, Sector-7, Karnal,
Haryana.

24. Chairman, National Highway Authority of India (NHAI), G 5&7, Sector 10,
Dwarka, New Delhi - 110075.

25. Vice-Chairman, Delhi Development Authority (DDA), B Block, lst Floor,
Vikas Sadan, INA, New Delhi - 110023.

26. Chairman, New Delhi Municipal Council (NDMC), Palika Kendra, Parliament
Street, New Delhi - 110001.

27. Commissioner, Municipal Corporation of Delhi, Civic Centre, 4e Floor, Minto
Road, Delhi - 110002

28. Engineer in chief (E in C-l,ll, III) Municipal Corporation of Delhi, Civic
Centre, Minto Road, New Delhi 110002

29. Chief Executive Officer, Delhi Cantonment Board, Sadar Bazar Road, Delhi
Cantonment, Delhi 1 100 10.

30. Chairman, Central Pollution Control Board (CPCB), Parivesh Bhawan, East
Arjun Nagar, Delhi - 110032.

31. Chairman, Uttar Pradesh Pollution Control Board, T C, 12 V, Vibhuti Khand,
Gomati Nagar, Lucknow, Uttar Pradesh.

32. Chairman, Rajasthan Pollution Control Board, 4, Jhalana Institutional Area,
Jhalana Doongari, Jaipur, Rajasthan - 302004.

33. Chairman, Haryana Pollution Control Board, C- 1 1, Sector 6, Panchkula,
Haryana - 134 1O9.

34. Chairman, Delhi Pollution Control Committee, 6ft Floor, C Wing, Delhi
Secretariat, IP Estate, Delhi - 110002.

35. Engineer-in-Chief, Public Work Department (PWD), Delhi, 12ft Floor, Maso
Building, Indraprastha Estate, New Delhi- 1 10002.

36. Engineer-in-Chief, Public Works Department, Haryana, Nirman Sadan, Plot
No.1, Dakshana Marg, Sector -33 A, Haryana PWD (B&R), Chandigarh.

37. Engineer-in-Chief, Public Works Department, Rajasthan, l7O, Kamala
Nehru Nagar, Ganpati Nagar, Jaipur, Rajasthan - 3O2OO7.

38. Engineer In Chief, U.P. Public Works Department, Nirman Bhavan, 96 M.G.
Marg, Opp. Raj Bhavan, Lucknow-226OO1.

39. CMD, NTPC, NTPC Bhawan, SCOPE Complex, Institutional Area, Lodhi
Road, New Delhi - 110003.

40. Managing Director, DMRC Ltd., Metro Bhawan, Brigade Lane, Barakhamba
Road, New Delhi - 110 OO1.

4L. Managing Director & CEO, DIMTS, 8th Floor, A Block, IT Park Road, Metro
Vihar, Shastri Park, Shahdara, New Delhi, Delhi -11OO53.
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42.

43.

44.

45.

46.

47.

48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

58.

Managing Director, National Capitat Region Transport Corporation, Gati
Shakti Bhawan, INA, New Delhi - 110023.
Chairman cum Managing Director, NBCC Bhawan, Lodhi Rd, New Delhi -

1 10003
Chairman, New Okhla Industrial Development Authority (NOIDA), Main
Administrative Bldg. Sector 6, NOIDA, Uttar Pradesh.
Chairman, Greater Noida Industrial Development Authority, Plot No. 01,

Knowledge Park -04, Greater NOIDA, Gautam Budh Nagar, UP - 201308.
Vice Chairman, Ghaziabad Development Authority, Vikas Path, Old Bus
Stand, Ghaziabad, Uttar Pradesh - 201O01.
Chief Executive Officer, Gurugram Metropolitan Development Authority,
Metro Station, Plot No3, Sector 44, Near HUDA City Centre, Gurugram,
Haryana.
Member Secretary, Central Pollution Control Board (CPCB), Parivesh

Bhawan, East Arjun Nagar, Delhi - 110032.
Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Vibhuti
Khand, Gomati Nagar, Lucknow, Uttar Pradesh - 226010.
Member Secretary, Rajasthan Pollution Control Board, 4, Jhalana
Institutional Area, Jhalana Doongari, Jaipur, Rajasthan - 302004.
Member Secretary, Haryana Pollution Control Board, C-11, Sector 6,

Panchkula, Haryana - 134109.
Member Secretary, Delhi Pollution Control Committee, 6ft Floor, C Wing,
Delhi Secretariat, I P Estate, Delhi - 110002.
Chief Engineer, Urban Local Bodies, Haryana, Directorate of Urban Local
Bodies, Bays No. 1 l-14, Sector 4, Panchkula, Haryana - l34ll2.
Chief Engineer, Directorate of Urban Local Bodies, Plot No. 18, Sector-7,
Gomati Nagar, Uttar Pradesh.
Chief Engineer, Directorate of Urban Local Bodies, 22 Godam, Near Shiv Line
Fatak, Jaipur, Rajasthan.
The Deputy Commissioner, Central Delhi, 14, Daryaganj, New Delhi -
1 10002.
The Deputy Commissioner, East Delhi, L M Bund, Shastri Nagar, Delhi -
110031.
The Deputy Commissioner, New Delhi, 1211, Jam Nagar House, Sahajahan
Road, New Delhi - 110011.
The Deputy Commissioner, North Delhi, Alipur, Delhi - 110036.
The Deputy Commissioner, North East Delhi, DC Office Complex, Nand
Nagari, Opposite Gagan Cinema, Delhi - 110093.
The Deputy Commissioner, North West Delhi, O lo of the Deputy
Commissioner, Kanjhawala, Delhi - 110081.
The Deputy Commissioner, Shahdra, Nand Nagari, Opposite Gagan Cinema,
Delhi - 110093.
The Deputy Commissioner, South Delhi, M B Road, Saket, New Delhi
1 10068.
The Deputy Commissioner, South East Delhi, Old Gargi College Building,
Lajpat Nagar-lV, New Delhi - LLOO2 .

The DeputSr Commissioner, South West Delhi, Old Terminal Tax Building,
Kapashera, New Delhi- 110037.
The Deputy Commissioner, West Delhi, Plot No. 3, Shivaji Palace, Near West
Mall Gate, Raja Garden, New Delhi - IIOO27.

59
60

61.

62.

63.

64.

65.

66.
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68

67.

69.
70_

7r.

72.

73.

74.

75.

76.

77.

78.

79.

80.

81.

82.

83.

84.

85.

86.

87.

88.

89.

90.

91.

92.

The District Magistrate, Meerut, Office of the District Magistrate,
Collectorate, District Meerut, Uttar Pradesh - 25OOO2.
The District Magistrate, Ghaziabad, District Magistrate Office, Collectorate,
Rajnagar, Ghaziabad, Uttar Pradesh - 201001.
The District Magistrate, Shamli, Bara bazar, Shamli, Uttar Pradesh - 247776
The District Magistrate, Bulandshahr Collectorate, Bulandshahr, Uttar
Pradesh - 20300 1.
The District Magistrate, Muzaffarnaga, Collectorate, (Near Prakash Chowk),
District - Muzaffarnagar, Uttar Pradesh -251001.
The District Magistrate, Hapur, Collectorate, Hapur, Uttar Pradesh
245tot.
The District Magistrate, Baghpat, Collectorate, Baghpat, Uttar Pradesh -
250619.
The District Magistrate, Gautam Budhha Nagar, Tulsi Marg, Pocket G,
Sector -27, Noida, Gautam Budhha Nagar, Uttar Pradesh -2O1301.
The Deputy Commissioner, Rohtak, Mini Secretariat, District Rohtak,
Haryana - l24OOl.
The Deputy Commissioner, Gurugram, First Floor, Mini Secretariat,
Gururgram
The Deputy Commissioner, Sonepat, Mini Secretariat, District Sonepat,
Haryana - 13 1O0 1 .

The Deputy Commissioner, Panipat, 1st Floor, Mini Secretariat, District
Panipat, Haryana - 1321O3.
The Deputy Commissioner, Karnal, Mall Road, Karnal, District Karnal,
Haryana - 132001.
The Deputy Commissioner, Faridabad, Room No.- 111, 1st Floor, Mini
Secretariat, Sec-12, Faridabad -l2lOO4.
The Deputy Commissioner, Bhiwani, Commissioners' Office, Bhiwani,
Haryana -127021.
The Deputy Commissioner, Rewari, Mini Secretariat, Bawal Road, Rajiv
Chowk, Rewari, Haryana - l234OI.
The Deputy Commissioner, Mahendragarh 1st Floor Mini Secretariat,
Narnaul, Mahendragarh, Haryana.
The Deputy Commissioner, Palwal, Room No-201, Second Floor, Mini
Secretariat, Palwal, Haryana- l2l lO2.
The Deputy Commissioner, Nuh, Second Floor, Mini Secretariat Nuh,
Haryana - l22lo7.
The Deputy Commissioner, Jhajjar, Mini Secretariat, DC Office, Jhajjar,
Haryana - l24lo3.
The Deputy Commissioner, Charkhi Dadri, Mini Secretariat, Charkhi Dadri,
Haryana.
The Deputy Commissioner, Jind, O lo Deputy Commissioner, Mini
Secretariat, Jind, Haryana -126102.
The District Collector & Magistrate, Collectorate, Rajendra Nagar,
Bharatpur, Rajasthan - 321001.
The District Collector & Magistrate, Mohalla Ladiya, Alwar, Rajasthan -
30 100 1.
The Commissioner, Meerut Nagar Nigam, Near Ghanta Ghar, Kaiser Ganj
Road, Meerut - 25OOO2.
The Commissioner, Ghaziabad Nagar Nigam, Navyug Market, Opp. Old Bus
Stand, Ghaziabad, Uttar Pradesh - 201001.
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93. The Chairman, Nagar Palika Parishad Shamli Mill Road, Shamli, Uttar
Pradesh - 247776.

94. The chairman, Nagar Palika, Bulandshahr, Uttar Pradesh.
95. The Chairman, Nagar Palika Parishad, SD Area, Muzaffarnagar, Uttar

Pradesh - 25lOO2.
96. The Chairman, Nagar Palika Parishad, Hapur, Lothi Gate Nagar, Atarpura

Chopla, Hapur, Uttar Pradesh -245IO1.
97. The chairman, Nagar Palika Prishad, Baghpat, Uttar Pradesh.
98. Chief Executive Officer, Gautam Budhha Nagar, Uttar Pradesh.
gg. The Commissioner, Municipal Corporation Rohtak, Ambedkar Chowk, M C

Office, Opp. BSNL Office, Rohtak, Haryana - l24OOl.
100. The Commissioner, Municipal Corporation, Sonepat, Near Railway Station,

Railway Road, Sonepat, Haryana - 131001.
101. The Commissioner, Municipal Corporation Panipat, Tau Devi Lal Complex,

Railway Road, Panipat, Haryana- 132103.
102. The Commissioner, Municipal Corporation Karnal, Sector-12, (near Mini

Secretariat), Urban State, Karnal, Haryana - 132001.
103. The Commissioner, Municipal Corporation Faridabad, B.K Chowki, New

Industrial Town, Faridabad, Haryana- 121001.
104. The Commissioner, Municipal Corporation Gurugram, C 1, Info City, Sector

34, Gurugram, Haryana -l22OOl.
105. The District Municipal Commissioner, Bhiwani Municipal Committee, Near

Railway Station, Bhiwani, Haryana.
106. The Additional Deputy Commissioner, Municipal Council Rewari, Bharawas

Rd, Near Agarsen Chowk,Bhajan Ka Bagh, Raam Bagh Mahalla Rewari,
Haryana -123401.

107. The District Municipal Commissioner, Municipal Council Narnaul, Near

PWD Rest House, Narnaul, Mahendragarh, Haryana.
108. The Deputy Commissioner, Municipal Council, Palwal, Second Floor, Mini

Secretariat, Palwal, Haryana- l2l1o2.
109. The Executive Officer, Municipal Committee, Nuh, Near Sabzi Mandi, Civil

Lines, Nuh, Haryana - l22lo7.
110. The Executive Officer, Municipal Council, Jhajjar, Chhuchhakwas Road,

Jhajjar, Haryana - l24LO3.
1 11. The Deputy Commissioner, Municipal Council, Mini Secretariat, District

Charkhi Dadri, Haryana.
112. The Deputy Commissioner, Municipal Council, Police Lines, District Jind,

Haryana -1261'02.
113. The Commissioner, Nagar Nigam Bharatpur, Mathura Gate, Bharatpur,

Rajasthan- 321001.
114. The Commissioner, Nagar Parishad, Alwar Church Road, Alwar, Rajasthan'
115. The Chief Executive Officer (CEO), Plot No. 3, Sector 44, Near HUDA City

Centre Metro Station, Gurugram, Haryana - l22OO3.
1 16. Chief Controller of Explosives, PESO, CGO Complex, sth, A Block, Seminary

Hills, Nagpur, Maharashtra - 440001.
117. Managing Director, BSES Rajdhani Power Limited, BSBS Rajdhani Power

Limited, BSES Bhawan, Nehru Place, New Delhi - 110019.
118. The Managing Director, BSES Yamuna Power Limited, Shakti Kiran

Building, Vishwas Nagar, Shahdara, Delhi -110032.
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119

r20.

r2t.

r22.

t23.

r24.

r25.

126.

r27.

r28.

r29.

I 30.

131

r32

133

134.

135.

136.

r37.

138.

139.

Chief Executive Officer, Tata Power Delhi Distribution Limited (TPDDL), Tata
Power Delhi Distribution Ltd, Hudson Lines, Kingsway Camp, Delhi-11O
009.
Managing Director, Uttar Haryana Vidyut Vitran Nigam Limited (UHWNL)
Vidyut Sadan, Plot No. C-16, Sector-6, Panchkula, Haryana.
Managing Director, Dakshani Haryana Vidyut Vitran Nigam Limited
(DHWNL), Vidyut Sadan, Vidyut Nagar, Hisar, Haryana -125005.
Managing Director, Pashchimanchal Vidyut Vitran Nigam Limited (PWNL),
Urja Bhawan, Victoria Park, Meerut, Uttar Pradesh - 250001.
Managing Director, Noida Power Company Limited (NPCL) Commercial
Complex, lst Avenue, Pocket H, Sector Alpha II, Greater Noida, Uttar
Pradesh.
Managing Director, Jaipur Vidyut Vitran Nigam Limited (JWNL), Vidyut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005.
Managing Director, Bharatpur Electricity Service Limited (JWNL) Vidyut
Bhawan, Jyoti Nagar, Jaipur, Rajasthan - 302005.
Managing Director, Delhi Transport Corporation (DTC), Government of
National Capital Territory of Delhi, DTC Headquarters, IP Estate, New Delhi-
1 10002.
Managing Director, U P State Road Transport Corporation, Tehri Kothi, MG
Marg, Lucknow, Uttar Pradesh - 226 OOl.
Managing Director, State Road Transport Corporation of Haryana, 30 Bays
Building, 2"d Floor, Sector - 17C, Chandigarh - 16OO17.
Managing Director, Rajasthan State Road Transport Corporation, Parivahan
Marg, Chaumu House, Jaipur, Rajasthan - 302 0O1
The Chief Engineer (O&M), Rajiv Gandhi Thermal Power Project, Haryana
Power Generation Corporation Ltd.,Tehsil, Khedar, Barwala, Vidyut Sadan
Vidyut Nagar Hisar, Haryana - 125 122.
The Chief Engineer (O&M), Deen Bandhu Chhotu Ram Thermal Power
Station, Haryana Power Generation Corporation Ltd, Village- Pansara,
Yamunanagar - 135 O04.
The Chief Engineer (O&M), Panipat Thermal Power Station, Haryana Power
Generation Corporation Ltd.,Village Assan, Jind Road, Panipat, Haryana -
132 105.
Sr. Vice President (O&M), Jhajjar Power Ltd., Mahatma Gandhi Thermal
Power Plant, CLP India Ltd, Tehsil- Matanhai, Dist- Jhajjar, Haryana -

t24to6
Plant in charge, Harduaganj Thermal Power Station, Uttar Pradesh Rajya
Vidyut Utpadan Nigam Limited, 14, Ashok Marg, Shakti Bhavan, Lucknow
The Chief Engineer (O&M) Talwandi Sabo Power Ltd, Village - Banawala,
Mansa, Talwandi Sabo Road, Mansa - 151 3O2.
Sr. Vice President (O&M), Rajpura Thermal Power Plant, Nabha Power Ltd,
Nalash/Nalas Village, Rajpura, Dist. Patiala, Punjab.
The Chief Engineer (O&M), Guru Gobind Singh Thermal Power Station,
Punjab State Electricity Board, Ropar, Punjab.
The Chief Engineer (O&M), Guru Hargobind Singh Thermal Power Station,
Funjab State Electricity Board Lehra Mohabbat, Bhatinda, Punjab.
Chief General Manager, National Capital Thermal Power Station (NCTPS)
National Thermal Power Corporation, Dadri, Dist: Gautam Budhnagar, Uttar
Pradesh -2O1 OO8.
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140. The Chief Engineer (O&M) Rajiv Gandhi Thermal Power Project, Haryana
power Generation Corporation Ltd., Tehsil, Khedar, Barwala, Hisar, Haryana
- t25 r22.

Copy for information and appropriate action to:

1. The Chairman and CEO, Railway Board, Raisina Road, Central Secretariat,
New Delhi, Delhi 1 1000 1 .

2. The Secretary, Department of Personnel and Training (DoPT), Government
of India, Room No. - 1 12, North Block, New Delhi - 110 OO1

3. The Director General, Central Public Work Department (CPWD) A-Wing,
Room No. 101 Nirman Bhawan, New Delhi

4. The Additional Chief Secretary, Health Department, Govt. of Haryana
5. The Additional Chief Secretary, Medical Health & Family Welfare

Department, Govt. of Rajasthan
6. The Principal Secretary, Medical Health & Family Welfare, Govt. of Uttar

Pradesh
7. The Secretary, Health & Family Welfare, Govt. of NCT of Delhi

Copy also to:

1. The Secretary, Ministry of Environment, Forest and Climate Change,
Government of India, Indira Paryavaran Bhawan, Jor Bagh, New Delhi

2. The Defence Secretary, Ministry of Defence, Government of India, South
Block, New Delhi - 110 001.

3. The Secretary, Ministry of Petroleum and Natural Gas, Government of India,
Shastri Bhawan, New Delhi - 110 0O1.

4. The Secretary, Ministry of Road Transport and Highways, Government of
India, Transport Bhawan, New Delhi - 110 001.

5. The Secretary, Ministry of Power, Government of India, Rafi Marg, Shram
Shakti Bhavan, New Delhi, Delhi 11O001

6. The Secretary, Department of Telecommunication, Ministry of
Communication & IT, Government of India, Sanchar Bhawan, 20 Ashoka

Road, New Delhi
7. The Chairperson and all Members (including Associate Members), CAQM

,r-l t lur<
(D S.D. Attri)

Member Technical
(Chairman of Sub-Committee on GRAP)
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dk;kZy; ftykf/kdkjh xkft;kckn 
[kuu vuqHkkx 

 

i= la0%&  992@[k0vuq0&xkft0@25&26          fnuakd%  09-01-2026             
 

1- miftykf/kdkjh] yksuhA  
2- {ks=h; vf/kdkjh] m0iz iznw"k.k fu;a=.k cksMZ] xkft;kcknA 
3- [kku vf/kdkjh] xkft;kcknA 
4- Fkkuk/;{k] Vªksfudk flVhA 

&&&&&&&&&&&&&&&&&& 
fo"k;%& Jh fcV~Vw ds f'kdk;rh izkFkZuk i= fnukad 05-01-2026 ds lEca/k esaA  

&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&& 
mijksDr fo"k;d Jh fcV~Vw iq= Jh yhyw fuoklh& e0ua0&151] xzke ipk;jk] 

xkft;kckn ds f'kdk;rh izkFkZuk i= fnukad 05-01-2026 dk lanHkZ xzg.k djsa] ftlds }kjk 
ckyw [kuu {ks= xzke ipk;jk [k.M&2 esa i;kZoj.k LoPNrk izek.k i= dh 'krksZ ds foijhr 
ckyw [kuu fd;s tkus ds lEca/k esa f'kdk;r dh x;h gSA  

 

mijksDr f'kdk;r ds dze esa f'kdk;rh i= fnukad 05-01-2026 ds fcUnw la0 4 
o 11 dh tkap fd;k tkuk gS] tks fuEuor~ gS %& 

 

"4. That Applicant and villagers noticed that on 02.01.2026 at about 9.30 
P.M. mining is going on 1 km away from the leased workable area by changing the 
main stream of River Yamuna by deep mining at about 8 mtr. deep from ground 
level by heavy excavators whereas EC prescribes only manual/semi-mechanized 
mining. 

11. That is clear violation of Mining lease deed that mining and loading 
are done at night, violating mandatory daytime-only operations and the sand is 
being Stored/transported without dust control or tarpaulin covers, and use of kutcha 
roads, has caused severe air and dust pollution." 

 

 mijksDr fcUnqvksa dh tkap gsrq fnukad 12-01-2026 fu;r dh x;h gSA 
 

vr% vkidksa funsZf'kr fd;k tkrk gS fd vkil esa leUo; LFkkfir djrs gq;s 
fu;r fnukad ij mijksDr fcUnwvksa dh tkap dj la;qDr tkap vk[;k v/kksgLrk{kjh dks 'kh?kz 
miyC/k djkuk lqfuf'pr djsaA 

 

 
        vijftykf/kdkjh ¼fo0@jk0½ 

          xkft;kcknA 
i= la0 ,oa fnukad mijksDrkuqlkjA 
 

izfrfyfi %& 
 

1- Jh fcV~Vw iq= Jh yhyw fuoklh& e0ua0&151] xzke ipk;jk] xkft;kckn dks bl funsZ'k ds 
lkFk izsf"kr fd tkap ds le; ckyw [kuu iV~Vk {ks= esa mifLFkr gksuk lqfuf'pr djsaA 
 
 

           
         vijftykf/kdkjh ¼fo0@jk0½ 
          xkft;kcknA  
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TAX INVOICE (ORIGINAL FOR RECIPIENT)

M/S KRISHNA MOTORS
BC-171, Mangolpuri Industrial Area,
Phase-II, Delhi-110034
GSTIN/UIN: 07AAMPP9229L1ZY
State Name :  Delhi, Code : 07

Buyer (Bill to)

NITIN KAYAM SINGH

State Name : Delhi, Code : 07

Invoice No.

2025-26/473
Delivery Note

Reference No. & Date.

Buyer's Order No.

Dispatch Doc No.

Dispatched through

Bill of Lading/LR-RR No.

Dated

17-Jan-26
Mode/Terms of Payment

Other References

Dated

Delivery Note Date

Destination

Motor Vehicle No.

HR63E8334
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC
No.

1 RING MPR 3,700.00set3,700.001 set8409

2 PISTON TC IPL 13716 5,940.00set990.006 set8409

3 C 15W 40 11LTR 4,730.00LTR.215.0022 LTR.2710

4 OIL FILTER 9902 325.00PCS325.001 PCS8421

5 MAIN OIL SEAL PLATE TC CUMMINS 540.00PCS540.001 PCS8409

6 FULL SET GASKET EURO 3 BANCO 2,530.00PCS2,530.001 PCS8484

7 RTV CLEAR 85GM 150.00PCS75.002 PCS3214

17,915.00

CGST 1,612.35
SGST 1,612.35

continued ...

SUBJECT TO DELHI JURISDICTION

This is a Computer Generated Invoice
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TAX INVOICE(Page  2) (ORIGINAL FOR RECIPIENT)

M/S KRISHNA MOTORS
BC-171, Mangolpuri Industrial Area,
Phase-II, Delhi-110034
GSTIN/UIN: 07AAMPP9229L1ZY
State Name :  Delhi, Code : 07

Buyer (Bill to)

NITIN KAYAM SINGH

State Name : Delhi, Code : 07

Invoice No.

2025-26/473
Delivery Note

Reference No. & Date.

Buyer's Order No.

Dispatch Doc No.

Dispatched through

Bill of Lading/LR-RR No.

Dated

17-Jan-26
Mode/Terms of Payment

Other References

Dated

Delivery Note Date

Destination

Motor Vehicle No.

HR63E8334
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC
No.

Round Off 0.30

Total ₹ 21,140.00
Amount Chargeable (in words) E. & O.E

INR Twenty One Thousand One Hundred Forty Only
HSN/SAC TotalSGST/UTGSTCGSTTaxable

Tax AmountAmountRateAmountRateValue
8409 1,832.40916.209%916.209%10,180.00
2710 851.40425.709%425.709%4,730.00
8421 58.5029.259%29.259%325.00
8484 455.40227.709%227.709%2,530.00
3214 27.0013.509%13.509%150.00

Total 3,224.701,612.351,612.3517,915.00

Tax Amount (in words)  : INR Three Thousand Two Hundred Twenty Four and Seventy paise Only

Company's PAN : AAMPP9229L

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and 
correct.

Company's Bank Details
A/c Holder's Name : KRISHNA MOTORS
Bank Name : PUNJAB NATIONAL BANK
A/c No. : 3072002100041202
Branch & IFS Code: RANI BAGH & PUNB0307200

for M/S KRISHNA MOTORS

Authorised Signatory

SUBJECT TO DELHI JURISDICTION

This is a Computer Generated Invoice
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TAX INVOICE (TRIPLICATE FOR SUPPLIER)

M/S KRISHNA MOTORS
BC-171, Mangolpuri Industrial Area,
Phase-II, Delhi-110034
GSTIN/UIN: 07AAMPP9229L1ZY
State Name :  Delhi, Code : 07

Buyer (Bill to)

NITIN KAYAM SINGH

State Name : Delhi, Code : 07

Invoice No.

2025-26/473
Delivery Note

Reference No. & Date.

Buyer's Order No.

Dispatch Doc No.

Dispatched through

Bill of Lading/LR-RR No.

Dated

17-Jan-26
Mode/Terms of Payment

Other References

Dated

Delivery Note Date

Destination

Motor Vehicle No.

HR63E8334
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC
No.

1 RING MPR 3,700.00set3,700.001 set8409

2 PISTON TC IPL 13716 5,940.00set990.006 set8409

3 C 15W 40 11LTR 4,730.00LTR.215.0022 LTR.2710

4 OIL FILTER 9902 325.00PCS325.001 PCS8421

5 MAIN OIL SEAL PLATE TC CUMMINS 540.00PCS540.001 PCS8409

6 FULL SET GASKET EURO 3 BANCO 2,530.00PCS2,530.001 PCS8484

7 RTV CLEAR 85GM 150.00PCS75.002 PCS3214

17,915.00

CGST 1,612.35
SGST 1,612.35

continued ...

SUBJECT TO DELHI JURISDICTION

This is a Computer Generated Invoice
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TAX INVOICE(Page  2) (TRIPLICATE FOR SUPPLIER)

M/S KRISHNA MOTORS
BC-171, Mangolpuri Industrial Area,
Phase-II, Delhi-110034
GSTIN/UIN: 07AAMPP9229L1ZY
State Name :  Delhi, Code : 07

Buyer (Bill to)

NITIN KAYAM SINGH

State Name : Delhi, Code : 07

Invoice No.

2025-26/473
Delivery Note

Reference No. & Date.

Buyer's Order No.

Dispatch Doc No.

Dispatched through

Bill of Lading/LR-RR No.

Dated

17-Jan-26
Mode/Terms of Payment

Other References

Dated

Delivery Note Date

Destination

Motor Vehicle No.

HR63E8334
Terms of Delivery

Sl Description of Goods AmountperRateQuantityHSN/SAC
No.

Round Off 0.30

Total ₹ 21,140.00
Amount Chargeable (in words) E. & O.E

INR Twenty One Thousand One Hundred Forty Only
HSN/SAC TotalSGST/UTGSTCGSTTaxable

Tax AmountAmountRateAmountRateValue
8409 1,832.40916.209%916.209%10,180.00
2710 851.40425.709%425.709%4,730.00
8421 58.5029.259%29.259%325.00
8484 455.40227.709%227.709%2,530.00
3214 27.0013.509%13.509%150.00

Total 3,224.701,612.351,612.3517,915.00

Tax Amount (in words)  : INR Three Thousand Two Hundred Twenty Four and Seventy paise Only

Company's PAN : AAMPP9229L

Declaration
We declare that this invoice shows the actual price of the 
goods described and that all particulars are true and 
correct.

Company's Bank Details
A/c Holder's Name : KRISHNA MOTORS
Bank Name : PUNJAB NATIONAL BANK
A/c No. : 3072002100041202
Branch & IFS Code: RANI BAGH & PUNB0307200

for M/S KRISHNA MOTORS

Authorised Signatory

SUBJECT TO DELHI JURISDICTION

This is a Computer Generated Invoice
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dk;kZy;    ftykf/kdkjh   xkft;kckn 
¼[kuu vuqHkkx½ 

&&&&&&&&&&&&&&&&&&&&&&&&&&& 
 

la[;k% 1023@[k0vuq&xkft0@2025&26                        fnukad% 21-01-2026   

dkj.k crkvks uksfVl 

U;w iSUFkj flD;ksfjVh xkMZ lfoZl  
¼iV~Vk/kkjd xzke ipk;jk [k.M&2½ 
izks0 Jh cuh flag fuoklh& lkyklj dkEiySDl]  
306] 'kadj fogkj dkyksuh dqjS'kh] vyhx<+A 
&&&&&&&&&&&&&&&&&&&&&&&&&&&  
fo"k;%& ckyw [kuu iV~Vk {ks= ipk;jk [k.M&2 gsrq fuxZr i;kZoj.k LoPNrk izek.k i= dh 'krksZ 

ds mYya?ku ds lEca/k esaA 
&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&&& 

    mijksDr fo"k;d bl dk;kZy; ds i= la0 284 fnuakd 24-02-2025 dk lanHkZ xzg.k djssa] 
ftlds }kjk vkids i{k esa fuxZr i;kZoj.k LoPNrk izek.k i= esa mfYyf[kr lkekU; 'krZ la0 5 

^^Mining and Loading shall be done only within day hours time.** ds dze esa fdlh 
Hkh n'kk esa lw;kZLr ds i'pkr [kuu LFky ls [kuu dk;Z u fd;s tkus gsrq funsZf'kr fd;k x;k 
FkkA A 

 bl lEca/k esa voxr djkuk gS fd ek0 U;k;ky; ,u0th0Vh0] ubZ fnYyh esa ;ksftr vks0,0 
la0 724@2023 fcV~Vw cuke m0iz0 jkT; o vU; esa lquokbZ fnukad 21-01-2026 ds nkSjku vkosnd 
}kjk fn;s x;s fofM;ks fDyi esa ;g n'kkZ;k x;k gS fd fnukad 02-01-2026 dks xzsi izfrca/k gVus ds 
ckn jkf= yxHkx 9%30 cts vkids }kjk okguksa dh yksfMax dh tk jgh gSA bl izdkj vki }kjk 
i;kZoj.k LoPNrk izek.k i= dh 'krksZ dk mYya?ku fd;k x;k gS] tks m0iz0 mi[kfut ¼ifjgkj½ 
fu;ekoyh] 2021 ds fu;e 60¼2½ ds vUrxZr n.Muh; vijk/k gSA 

vr% m0iz0 mi[kfut ¼ifjgkj½ fu;ekoyh] 2021 ds fu;e& 60¼2½ esa fn;s x;s izko/kkuksa ds 
vUrxZr i;kZoj.k LoPNrk izek.k i= dh 'krksZ dk mYya?ku fd;s tkus ds dkj.k vki ij vFkZn.M 
D;ksa u vf/kjksfir fd;k tk;s] fd lEca/k esa viuk mRrj@Li"Vhdj.k 03 fnol ds vUnj 
v/kksgLrk{kjh dks miyC/k djkuk lqfuf'pr djsa] vU;Fkk dh n'kk esa vkids fo:) vFkZn.M 
vf/kjksfir dj olwy fd;s tkus dh dk;Zokgh dh tk;sxhA     
layXud%& fofM;ks fDyi ¼bZ&esy ds ek/;e ls½A       
                       

vijftykf/kdkjh ¼fo0@jk0½ 
             xkft;kcknA 
i= la0 ,oa fnuakd mijksDrkuqlkjA 
izfrfyfi%& 
1- ftykf/kdkjh] xkft;kckn egksn; dks lknj lwpukFkZ izsf"krA 
2- {ks=h; vf/kdkjh] m0iz0 iznw"k.k fu;a=.k cksMZ] xkft;kckn dks vko';d dk;Zokgh gsrq izsf"krA 
 
 

        vijftykf/kdkjh ¼fo0@jk0½ 
             xkft;kcknA 
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NOTE ON ILLEGAL MINING
 

       LEGISLATIVE PROVISIONS REGARDING ILLEGAL MINING: 
 
1.         Amendment in the Mines and Minerals (Development and Regulation) Act, 1957:

1.1       The Mines and Minerals (Development and Regulation) Act, 1957  [“MMDR Act,
1957”] was  amended  through  the  MMDR  Amendment  Ordinance,  2015  which  was
promulgated on 12th January, 2015. The Ordinance was replaced by the MMDR Amendment
Act, 2015, notified on 27th March, 2015 and which came into effect from 12th January, 2015.
Salient features of the MMDR Amendment Act, 2015 with respect to curbing illegal mining
are given below:

i. Major deterrents against the contravention of the MMDR Act, and rules frame
thereunder including illegal mining have been introduced. The penalties have
been increased from Rs. 25 thousand per hectares to Rs. 5 Lakh per hectares
and term of imprisonment has been increased from 2 years to 5 years. [Section
21(1) & (2) MMDR Act] [Annexure-I (A)] 

ii. Provision for having special  courts  in  respective  states  has been introduced
under section 30B and 30C of the MMDR Act for providing speedy trial of the
offences for contravention of the provisions of Section 4 (1) and 4 (1A) of the
Act. As per section 30 C , these special courts shall have the powers of Court
of session. However, as per information available, no special court has been set
up by any State Governments so far. 

ii. 1.2 Amendment to MMDR Act on 28-03-2021 has clarified the expression mining
without lawful authority . 

 
2.     Definition of illegal mining:
                                                                                        
2.1         Illegal mining is defined under Rule 2(1)(c) of the Minerals (Other than Atomic and
Hydro Carbons Energy Minerals) Concession Rules, 2016 as: 

(A)     “Illegal  mining”  means  any  reconnaissance  or  prospecting  or  mining  operation
undertaken by any person or a company in any area without holding a mineral concession as
required under sub-section (1) of section 4.

Explanation – For the purpose of this clause, -

a. violation of any rules, other than the rules made under section 23C,
within the mining lease area by a holder of a mining lease shall not
include illegal mining; and 

b. any area granted under a mineral concession shall be considered as an
area  held  with  lawful  authority  by  the  holder  of  such  mineral
concession, while determining the extent of illegal mining. 
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(B)         Section 21 of the MMDR Act has been amended through the MMDR Amendment
Act, 2021 (w.e.f. 28.03.2021) through which  an explanation to section 21 has been inserted to
clarify the scope of the phrase raising mineral ‘without lawful authority’ used in section 21.
The said explanation states that the expression “raising, transporting or causing to raise or
transport  any  mineral  without  any  lawful  authority”  occurring  in  section  21,  shall  mean
raising,  transporting  or  causing  to  raise  or  transport  any  mineral  by  a  person  without
prospecting licence, mining lease or composite licence or in contravention of the rules made
under section 23C. [Annexure-I (B)]

3.         Role of State Government in prevention and control of illegal mining
 
3.1       As per Section 23C of the MMDR Act,  powers have been delegated to the State
Government  to  frame rules  to  curb illegal  mining,  transportation,  and storage of  illegally
mined minerals. Any orders passed by the State Governments under these Rules cannot be
appealed against before the Central Government. [Annexure-II] 
 
3.2       Accordingly,  21  State  Governments  namely, Andhra  Pradesh,  Bihar,  Chhattisgarh,
Goa, Gujarat, Haryana, Himachal Pradesh, Jammu & Kashmir, Jharkhand, Karnataka, Kerala,
Madhya  Pradesh,  Maharashtra,  Nagaland,  Orissa, Punjab,  Rajasthan,  Tamilnadu,  Uttar
Pradesh, Uttaranchal, and West Bengal have framed rules under section 23C of MMDR Act,
1957 to curb illegal mining.
 
3.3       State Governments were requested to set up Task Forces at State and District Level to
control illegal  mining in the year 2005. Subsequently,  22 States have set  up Task Forces
specially  constituted  to  control  illegal  mining  and  review  the  action  taken  by  member
departments  for  checking  the  illegal  mining  activities  at  state  and  district  levels,  so  far.
Andhra  Pradesh,  Assam,  Bihar,  Chhattisgarh,  Goa,  Gujarat,  Haryana,  Himachal  Pradesh,
Jharkhand, Karnataka, Madhya Pradesh, Maharashtra, Manipur, Mizoram, Nagaland, Odisha,
Punjab, Rajasthan, Tamil Nadu, Uttar Pradesh, Uttarakhand and West Bengal have constituted
Task Forces.
 
3.4       As  per  the  existing  law,  State  Governments  are  the  appropriate  authorities  for
prevention of illegal mining because:
i. Mining  leases  are  entered  into  by  the  State  Governments  with  reference  to  land
description in the Revenue Records maintained by the State Government. Therefore
the State Governments can only demarcate the lease boundaries, and assess any illegal
mining activity outside the lease area. 

ii. The State Governments are the owners of mineral rights and control police, and law
and order machinery. Any action to curb theft of minerals needs direct interventions at
the level of State Government. 

iii.MMDR Act has empowered the State  Governments  to frame Rules for preventing
illegal mining , transportation and storage of minerals under Section 23(C); provides
for the State Government  for setting up special courts under section 30B  . 

iv. State Governments were requested to set up Task Forces at State and District Level to
control illegal mining. 

 
4.         Role of Ministry of Mines in prevention and control of illegal mining

4.1       The role of Central Government in prevention and control of illegal mining is limited
to the extent of sustainable development of mineral resources and ensuring the compliance of
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provisions  of  the  Mineral  Conservation  and Development  Rules,  (MCDR),  2017 [MCDR
Rules,  2017]  by  inspection  through  Indian  Bureau  of  Mines  (a  subordinate  office  of  the
Ministry)  in  a  mining  lease  area  and  to  detect  violations  of  provisionsMCDR during  its
inspections.
 
4.2       Violations  of  the  MCDR,  2017 can  be  categorized  as  serious  violations  and  less
serious violations. Serious violations include deviation from approved Mining Plan/ Review
of Mining Plan, non-submission of Review of Mining Plan, misreporting and failure to submit
information under Rule 45 of MCDR. Less serious offences include non-timely submission
prospecting report, geological report, information on temporary discontinuation of working
etc.
 
4.3       For all  MCDR violations,  IBM issues  violation  letters  seeking rectification  of  the
violation, failing which prosecution is launched. In case of serious violations, IBM may also
suspend mining operations. For non-compliance of Rule 45, IBM recommends to State Govt.
for suspension of mining operations.
 
4.4       Minerals other than those specified under Part A and Part B of the First Schedule to
the MMDR Act are regulated by Ministry of Mines.
 
4.5       Minerals specified under Part A of the First Schedule to the MMDR Act are regulated
by the Ministry of Coal. 
 
4.6       Atomic Minerals specified under the First Schedule to the MMDR Act comes under
the purview of Department of Atomic Energy. 
 
5.         Quarterly return of illegal mining:
 
5.1       State  Governments  submit  quarterly  returns  of  illegal  mining  to  IBM. As per  the
instances of illegal mining reported in various parts of the Country and action taken by the
concerned State Governments is at Annexure-III.
 
6          Action taken by the Ministry of Mines and Indian Bureau of Mines to curb illegal
mining:
 
6.1       Rule 45 of the Mineral Conservation and Development Rules, (MCDR) 2017 makes it
mandatory for all miners, traders, stockist, exporters and end-users of minerals to register and
report on the production, trade and utilization of minerals to the State Government(s) and 
Indian Bureau of Mines.  It  facilitates end-to-end national-scale  accounting of all  minerals
produced in the country from the pit head to its end-use, reducing the scope for illegal mining,
royalty evasion, etc.
 
6.2 (b)   State-wise registration details of miners, traders, stockiest, exporters and end-users of
minerals under Rule-45 of MCDR are given at Annexure-IV.
 
6.3       In terms of section 5(2)(b) of the Mines and Minerals (Development and Regulation)
Act, 1957, approval of the mining plan is made pre-requisite for grant of mining lease for
major minerals. Mining Plan is a document to ensure scientific and sustainable mining . 
 
7          Use of Mining Surveillance System for curbing the illegal mining in the country 
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7.1       The Ministry of Mines, through Indian Bureau of Mines, has developed the Mining
Surveillance  System  (MSS),  in  coordination  with  Bhaskaracharya  Institute  for  Space
Applications  and Geo-informatics (BISAG),  Gandhinagar  and Ministry  of  Electronics  and
Information Technology (MEITY), to use space technology for curbing illegal mining activity
in the country. The launching of this system was done by Hon’ble Minister of Mines on 15th
October, 2016. 
 
            MSS is a satellite-based monitoring system which aims to establish a regime of
responsive  mineral  administration,  through  public  participation,  by  curbing  instances  of
illegal mining activity. MSS is a transparent & bias-free system, having a quick response time
and capability of effective follow-up. The deterrence effect of ‘Eyes watching from the Sky’
has  been  extremely  fruitful  in  facilitating  the  State  Governments  in  curbing  instances  of
illegal mining. The system checks a region of 500 meters around the existing mining lease
boundary  to  search  for  any  unusual  activity  which  is  likely  to  be  illegal  mining.  Any
discrepancy, if found is flagged-off as a trigger.  A mobile app has also been developed and
launched to facilitate detection of cases of illegal mining (Annexure-V).
 
            State Governments have been advised to implement the MSS for Minor Minerals
within their States. Further, Ministry of Mines through IBM and BISAG-N have conducted
the training for the officials of State Governments and the MSS triggers generated from the
MSS are also sent to respective State Governments. Detailed status of MSS is given below:
 

i. During the first phase in year 2016-17, 296 triggers were generated from 2738 major
mineral leases plotted, out of these, field verification report of 287 triggers is received
in the system. The State wise status is enclosed as Annexure-VI. 

ii.  During the 2ndphase (2018-19), 52 major mineral triggers, detected from the 3280
plotted leases across the country. During this phase 130 minor mineral triggers have
also been detected, from the minor minerals leases of about 12000, which were plotted
on the pilot  basis  as  a  part  of  the capacity  building  program of  the various  State
Government organized by the Ministry of Mines. 

iii.The field  verification  status  of  triggers  generated  of  2nd phase major  mineral  and
minor mineral is attached as Annexure-VII and Annexure-VII respectively. 

iv.For the major mineral field verification report of 45 trigger is received and in 5 cases
unauthorized mining has been confirmed (Annexure-VII).  For minor mineral  field
verification report of 104 trigger is received and in 9 cases unauthorized mining has
been confirmed (Annexure-VII). 

v. The work of third phase MSS trigger generation for major mineral plotted leases, is in
progress at  BISAG. They have acquired about 960 high resolution satellite  images
(Cartosat-2E)  from  NRSC,  having  resolution  of  60  cm.  Earlier  they  were  using
Cartosat-1  satellite  images,  which  had  resolution  of  2.5  m.  Hence,  there  is
considerable improvement in the system as high resolution satellite images are being
used for the 3rd phase trigger generations. 

vi.In the third phase in February, 2021, 80 preliminary triggers are generated for major
minerals and uploaded on the portal for further transmission to the state governments
(Annexure-IX). 

vii.Apart from above triggers, there are 54 citizen complaints received from citizens out
of which field verification report of 18 complaints is received in the system. The state
wise status is enclosed as Annexure-X 

viii. Most of the States have also been imparted training on the MSS for extending the
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MSS for minor minerals. So far, 179 officials from 27 states and 1 Union Territory has
also been imparted training on the MSS for extending the MSS for minor minerals. 

 
***
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